
P• ~I '.1'.. "r.",,' p ..... ~. A rtV 11 ... 1_.,'-;..1 .~~l = i_jo,-, J .Ii'" 

1.' 
.\. I,· .• , •. .. •• ••••• , ....... .. 

• te. .... iII •••••••••••••• __ 

PARLIAMENTARY DEBATES 

(Part I-Questions and Answers) 

OFFICIAL REPORT 

VOLUMB I, 1962 

(8th Pebruary to 15th March, 1962) 

Fifth Session 

of 
~ 

PARLIAMENT OF INDIA 

1962 

Wednesday, 5th March, 1952



CO~S 

V DhmNI--PraM 6,h PIImI4ry tD S,h March, 1952 

"Wednesday, 6th Pebruary, 19Sz-

Members Sworn " " 
Oral Answers to Questionl 
Written ADlwerl to Questions 

'F~, 8th February,19SZ-

Oral Anlwers to Questions 
Written Anlwers to QuestioDl 

:M~y;'l'lth February. !9IZ-

Oral Answers to QuesdODl • 
Written Answers to Questiooa 

·,...L't2th February, 195Z-

Oral Answers to QuestiODl 
Written Answers to Questions • 

~~, 13tA February, 1953-

Oral Answers to Questionl • 
Written ADlwers to Questiooa • 

,I'buI'ad\ly, 14th Februry, 195Z-

Oral Answers to Questions 
Written Answers to Questions 

-Priday. 15th February, 1952-

Oral Answers to Queltiona 
Written Anawers to Questions 

'Monday, 18th February, 1952-

Oral Answers to Questiooa 
Written Anawen to QueadoDl 

"Tuesday. 19th February. I95z-

Oral Answc:ra to Question. 
Written ADswen to QuatiODl 

'Wednesday, 30th February, JSlS3-

Oral ADlwen to Queadoaa 
Written ADswen to Queadoaa 

"Thunday. 2I1t February, !95Z-

Oral ADswen to Queidons 
Written Anawera to QuadoJle • 

.Friday, alad February, ISlS3-

Oral ADaWUI to ~ooa • 
WritteD ADIwcn to Quadpai 

MoDdaJ. 25th PebnIary. I~-
Oral AD8wc:ra to QueatloDI • 
Written Aaawen to Quca" 

" 

147-158 
158-160 

161-186 
r86-!88 



( II ) I: 
Col"""" 

Tuaday, 26th Febnwy. I9Sa-

Oral ADawen to Quations 333-360-
WrittcD Aalwen to QuatloDa · 360-

Wednesday, 27th February, I9Sa- I 
Oral ADawen to Questions · 361-388-
WrittcD Anlwen to Questions · 388-394 

Thunday, 28th February, 195a-

Onl AnIWCn to Queltions. 395-42 ..... Written ADawen to Questions 424 
Monday, 3M March, 195a-

Onl Answen to Questioos • 4Z5-455-
Written Answen to Questions • 455-458 
~y, 4th .March, I95a-

Oral ADIwen to Questions 
Written Aoswen to Questions 459-490-

4~98 

'WcdDeaclay, 5th March, 195a-

Onl Answen to Questions 499-52J-Written Answers to Questions · ,Z'-53Z-



THE 
PARLIAMENTARY PEBATES 
(Part I-Questions a~d Answers) 

OFFICIAL REPORT 

4.911 

PARLIAMENT OF INDIA 
Wednesday, 5th MaTch, 1952 

The House met at HaZf Past Nine 
of the Clock 

[MR. SPEAKER in the ChaiT] 

ORAL ANSWERS TO QUESTIONS 
DISTRIBUTION OF RICE IN ANDHRA 

"328. Shri P. Kt)daDda Kamiah: (a) 
Will the Minister of Food aDd AgrI-
culture be pleased to state whether 
it is a fact that rice of ,Ilood quality 
produced in the Andhra area is divert-
ed to non-producin, areas, and red 
and bad quality rice which is not 
useful for human consumption is 
distributed in that area? 

(b) If so, what action has been 
takl:!n by Government in j.his matter? 

The MJDI8ter or Food ... d All'IoaI-
tare (Shrl K. M. MIIIUIbl): (a) It Is 
a fact that at some places what Is 
called red rice· was produced before 
the Deputy Minister durin« tire recent 
election campaign. 

It is' not correct to say that red rlee 
is inferior. Due to the pollcy of non-
polish rice being issued as good from 
nutritional point of view, the colour 
was red. It incidently lends itself 
for being mixed with dust which is 
done either by millers or retailers. A 
more strict inspection is be.lrig orga-
nised by the Madras Government. 

It is not true that all the best 
quality rice is being sent out of sur-
plus dish,lds. Control bein~ centra-
lised in the Board of Revenue Madras 
tire discretionary recommendations 
made by the District Collectors were 
not properly appreciated at the State 
headqu~rters. , 

(b) Government have drawn the 
attention of the State Government 
and urged upon them to remove rea-
sonable complaints of the surplus 
areas, 
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ShrI p, KodaDda Kamiah: Is it a 
fact that the district collectors of 
East and West Godavari represented 
to the Board of Revenue to permit 
them to retain the first crop paddy 
for local consumption? 

Shrl K. M. MulhJ.: Well, I do not 
know exactly about the district col-
lectors referred to; but there were 
references trom several district col-
ledors; but the Madras Government at 
the centre looking after the whole 
control system could not permit this 
kind of retention. 

Shrl P. Koda."a Ramtah: May I 
know whether the red rice was pro·, 
duced in East and West Godavari dis-
tricts or was it imported trom any 
other place? 

Sbrl K. M. MUuJa.l: I could not fol-
low the question. -

Slarl P. Kedaa". Ralnlali: r want to 
know whether this rIYS rice or paddy 
was produced in EaSt arid West Go-
davari or whether it bas been im-
ported into Madras ~tate trom out-
side? . 

Sbrl K. M, MUIUIbJ.: I do not know 
speciftcally about these two districts, 
but there seems to be some misap-
preciation of the position. The sur-
plus districts produce what is called 
the long-term variety which We also 
call the better rice and there is what 
is called the short-term crop which is 
what you call the red rice. It has 
been found that it Is not possible to 
maintain the control system in Madras 
and at the same time allow the pro-
ducing districts to have only the long-
term rice. There are various difft-
culties which If the 60n. Member 
wants, I may mention here. But it 
1'1 not possible for the Madras Go-
VernTT'ent to accept the idea Urat pro-
dut:'lng district must keep Its Ion&-
term. variety and export only the 
short-term variety. 

Mr. Speaker: I think the details 
may be lett to the Madras Govern;' 
ment, it it Is all under the adminis-
tration of the Madras Government. 
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Shri K. M. M ..... l: Thl. ".c:0l1Plaint 
has been made to the Governrnent of 
Madras by certain dlatricts, tHat they 
should be allowed to retain the good 
quality rice. 

Mr. Speaker: But my point is that. 
if the administration is entrusted to 
the Madras Government, then the 
Madras legislature is the proper forum 
where the details can be asked, unless 
of course, the Centre has got a voice 
in determining the whole thing. 

Shri K. M. Manshi: As a matter of 
fact, strictly speaking, the controls 
are administered under the Essential 
Commodities Act which is a Central 
Act. 

Mr. Speaker: Then he may give the 
explanation if he has the details with 
him. 

Shrl Amolakh Chand: May I know, 
Sir, if this red rice which was distri-
buted in Madras was procured from 
some red country? 

Mr. Speaker: He has given the ex-
planation that it is produced in some 
districts. . 

Sbri K. M. Manshi: In the same 
district there are two varieties and 
one looks like red rice. 

Shri P. KocIlUlda Kamiah: Was that 
rice imported from other countries? 

4i;hri K. M. MUllShi: It is not im-
ported from other countries. 

Shri P. KodaDda Kamiah: But there 
is no such crop in the East and West 
Godavari districts. 

Shri Kesav.& Rao: May I know whe-
ther it is a fact that the Food Com-
mittees of these two districts of Go-
davari and also Kistna have objected 
to the indiscriminate export of rice 
from these districts? 

Shri K. M. MaDahl: The districts 
concerned want to keep the whole of 
the good variety of rice to themselves 
and produce for the deft cit districts a 
slightly inferior variety. But the Go-
vernment of Madras, administering 
the system for all the districts has 
to look not only to these particular dis-
tricts but also to all the districts and 
also they have to see that it does not 
allect the procurement in all the dis-
tricts, and that the funds of the pro-
curing agents are not locked up. There 
are various reasons why they could 
not put into ellect the district's de-
mand to keep the good rice to that 
particular district itself. 

E.C.A.F.l!:. 
·331. Shri A. C. Guha: Will the 

Minister of Food ud Arrlculture be 
pleased to state: 

(a) whether the E.C.A.F.E. at its 
recent sitting reviewed the food situ a-

tion of Asiatic countries and passed 
any resolution or expressed any opi-
nion on the matter. 

(b) if so, whether Government pro-
pose to have a 'Co-ordinated plan with 
neighbouring Asiatic countries to meet 
the impending crisis in food; and .• 

(c) whether the E.C.A,F.E. organi-
sation has any plan of its own to help 
the Asiatic countries? 

The MiDisier of Food aDd Agricul-
ture (Shri K. M. Munshi): (a) Yes. 
One of the resolutions adopted at that 
meeting relates to Land Reform as a 
means of increasing agricultural pro-
duction. 

(b) The matter is under constant 
examination and the Government of 
India is in touch with neighbouring 
countries. 

(c) The matter is under consider-
ation of the E.C.A.F.E. 

Shri A. C. Guha: May I know whe-
ther the E.C.A.F.E. has put forward 
any deftnite plan? 

Shri K. M. MaRsh!: So far no plan 
has emerged that I know of. 

Shri A. C. Guha: What is the posi-
tion of the respective countries as ~ 
lards the supply of food and self-
Bufticiency? 

Shri K. M. MUllShi: Respective coun-
tries? 

Shri A. C. Guha: Yes, yes, those coun-
tries which were represented at the 
conference and a coordination scheme 
was contemplated among those coun-
tries. 

Shrl K. M. Munshi: They have not 
yet completed the coordination scheme, 
and I have not got any other infor-
mation here. 

Shri Kamath: May I know, Sir, 
whether the E.C.A.F.E. has made 
any di1'ferentiation or categorisation 
of these Asian countries into un-
developed aod under-developed ~~oun
tries so far as food production is con-
cerned, and if so whether any priori-
ties have been fixed? 

Shri K. M. MURShl: The under-
developed countries are generally re-
cognised as belonging to South-East 
Asia. No particular coordination has 
been made as suglested by the hOD. 
Member. 

Shri M. Nalk: Is it a fact that the 
E.C.A.F.E. has assessed the food de-
ficit in India much in excess of other 
Asian countries? 

Shri K. M. MUDSh1: I don't think so. 
Shri A. C. Guha: May I know, Sir, 

what cereals were under considera-
tion when the food grains position of 
these countries were considered? 
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S~rl K. M. Munshi: All that they ..... ·M •• ; .... :. May I know whe-
(.~onsldered was. a closer cooperation ther these .plaritations have been 
between the., ~lfferent countrles.!'-s handed over to' the respective State 
!l matter .of lact, at. the last meetmg Governments or they are still kept 
10 Rome It was decided to recommend under the Central Government·, 
to the E.C.A.F.E. that they should . ' 
take over the question of land reform Rajku~ari Amnt Kaur: They are 
in all the South-East Asian countries run entirely by the State Govern-
and it appears tha.t a resolution re~ ments and as far as the pJ~mlations un-
commendini the introCIuction of land dertaken under the RUSSian method 
reforms as a means of increasing 'Wer.e cOl!cerned the Government of 
agricultural production was adopted Il,ldla I?ald 75 per. cent. of the expen-
at the meeting. That is all that was dlture In the first Instance. 
done at the meeting, so far. . Shri; M. ~aik: What are the places 

CINCHONA CULTIVATION In which c11lchona plantation has been 
successtul? 

·332. Dr. M. M. Das: Will the Minis-
ter of Health be pleased to state: 

(a) whether it is a tact that the 
Sehemc of the Russian or Short-term 
method of Cinchona cultivation in 
West Bengal and Madras has been 
given up; 

(b) if so, the reasons for it; and 
(c) the total expenditure incurred 

and the total amount recovered up to 
date? 

The Minister of HealUt and Com-
munications (Rajkumarl Amrit bur): 
(a) Further planting under the scheme 
was discontinued in West Benial and 
Madras from 1946 and 1947 respea-
tively. 

(b) The scheme was started during 
the last war as an emergency mea-
sure to produce quinine within a 
short time. With the cessation of 
the war and improvement in the sup-
ply position of quinine in the coun-
try, it was not considered necessary 
to continue the scheme any longer as 
this is not an economical way of pro-
ducing quinine. 

(c) The approximate total expendi-
ture ineurred and recoveries made 
under the scheme upto date are 
Rs. 94,45,554/- and Rs. 13,900/- res-
pectively. The latter amount repre-
sents the sale proceeds of a very small 
fraction of the material harvested in 
West Bengal. The major part of the 
plantations is still standing. The en-
tire expenditure is expected to be re-
covered when the cinchona plants are 
harvested, quinine extracted and sold 
in due course. 

Dr. M. M. Das: What is the amount 
of loss suffered by the Central Go-
vernment in the Bengal and Madras 
plantations? 

RaJkumari Amrit Ibur: No loss has 
been suffered. only recoveries have 
been delayed, because we have deci-
ded to await the extraction of quinine 
from mature plants in order to J/:et 
back more money. 

Rajkumari Amrit Kaur: It has been 
successful in the States of Madras 
and Bengal. They are the only two 
States that have cinchona planta-
tions. 

INDIAN REGISTERED SHIPS 

·333. Dr. M. M. Das: Will th(' Minis-
ter of Transport be pleased to stab!: 

(a) the total number ot Indian 
registered ships and their total tonnage 
requisitioned by U.K. during the period 
of last war and the duration of such 
requisition; 

(b) whether any financial settle-
ment has been arrived at with the 
U.K. Government regarding the claim 
in respect ot these ships being requisi-
tioned by U.K.; and 

(c) if not, how the matters stand 
now? 

The Minister of States, Transport 
and RaUways (Shri Gopalaswaml): 
(a) Twenty-five Indian registered 
ships ot a total tonnage of 1,15,679 
G.R.T., were requisitioned on behalf 
of the United Kingdom . Government 
during the last war. The duration of 
requisition of these vessels ranged 
from about one month to over five 
years. 

(b) and (c). Negotiations are in 
progress and it is hoped that a satis-
factory settlement will be reached 
shortly. 

Dr. M. M. Ds.s: May I know whe-
ther all these 25 ships requisitioned by 
the U.K. Government have been re-
turned to India or some of them have 
been lost in the war? 

Shri Gopalaswami: I think a few 
were lost but practically all the rest 
have been returned to India. 

Dr. M. M. Das: What is the total 
amount that has been claimed by the 
Government of India and the amount 
that the U.K. Government. has aFrped 
to pay? 
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Shrl Gopalasw_ The netotia- Minister to read not the whole of the 

tions are still proC$ediDg and it would resume but at least Habib's version 
not be quite wise to disclose the actual on pages 2 and 3? 
figures. 1 may however inform the 
hon. Member that boUr the claim Mr. Speaker: I do not see why the 
made on our behalf and what has time of the question hour should be 
been admitted by the U.K. Govern- taken by such reading. The resume 
ment exceeds five crores and the dif- is already there and han. Members 
ference between the two has been re- may refer to it. 
duced to something like 2·24 lakhs. . 

Dr. M. M. Das: May I know whe-
ther there is any other point of dis-
pute or disagreement between the two 
Govel'nments regarding these ships? 

Shrl Gopalaswami: No other point, 
so far as I know. 

Dr. M. M. Das: May I know when 
a settlement may be arrived at? 

Shrl Gopalaswami: I should expect 
it within the next month or- six Weeks. 

NETAJI SUBHAS CHANDRA BOSE 

·334. Shri Kamath: Will the Prime 
Minister be pleased to state: 

(a) whether it is a fact that Shrl 
S. A. Ayer, Director of Publicity with 
the Government of Bombay, recently 
returned from Tokyo and submitted 
to Government a report all the death 
or present whereabouts of Netaji 
Subhas Chandra Bose; and 

(b) if so. whether a copy of the 
report will be laid on the Table of 
the House: and 

(c) if not. whether -the House can 
h8've a resume of the contents thereof? 

'The Prime Minister (Sbri Jawahl,rJal 
Nehru): (a) to (c). On the 15th of 
September 1951. Mr. S. A. A.ver called 
on the Prime Minister and told him 
that he had paid a breif visit to Japan 
towards the end of May. The pur-
pose of his visit had been to re-verify 
the story of Shri Subhas Chandra 
Bose's air crash near Taihoku (For-
mosa) on August the 18th, 1945. - He 
also showed the Prime Minister some 
papers, some photographs and some 
dO"'.lments signed by the Japanese 
people. At the Prime Minister's re-
quest, Mr. Aser sent him a detailed 
report 'If hi."' E"nqulries on the 26tft of 
September. A resume of the report 
is placed on the Table of the House. 
[~p.e Appendix II, annexure No. 21.1 

" ..... ~ ...... .. 
tlui Kaaaath: In view of the fact 

that the House is deeply interested in 
this matter, may I request the ~rime 

Shri itamath: So that supplemen-
tary questions may be put. 

Mr. Speaker: He has lot a copy of 
the statement. 

Shri Jawaharlal Nehru: May I, Sir, 
read the last two lines? The report 
is a detailed version of the enquiry. 
It also contains a certain version 
given by Japanese officers who met 
him (Mr. Ayer). Those are details 
but the final conclusion I would read 
from the report. 

"In conclusion I would repeat 
that I have not the faintest doubt 
in my mind that the ashes that 
are enshrined in the Rankoji tem-
ple in Tokyo are Netaji's." 

Shrl KamaDl: Did Mr. Ayer in May 
last visit only Tokyo or also Taihoku 
Saigon and other places? ' 

Shrl Jawaharlal Nehru: I have to 
speak from memory. I do not think 
he went to Taiwan or Formosa. I 
cannot say abo~t any other places either. -

'8hri Kamath: The report with me 
says that at Taihoku after the .... 

Mr. Speaker: I do not see the uti-
lity of. putting these questions. The 
report IS by an officer and it is be-
fore the House and. all that the hon 
Prime Minister is doin, is to convey 
the rElPort to the HOUle. How can he 
answer questions about the accuracy 
or otherwise of the report? 

Shri Kamath: -Is it not a fact that 
on several occasions in this House the 
Home Minister, the Late Sardar Patel 
and later Dr. Keskar stated that they 
had had no irrefutable proof of the 
death of Netaji Subhas Chandra BOse 
and if so, may I know whether this 
report is taken as the l~t word on 
the subject? 

Shri Jawaharlal Nehru: This is the 
fullest and latest account that we have 
had. Whether it is the last word or 
some further information may come 
later I cannot say but it does seem 
now that it is a fairly convincing ac-
count. 



5 MARCH 1952 

Slarl K ....... : Now tUt Govern-
ment is satisfted that Netaji Subbas 
Chandra Bose is dednitely no more, 
is there any proposal before Govenr 
meet to erect a suitable memorial to 
him preferably in front of the Red 
FOrt?" 

Mr. Speaker: I am afraid I must dis-
allow the question. It ts a sUlles-
tion for action. Next question. / /J 

AGRICULTURAL EXTENSION TRAIN'i* 
SCHEMES 

*3:15. Shri M. Naik: (a) Will the 
Minister of Food and Aarleulture be 
pleased' to state what are the nnancial 
or other aids received or expected to 
be received from the Ford Foundations 
for Agricultural Extension Trainin8 
Scheme? 

(b) What are the different aspects 
of this scheme and how are they goinK 
to be implemented? 

(c) Is the whole cost of the Scheme 
loing to be borne by the Ford Foun-
dations or have the Government of 
India to contribute towards the imple-
mentation of the Scheme? 

(d) Has any work been started to-
wards implementation of the Scheme 
.nd if so, at what places? 

The Minister of Food aad AJrIcal-
ture (Shrl K.. M. MlllUlhl): (a) The 
Ford Foundation has agreed to assist 
the Government of India and the 
States in establishing 15 pilot exten-
sion projects. and 5 centres for train-
ing key personnel for these projects. 
The ftnancial aid expected to be receiv-
ed from the Foundation for this pur-
pose at present. is estimated at 1.200.000 
U.S.A. dollars. The Foundation bas 
also offered to consider the furnisbing 
of ftnancial assistance (1) for exten-
sion training programmes at a few 
higher education institutions, and 

(2) to suitable persons with capa-
city for effective work in rural de-
ve!opment programme for study in 
the United States and other countries. 

(b) Under this scheme agricultural 
extension projects will' be started in 
15 States. Each such project will 
cover an area of approximately 100 
villages. The entire programme will 
be designed to bring about increased 
agricultural production by means of 
better cultural practices. use of im-
proved seed and fertiliser.s and by 
the provision of facilities for irriga-
tion. Better animal husbandry me-
thods will also be utilised. An attempt 
at increasing adult literacy, provision 
for better sanitation and encourage-
ment to the rural population in the 
methods of cooperation will also be 
made. The co-operation of the va-
rious departments of the State Go.-
vernments will be enlisted. The pro-

' .... 
jects will be exeeuted by the State 
Governments under the direction of 
the Central Government. 

The flve training centres wlll train 
agricultural extension workers provi-
ded by the various State Governments 
over a period of approximately 9 
months. The method employed will 
be "learn by doing" method and full 
participation of the trainees in all ope-
rations in the fteld of agriculture. ani-
mal husbandry. education sanitation 
and cooperation will be attempted. A 
training expert and an Extension. ex-
pert obtained under Point Four frQm 
U.S.A. will be attached to the Training 
and Extension Projects. . 

(c) 1. The Ford Foundation has 
agreed to bear 

(i) The entire GOst of the 5 cen-
tres for training key person-
nel during the ftrst three years 
and has expressed willingness 
to consider the extension of 
this assistance for a further 
period of 2 to 4 lears in the 
light of the experIence gained. 

(li) The entire cost of the 15 
'Development Projects' to be 
established immediate!y for a 
period of 'lwo years and to 
shara one-third of the expen-
diture on ~pem during the 
third year. 

2. The remaining 2/3rd of the l'OIIt 
of 15 deve!opment projects for the 
3rd year and their entire cost in the 
4th and the 5th year will be met by 
the Government of India and the State 
n""ernments concerned on 50 : 5P· 
ba$js. 

(d) 'I'he ftrst training-cum-develop-
ment centre under the scheme was 
opened at Anand on 31st Janual'Y. 
1952. 

Arrangements have been made for 
starting similar centres in West Bcn-
gal. Uttar Pradesh. Mysore and 
Madhya Pradesh. Steps have also 
been taken to start the development 
Projects in PEPSU. Assam and Bibar 
presently. 

8brl M. HaIlE: May I know whether 
these schemes will be worked out se-
parately or in co-ordination with the 
intensive cultivation scheme of the 
Government of India? 

Shrl K. M. MIIDIIhI: The villa,es 
where this scheme will be in operation 
will certalnly be within the intensive 
cultivation programme and if neces-
sary 'Grow-mare-food' grants will also 
be given. The whole idea is that that 
particular area has to be intensively 
dneloped. 

8hrl ChaitoDadh,.a,.: May 1 know 
-whicb area in West Bengal has been 
selected for this purpose? 
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Shrl K. M. MuDShl: So far areas 
tor the pilot projects have not been 
selected anywhere. The Government 
of India is in correspondence with the 
Governments concerned, but if I r&-
member aright-I am speaking sub-
ject to correction-the training centre 
in West Bengal is likely to be in Bur-
dwan. 

ismR~ "ij': ~l'f ~'\ ~~ Ii 
~ iifipf 3ff~~ fiFc.fr i:i1'A <mJT t ~ 
m <mol ~. aIT~ ar~t IiIfl ~<'Iif'(t ~ ~ij' 

~P'f ~ f>r~ ~ il; ifTiI'ff ft?lJ1'~ 

~f t ~~ ~~ if !tilf f.\'oilf ar.r 
~!ti garr t lIT ~1 I 

[Seth GoviDd Das: May I know 
which are those fifteen States where 
this work is going to be started and 
whether any decision has been reacb-
ed regarding the selection of places 
about which there has been some 
correspondence with the Governments 
of those States?] 

Shri K. M. MUDShi: I have already 
mentioned that the first training cen-
tre has been opened at Anand in 
Bombay. The other four centres are 
being opened, as I have pointed out, 
in West Bengal, Mysore, Uttar Pra-
desh and Madhya Pradesh dividing 
the States into five zones for the pur-
pose of training the workers. Then 
development projects to be establish-
ed in Assam, Bihar and P.E.P,S.U. have 
already been sanctioned and steps 
are being taken to start them fotth-
with. Projects for Himachal Pradesh 
and Bhopal have been received and 
are under consideration while those 
of Punjab, Orissa and Madhya Bharat 
and Vindhya Pradesh are still awai-
ted. 

Shri M. Naik: May I know during 
what period Goevernment is contem-
plating to start these development 
projects throughout all the States? 

Shri K. M. Muashi: One training 
school has been started and I think 
within about a month's time two or 
three more will be started. With re-
gard to the others, as I have pointed 
out. some have been selected and the 
State Governments are trying their 
best to prepare material for ushering 
in the scheme. I hope all the sche-
mes will be started within about four 
or five monUm. 

Shri M. Naik: May I know whether 
the trainees from these agricultural 
extension schemes are to be emnloyed 
by the Government or they will ren-
der private service for agricultural 
development? 

Shri K. M. MUDShI: They are all 
oflicers of Government who have been 
sent on deputation for being trained. 
After training they will go to their res-
pective States and carryon t'lie work. 
At the same time we are making pro-
vision so that if any private persons 
want to be trained there facilities will 
be provided. 

Shri M. Na1k: Has Government a~ 
intention to train land army persOIl-
nel in these schemes? 

Shri K. M. MUDShi: As a matter ot 
fact, there is an intention that per-
sons who are going to be appointed 
trainers of the land army will be train-
ed at these centres. 

Dr. Deshmukh: May I know if any 
definite proportion has been fixed 
between the trainees coming from 
Government servants and private 
persons? 

Shrl K. M. Munshl: So far the pro-
portion fixed is only with regard to 
Government servants who are coming 
from different States, but if there are 
any private agencies who approach 
Government I am sure provision will 
be made for them. 

Dr. Deshmukh: May I know it a 
degree in agriculture will be insisted 
upon so far as non-offtcials are con-
cerned or will any practical aericul-
turists also be admitted? 

Shri K. M. MaDshi: Not only prac-
tical agriculturists, but the whole 
idea is that people who are sufftcient-
ly qualified for the purpose will be 
admitted. 

Shrl A. C. Shukla: How many of 
the agriculturists will be trained if 
they offer themselves for training? 

Shri K. M. MUDShi: For the mo-
ment the provision made is for 40 
trainees in each of the five training 
centres. These 40 have to be drawn 
from the Government servants of the 
States which fall within that zone. 
As regards the other people when their 
applications come, they will be pro-
vided after taking into consideration 
the facilities available. But the ob-
ject is to welcome any private agency 
that is forthcoming. 

Shrl Shiv Charan La.: Will there 
be one centre in each State or more 
than one if the State wants more 
centres? 

Shri K. M. Munshl: The training 
centres are only five. Therefore the 
country has been divided into five 
zones and the States have been allo-
cated to each zone. As regards the 
pilot projects the Idea Is to put them 
in such States which have not got the 
training centres. Then we have also 
,ot some provision for educational 
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Qtitut!ons, so a few agricultural 
colleges will be made the centre for a 
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. scheme like this-that again will be 
in places where the other schemes are 
not there. So, as far as possible all 
~1:Ie States will be included in this pro-
Ject. 

MEDICAL INSTITUTJ: 
·~38 Shri M. Naik: (a> Will the 

Mimster of Health be nleased to state 
what is the present position in respect 
of establishing a Medical Institute in 
India? 

(b) What is the estimated cost In-
volved in the Scheme, both recurring 
and non-recurring? 

<c) Is it a fact that New Zealand 
is offering its aid in pursuance of the 
Colombo Plan towards the cost of 
establishing this Institute? 

The Minister of Health aDd Com-
munications (Rajkumari Amrlt Eaa&. 
(a) It is proposed that the founda: 
tion stone of the All-India Medical 
Institute should be laid in the ftrst 
week of April, 1952. 

(b> The estimated cost of the sche-
me when fully completed Is 
Rs. 1.66,33.000/~ non-recurring and 
Rs. 29,50,000/- recurring. 

(c) Yes. 
Shrl M. Nalk: May I know whe-

ther any terms and conditions have 
been attached in respect of the New 
Zealand aid? 

Rajkumarl Amrlt Kaur: None what-
soever. 

Shri M. Nalk: May I know where 
the institute will be located? 

Rajkumarl Amrlt )[aur: In Delhi. 
Shrl A. C. Guha: May I know whe-

ther this institute will be a post-gra-
duate research institute or an ordi-
nary medical college for glvin, gra-
duate degrees? 

Rajkumarl Amrlt Kaur: The main 
object of the institute is to pro-
mote post-graduate . studies and re-
'Search. 

Dr. Deshmukh: May I know if the 
study of Ayur!,ed and H'omoeopathy 
will be included in this institute? 

RaJkumari AmrU Kaar: As fat as 
researrh in Ayurved is concerned. 
Government llaas already made an al-

location. As far as Homoeopathy is 
concerned. we are awaiting the deci-
sion of the All-India Medical Council. 
But it research is to be developed in 
-these lines and tlrere is room for It 
bere there is no ban 01) research in 
both the systems being taken up here 
also. 

"'. 

DEVELOPMENT PLANS (JAMMU AND 
KASHMIR) 

*337. Sbrl JDW Ram: Will the Min-
ister of States be pleased to state: 

<a) the amount which has been 
granted to the Government of Jammu 
and Kashmir as aid for the develop-
ment plans of the State; and 

(b) the amount paid so far? 
The Minister of States, 'l'raDaport 

aDd RaUwa78 (Sbrl Gopalaswamt): 
<a) A loan oS Rs. 50 lakhs has been 
sanctioned for the current ftnancial 
year. 

(b) Rupees 15 lakhs. 
Sbrl JaaDI Bam: May I know If 

some of the developme'nf plans lrave 
. been examined -by the Government of 
India? 

Sbrl Gopa1aswaml: They have bee 
certainly reviewed by the Plannil&~ 
Commission. -

Shrl Eamath: Is there, sir, any pro-
posal before Government or before the 
Planning Commission to integrate or 
at least to dovetail the development 
plans for Jammu and Kashmir with or 
into the overall Five-Year Plan for 
India? 

Sbrl Gopaluwaml: I am not sure 
there is dovetailing, but certainly 
plans for development in Kashmir haVe 
also been examined by the Planning 
Commission. 

Shrl A. C. Gaha: Am I to under-
stand that in addition to this loan no 
amount is given to Kashmir as grant-
in-aid? 

Sbrl Gopalaswami: An additional 
sum of Rs. 30 lakhs has been given to 
Kashmir in tlre current year also as 
loan. for the purpose of meeting their 
budgetary deftclt. 

~ Sbrl Brajeshwar Prasad: Is the hon. 
Minister in a position to state the 
total amount of money given to the 
Government of Jammu and Kashmir 
since the integration of that State? 

Sbrl Gopalaswaml: In 1947-48-
rupees two crores; in 1948-49-rupees 
one crore and two lakhs; in 1949-50-
rupees one crore and 50 lakhs; and In 
1950-51-Rs. 35 lakhs have been 
loaned out of about Rs. 40 lakhs 
sanctioned. 

Shrl Kamatb: Which. Sir, are tile 
speciftc projects for which the loan 
has been advanced and how far have 
tlrese pro'ects progressed? 

Sbrl Gopalaawaml: The projects 
are the Sind Valley Scheme-(this is 
a hydro-electric l;!l'O'ect)-and the 
scheme for the supply of electrlclt7 to 



ISl3 01''11 Anawers 5 MAaCH 1952 •• Jammu from Joginder Nagar. The 
loan is paid only on the basis of work 
dOlle and reported to us. On that 
basis, we have actually paldBs. 15 
lakhs. 

8brl A. C. Gaba: What portion of 
the amount given to the State is in 
the shape at grant-in-aid and what por-
tion is in the shape ot a loan? 

8brl Gopalaswam1: All the amounts 
I have mentioned have been treated 
as loans. 

Sbri S. N. Das: May I know whe-
ther as a result of the examination 
made by the Planning Commission any 
at the development projects submit-
ted by the State at Jammu and Kash-
mir have been found to be unsound? 

Sbrl Gopalaawami: Not that I know 
of. It is only tor schemes pronoun-
ced to be sound by the Planning Com-
mission that loans have been advan.-
ced. 

8bri Ja.l Itam: May J know if the 
Government of Jammu and Kaslrmir 
also require the aid of technicians 
from the Government of India? 

Sbri Gopalaswami: Wherever for 
any project the assistance ot experts 
and technicians from India is requi. 
red, it is made available. 

MAIZE (PRODUCTION) 
·338. Shri JIWII Ram: Will the 

Minister at Food and Apiealt.nre be 
pleased to state: 

(a) the quantity of Maize produced 
in India during the year 1951; 

(b) the quantity used in the pre-
paration of Starch from Maize durin, 
the above petiod; 

(c) whether any other material is 
available for manufacture of Starch: 
and 

(d) how the production compares 
with the world production ft~re? 

The MlaIster 01 Food .... d Apleal-
tare (Shrl It. M. Munsbl): (a) 18·8 
lakh tons during the a,ricultural year 
1950-51-

(b) 14.481 tons of maize were utili-
zed In the manufacture of starch dur-
ing the period April-December, 1951. 

(c) Starch is also manufactured 
from tamarind kernel powder, tapioca 
roots and deteriorated cereals unftt 
for human consumption. 

(d) Our production of maize is 
about 1'3 to 1·4 per' cent. of world 
produetlon. 

8brl J_.I BUa: May I know if the 
Government have made any attempt 
to reduce the Ule of maize for manu-
facturing starch? 

Sbrl It. M. llua1d: As a matter of 
fact, the Government has been tryin&. 
its best to ,.t the industry to UN 
tamarind kernel which is produced in 
India on a very larle scale and is 
going waste. The Tariff Board. ho.-
ever, took the view that at present the 
tamarind kernel is not sufficiently 
developed to replace maize. or 
course, I may mention that the Minis-
try ot Agriculture takes a different 
view. 

Sbri JUDi Bam: May I know the 
quantity of t!imarind kernels obtained 
from different States? 

Sbrl K.. M. MUDshl: I am not ready 
with the figure, but it is very large. 
I can assure you. 

Dr. Desbmakb: May I know what 
qUantity of the foodgrains that are 
rendered unftt for human consumption 
II utilised for the manufacture of 
star~h? 

Sbrl It. M. MUDSbi: Some research 
win have to be made on that question. 

Sbri Kamatb: Has any attempt or 
experiment been made to convert the 
starch manufactured from such grains 
unfit for human consumption into 
sugar? 

Sbri K.. M. MaDSbi: No attempt has 
been made so far. 

FOOD SCARCITY 

·:J39. Pandit M. B. Bharpva: (a)-
Will the Minister of Food aad Agrl-
ealmre be pleased to state what parts 
of India are at present famine-stricken· 
or under scarcity conditions and what 
measures. if any, have been taken by· 
the Government at India to afford 
relief to the affected parts? 

(b) Have the Gavernment of India 
shared any part of the financial liabi-

ff lity for such relief measures with the· 
'.: State Govenunents and if so, to what 

extent? 
(e) What assistance has been given 

to the famine-stricken areas from the 
Charitable Fund at the disposal of the 
Prime Minister and for what purposes! 

(d) What degree of control or 
supervision is exercised by the Gov-
ernment of India over the famine test 
or relief works in existence in the 
various famine-stricken areas? 

The Mlalster 01 Food and A&'l'lcul-
tate (Shrl K. M. Ma.sbl): (a) and (b). 
A statement furnishing the informa-
tion is placed on the Table of the 
House. [See Appendix n, . annexure 
No. 22] 

(e) A Itatement indicating the in-
formation is placed on the Table of 
the House. rSee Appendix n, an-
nexure No. 23]. 
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Cd) Control over works in part C 
States is' exercised through the Chief 
Commissioners who submit periodical 
reports to Government regarding 
works in operation, number of labour-
ers employed, expenditure on each 
work etc. Government of India is 
also keeping general watch on the si-
tuation in Part A and B States. Perlo-
dical reports on the conditions pre-
vailing in these States and the mea-
sures taken by them to relieve dig.. 
tress are also being received regular-
ly. In Rajasthan the Government of 
India have also appointed their re-
presentative on the Co-ordination 
Committee dealing with Relief Work. 

Pandlt M. B. Bbarpva: May I 
know which is the most affected pro-
vince according to the information of 
the Government of India? 

Mr. Speaker: Does he want to know 
Which is the worst affected area from 
among the Part C States? 

Paadlt M. B. Bbarpva: No, Sir. 
Throughout India. 

Shrt K. M. MDashl: It is difficult to 
measure the extent of the scarcity 
but the general impression is that 
some parts of Madras are the worst 
affected. 

Pandlt M. B. Bharrava: Is it a 
'fact that Rajasthan and Ajmer are the 
worst affected? 

Shri It. M. Maashi: I have men-
tioned both these States here, but I 
have not been able to find the exact 
yardstick With which to measure the' 
extent of the scarcity. 

Shri A. SOIIeph: Has any request 
been received from the Madras Go-
vernment askiDg for Rs. 3 cro.res in 
order to do relief work in the Rayala-
seema districts of Madras State? 

Shrl K. M. Muashl: A reauest has 
been received. from the Government· 
of Madras only two days a,o tor a 
loan of about Rs. 2 crores and a grant 
of about Rs. 1 crore for relief mea-
sures, and it is being examined. 

Dr. M. V. Gaagadhara Siva: May I 
know whether Government is aware 
of the near-famine conditions in Baya-
laseema and in particular in Cudda-
pah district? 

Shri K. M. Munshl: r have already 
mentioned that so far as my infOrma-
tion goes, some dIstricts in Madras 
are very badly affected and that in-
cludes the Rayalaseema districts re-
ferred to by my hon. friend. 

Shri V. Gaap.raJu: Has any assis-
tance been given to the Madras State 

from the Prime MiD1s~r's Charitable 
Fund? 

Shri K. M. Maashl: Yea, from the 
Prime Minister's Fund a 8um of 
Rs. 50,000 was given for famine re-
Uef. 

Shri A. SOIIeph: Is there any super-
vision in the famine affected areas 
over the merchants who ve distri-
buting grains to the poor people an~ 
what is the number of those who take 
rations from these rellef shanties? 

Shri It. M. M ..... I: The Madras 
Government is doing the inspection 
work and the District Collectors arlt 
charged with the responsibility 01 
supervising these shops. 
- Shri V. GaapnUa: May I know 
when this sum of Rs. 50,000 was given 
from the Prime Minister's Fund to 
the Madras State? 

Shri K. M. M1III8hl: I bave got the 
dates: from 1-5-51 to 22-2-52. I tor-
got to mention that from the Food lt~ 
lief Fund also Madras was given 
Rs. 2 lakhs and 25 thousand. 

Dr. Deshmukh: Could the hon. Mi-
nister state the number of workers 
working In these relief works In the 
various States, as Uris would be a pro-
per basis for comparison? 

Shri K. M. Maulal.: I have not got 
the ftgures here. 

Mr. Speaker: Let us go to the next 
question. 
CHEAP. FOODGRAIN8 SHoPS IN A.JMER 

·34.0. Pandlt M. B. Bharcava: (a) 
Will the Minister of FOOd aad Am-
culture be pleased to state what Is 
the rate at which food.rains are 
being sold at the rationed shops in 
the city of Ajmer and the rate at 
which foodarains are sold at rationed 
shops in the ststutOry rationed area 
excluding' the city of Ajmer and the 
reason for the difference in the rates. 
it any? 

(b) What is the market rate of the 
various kinds of foodgrains in the 
interior of the rural area of the State 
of Ajmer? 

(c) Have any cheap foodgrainS' 
shops been ooaned in the interior of 
the rural area to lI'ive relief to the 
rural population, if so, at what rate 
foodgrains are being sold at these 
shops and if not, why not? 

The Mbllater ., Food alld Aarl-
('UHarr (ftri 1[ .... MUllllhl): (a) and 
(b). 'A statement giving the informa-
tion is placed on the Table of the 
House. [See Appendix II, annexure 
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No. 24.] Up to 29-2-1952, Ajmer city was 
being supplied imported food~ains at 
subsidised rates and the issue rates 
from Government shops were, there-
fore, less in Ajmer City than hi the 
other areas of Ajmer State. But, from 
1st March, 1952, the scheme of 
subsidizing s:llected areas has been 
discontinued and there will be uniform 
.selling rates throughout Ajmer State. 

(c) Yes, Sir. 178 Fair Price Shops 
have been opened in the scarcity 
affected rural areas for issuing food-
grains to the population. The whole-
sale issue rates from these shops till 
29-2-1952 were: 

Wheat Rs. 19 12 10 per maund. 
Milo Rs. 13 6 10 per maund. 
Jowar Rs. 11 14 0 per maund. 
Pandft M. B. Bharpava: May I 

know whether these rates are subsi-
dised rates or market rates? 

Shrl K. M. Muashi: These concern 
the rural areas and therefore could 
not be subsidised rates. 

Pandlt M. B. Bharpva: May I 
know whether it was the policy of 
Government last year to supply 
subsidised grains in the famine-
stricken areas of Bihar and Madras and 
if so why is this di1terential treatment 
meted out to Ajmer alone? 

Sbri K. M. Muashi: As I told the 
House on an earlier occasion last year 
there was a scheme of sUDsidy 
applicable to the industrial and ex-
tremely deft cit areas. Naturally 
therefore, the issue price of food-grain~ 
was lower than in the rural areas. 
That has been given up now. 

Pandit M. B. Bharpva: My ques-
tion is whether it is a fact that last 
year famine-stricken areas in Bihar 
and Madras were supplied subsidised 
grains and if so what ill the reason 
for this differential tTeatment to the 
famine-stricken rural areas of Ajmer? 

Sbrl K. M. Munshl: It is the local 
Governments of the States which were 
subsidising grain in the rural areas 
of Madras nnd Bihar which were very 
bard hit. 

Pandlt M. II. Bbarrava: Is it a 
fact that most people in the rural 
areas of Ajmer cannot purchase gra{n 
at these high rates and if so has the 
Government any scheme of subsidisine 
"these grains? 

Sbrl K. M. MUlLlbl: I do not think 
it is correc,t to say thet most people. 
in rural areas in India are not able 
to pay for the ,",ain. Government 
has no proposal to subsidise all these 
areas particularly now when subsidies 
have been abolished. 

Pandlt M. B. Bbar,ava: I am sorry 
my hon. friend refers to India instt'ad 
of Ajmer. My question wall whether 
the people of famine-stricken areas in 
Ajmer are not in a ftnancial position 
at present to purchase st'rains at these 
high rates lind if so has' the Govern-
ment any intention to start ('heap 
grain shops to help them . 

Sbrl 1[. M. Muusbl: Relief works 
are beini opened for the pl1t'pose of 
helping those who are not able to buy 
foodgrains. 

RELIEI' CAMP KOTRA 

-341. Pandii M. B. Bbarrava: (a) 
will the Minister of Food and AgrI-
culture be pleased to state whether 
it is a fact that the labourers in the 
various famine test and relief works 
in the State of Ajmer are not 
regularly paid their wages? 

(b) Is it a fa('t that the demand of 
the labourers for the payment of the 
arrears of wages in the Relief Camp 
Kotra In Jwaja circle It'd to a firing 
incident by the Police on the 
labourers? 

(c) Has any investigation, been 
made into the incident and if so, with 
what result? 

The MlDlster of Food and Arrl-
('ulture (Sllrl 1[. M. Munshl): (a) 
No. 

(b) and (c) An enQuiry is being 
made by the Di$trict Magistrate and 
after his report is received Govern-
ment will be in n position to form 
conclusions on the issue raised in 
these two parts and take such further 
action as may be necessary. 

Pandit M. B. Bharlava : The 
answer riven to part (a) of the 
question is in the neiative. Am I to 
understand that there never was any 
irregularity in payments? 

Shrl K. M. MUlLlhi: As a matter 
of fact there was a complaint that 
they were not regularly paid and that 
there was four weeks' delay, but that 
has now been brourht under control. 
For some weeks now they are being 
regularly paid. 

Pandit M. B. Bharpva: May I 
know whether the irregular payment 
was responsible for the recent ftrine 
incident? . 

Shrl K. M. MUD.bl: The ftrin, took 
plaC'e on the 31st December 1951. At 
one time there was delay, I admit: 
on account of certain difficulties pay-
ments were late by as much as four 
weeks. Now the whole thin. has been 
put on a proper lootin. and there i. 
only a time-lag of about a week. 
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Pandit M. B. Bhareava: When did 
the investigation into ftrinR incident 
commence and when is it likely to 
be 'Completed? 

Shri 1[. M. Munshf: The investi-
gation is already going on. The 
charged officer has alread:r been placed 
under suspension, pending enquiry 
into his conduct. 

Pandit Thakur Das Bhargava: Is 
the complaint of irregular payment of 
famine work labourers true of Punjab 
also and workers in Hissar district 
have not been paid for the last one 
and a half months. This matter has 
been brought to the notice of Govern-
ment in this House, but has not been 
attend~d to. 

Shrl K. M. I(unshi: I have no 
knowledge of it. It will fall really 
within the jurisdiction of the Punjab 
Government. 

Pandit Thakur Das Bhargavl!' : 
Punjab is under the President's rule 
yet. 

Shri K. M. M.nshl: I am sorry. 

PLOT AGAIKST SAURASHTRA 
GOVERNMENT 

·342. Shri Raj Kanwar: (a) Will 
the Minister of States be pleased to 
state whether the attention of Govern-
ment hal! been drawn to a P.T.I. Note 
published in the morning papers of 
Sunday, the 17th February, 1952 
under the caption "Alleged Plot 

against Saurashtra Government"? 
(b) If so, are the facts mentioned 

therein substantially correct? 
(c) If so, what directions, if any, 

have been issued and what assistance, 
it any, is being given to the State 
Government to restore normal condi-
tions in the State of Saurashtra? 

The Minister 
aad Railways 
(a) Yes. 

of States, Transport 
(Shri (".opalaswami): 

(b) It is a fact that certain arrests 
have been made. 

(c) The GovE'rnment of India have 
assisted the Saurashtra Government 
by obtaininJ: the services of some 
Police officers and lending two 
companies of the Central Reserve 
Police. The Government of Saurashtra 
have also been in consultation with 
the Government of India from time 
to time. No necessity for any 
directions has arisen. 

Shrt Raj 'KaDwar: May I know 
how 111~ ~rsons are involved liD 
this plot and how many have been 

arrested so far? What steps are beinl{ 
taken to arrest. and bring to book the 
remainder? 

Shri Gopalaswami: I cannot say 
how many persons are involved in 
this plot until the investi£ation Is 
completed. I believe something like 
60 to 70 persons have been arrested. 

Shrt Raj KaDlVar: Are thE're any 
important persons also involved in this 
plot? 

Shri Gopalaswami: Certain import-
ant persons are alle~ed to be involved 
in this plot. 

Shri BraJeshlVar Prasad: Is the 
hon. Minister in a position to assure 
the House that the main culprits will 
be severely dealt with however high 
their political position may be? 

Shri Gopalaswami: Culprits who 
are prqved to be culprits will be dealt 
with ai!'cording to law' .irrespective of 
their position in life. 

Shri Arnolaitb Chand: Have any 
princes or princesses also been arrested 
in this connection? Has the attention 
of the hon. Minister been drawn to 
a cartoon in "Shankar's Weekly" 
which ... 

Mr. Speaker: Order, Order. He 
need not flO into that. What informa-
tion does he want. now? 

Shri Amolakh Chand: May.l know 
the number of princes or prIncesses 
who have been arrested in this 
connection and whether - they have 
been released on ball? 

Shrl Gopalaswami: I believe about 
half a dozen princes and l'elations of 
princes have been detained under the 
Preventive Detention Act. I do not 
think that any has been released on 
bail; possibly they have started 
habeas corpus proceedings. 

Shri Kamath: Is it a fact, Sir, 
that in view of these recent happen-
ings, Government is reconsidering the 
question of privileges enjoyed by 
ex-rulers, particularly those relating 
to privy purse and the possession of 
arms? 

Mr. Speaker: Order, order. 
BRITISH HOMIEOPATHIC FACULTY, 

LoNDON 
*343. Shri S. C, Samanta: Will the 

Minister of Health be pleased to state: 
(a) whether the General Council 

and State Faculty of Homreopathic 
Medicine, West Bengal, have invited 
the British Homreopathic Faculty, 
London, to hold an examination at 
Calcutta; 

(b) if so. when the examination 
will be held; 
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(c) whether any other States . in 
India have invited the British Homoeo 
Faculty; and 

(d) whether the Government of 
India were consulted before inviting 
the Faculty to hold examination in 
India' 

Tbe Mialster of Healtb aIId COID-
m1lll1caUeu (RaJkamari. Amrit Ka1ll'): 
(a) From the information I have been 
able to elicit, yes. 

(b) I believe in October, 1952. 
(c) and (d). No. 

Shrl S. C. Samanta: May I know, 
Sir, whether the Diploma of the 
British Homoeopathic Faculty is 
recognised by the British Medical 
Council? 

RaJkumari Amrlt Kau: I d. not 
know whether it is recolnised by the 
British Medical Council. But I do 
know that the faculty of Homoeo-
pathy in London is a statutory body. 

Shr. S. C. SUlluda: May 1 know, 
Sir, whether Government is aware 
that the standlft'd of the British 
faculty is lower than that of Welrt 
Bengal Faculty. 

Rajkumarl Amrlt bur: I am not 
aware of that. 

Bini S. C. Sameta: Since the 
homoeopathy question is heing 
considered by the Central Govern-
ment, may I know whether Govern-
ment will interfere or is interfering 
in other matters, as relards the 
establishment of schools, colleges, etc. 
in States? 

Rajkumarl Amrlt Kaar: Govern-
ment is not interfering with any 
privll'te institutions but, a. - I have 
sald more than once on the floor of 
this HQuse, the Government of India's 
policy on the question of homoeo-
pathy can be ftnalised only after the 
Indian Medical Council's recommenda-
tions have been received. 

Shri S. C. Samanta: May I know 
whether the hon. Minister has 
received any representation to the 
effect that instead of holding the 
British Momoeopathic Faculty exami-
nation once only, some professors from 
that Faculty should - be invited to 
deliver lectures in Indhr? 

Rajkumarl Amrlt Kaar: I have 
not received any such request. 

CLASH BETWEEN STUDENTS AND POLla: 
AT lMPBAL 

-3". Shrl A. C. Gaba: Will the 
Minister of State. be pleased. to state: 

(a) whether there was any clash 
between the students and other de-
monstrators on the one hand and the 
police and military on the other hnnd 
at Imphal (Manip\1r) on the 12th and 
13th February, 1952; 
~) H~~re~mb~~ 

monstration and the circumstances 
which led to the clash; 

(c) the casualties in the incident; 
and 

(d) the present situation there? 
The Miuter or states, Transport 

and Railways (Shrl Gopalaswaml): (a) 
to (d). I shall make a brief statement 
on this incident. The Principal of 
the Dhanmanjuri College, Imphal, 
expelled for 10 days a student. as a 
disciplinary measure. On tblS, a 
section of the students absented 
themselves fr.Jm the college, and 
persull'ded, and in some instances 
intimidated, others b do likewise. 
The Principal had to expel four of 
the ringleaders, rusticate three others 
and fine a few. The Itudents again 
absented themselves and stS'rted 
picketing the college, preventing the 
Irtaft from entering it, and, in spite 
of warnings, holding meetings and 
processions where they were joined 
by otherl and behaved in a disorderly 
fashion. Action had therefore to be 
taken agmnst them and some of them 
had to be arrested and put in jail. 
During the dispersal of the unruly 
crowd, two students and one woman 
were injured and were admitted' to 
the hospital. Seven others were 
slightly injured and were, after treat-
ment at the hospital, discharged. 

The arrested students have sinC'e 
been released on an undertaking given 
by them that they would call oft the 
strike and join the ('ollege. The strike 
has been called off; the students are 
attendinl the college; and the sltu-
aUon is normal. 

Shrl A. C. Goa: May I know the 
reason for the Principal first expeUiDl 
one student for ten days? 

Shrl GopaIaswa.ml: He expelled in 
the first instance one student who 
had been lrossly impertinent. 

Shrl A. C. Guba: May I know if 
after the latht charge and the arrest 
of the studentl there !faa any general 
strike of Irtudentl all over the State? 

Slirl GopaIuwamI: The informa-
tion I have does not corroborate that 
story. 

8hrl A. C. Gaba: May I know 
whether .. : 
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Mr. Speaker: I think it is too small 
a question to go into further. 

Sbri A. C. o.ba: I have just one 
question to pu..t, Sir. In view of the 
lalCt that the hon.. Minister stated 
lJOme time ago tha~ the law and order 
position in that State is not what it 
ought to have been, may 1 know if 
Government have taken any step to 
prevent disruptive elements playinl 
with the students and impressionllble 
young men? 

Shri Gopalaswami: I am afraid the 
hon. Member has attributed to me a 
statement which I do not remember 
having made in this House. 

Sbrt A. C. Guha: I think he made 
it in connection with Manipur and 
Tripura. 

Shrl R. Velayudbau TOse-

Mr. Speaker: I am callIn, the 
next question. 

JtLar (SUPPLY AS RATION) 
.34;. Pandit Thakur Das Bharpva: 

(a) Will the Minister of Food and 
Agriculture be pleased to state if JU4r 
is the staple food of the inhabitants 
of Gurgaon? 

(b) Is it Ir fact that at present Jua.r 
is supplied in Gurgaon District in the 
daily ration of food? 

The MiDistel' of Food aDd Acrl-
eulture (Shrl K. M. Muubl): Cal and 
(b). Juar is to some extent consumed 

by the inhabitants of Gurgaon district. 
Owing to the partial failure of the 
South West Monsoon the stocks of 
coarsegrains in Punjab were not 
satisfactory and the Punjab Govern-
ment asked Government of India' for 
supply of some imported milo and 
they have been liven about 2800 tons. 
100 tons out of this quantity which 
is similar to indigenous ;uar was 
allocated by the Punjab Government 
to Gurgaon. It is issued to the 
consumers in the place of other 
coarsegrains Il't the scale of 2 
chhattacks per adult per day in tlte 
areaS' where Sdarcity conditions 
prevail. 

NEW PROJECTS ON AsSAM RAILWAY 

·346. Shri J. N. HuarJka: (a) Will 
the Minister of BaUways be pleased to 
state what arc the new projects on 
the Assam Rallwa:r ··undertaken to be 
completed in the year ending the 31st 
lamuary. 1952? 

(b) Have the Railway Station plat-
fonns of the Assam Railway been 
improved durilU( the year 1951-~2? 

(c) How many Statioos thereof have 
been modernized? 

The MJaJater of Stat., TraIaspor& 
and Ra&ilwa" (Sbrl Gopaluwaml): 
(a) No new line project was under-
taken on the Assam Railway during 
this period. 

(b) The reply is in the affirmative. 
(c) The work 9.f . modernization is 

in hand at four stations on the rall-
way. 

FOOD GRAINS FOR ASSAM 
*847. Sbrl J. N. Haza.rtka: (a) Will 

the Minister of Food aDd AgrieultUft 
be pleased to state the total estimated 
requirement of food grains for the 
State of Assam for the year 1952-53? 

(b) What is the Centre's allotment 
to the State for the year 1952-5:~? 

(c) How much of the total require-
ment will be met internally by the 
State through local procurement? 

(d) What is the total Quantity of 
rice promised by the Centre for the 
State for the year 1952-53? 

The MiDister of Food aad ~rl
eulture (ShI'l K. M. Muuhl): (a) The 
Basic Plan for foodgrains ;8 worked 
on the basis of the Calendar Year. 
The Assam Government's estimate of 
their requirements for 1952 is 250,000 
tons. 

(b) The import quota for Assam for 
1952 has been fixed at 147,000 tons 
at the Conference of Food· Ministers 
held in New Delhi on the 19th and 
20th February, 1952. 

(c) 70,000 tons. 
(d) This has not yet been decided. 

6,000 tons of rice has however been 
allotted so far, during the present 
year. 

Sbrl M. Nalk: May I ask whether 
in view of the scarcity conditions in 
ditlerent States my extra allotment is 
also beiag fixed? 

Shrl K. M. I/IUDShi: The sl'arcity 
conditionS' are taken into account in 
making the aUotments made at 
present. 

Rhrl M. Nalk: I want to know 
whether any extra allotments are also 
being made in view of the IIcareity 
conditions. 

Mr. Speaker: That is what he 
says, that aU these things are taken 
into consideration and Uley are 
included in the allotment. he has 
mentioned. 

SILIGURt-KALIMPONG RAILWAY Lnn: 
*3C8. SIIrI Barmaa: (a) WJ1I the 

Minister of Balbrap be pleased to 
state to wbGm the Railway line from 
Siliguri to KaUmpen, belon-s? 
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(b) Is it a fact that duriD,l( the 
earthquake in 1949, the line was 
badly damaged and it is not now 
working? 

ec) Is it proposed to restore the 
line? 

The MlDiater of States, Trusport 
and RanwayS (Shrl GopaJaswami.): 
(a) There was a narrow ,~uge. rall-
way connection betwe~n SIl.i~url and 
Giellekhola only. TIus belonged to 
the Tista Valley Railway Extension 
Company until it was 8'Cquired by the 
Governm~nt of India with effect from 
20-10-1948. 

(b) The portion of the Railway 
between Sevoke and Giellekhola was 
seriously damaged by the heavy 
floods in the Tista river in the early 
part of June 1950 and hlfS been 
abandoned, but the portion between 
Siliguri and Sevoke has been con-
verted to metre gauge and forms part 
of the Assam Rail Link route. 

(c) The reply is in the nelative. 
Shrl BaI'llllUl: In view of the fa~ 

that Kalimpong is an important hill 
station and aU development pro-
grammeS have been stopped, does the 
hon. Minister think it possible In the 
near future to take up the construc-
tion of that link on that line? 

Shri Gopalaswam1: We J:lave already 
investigated two altern~tive schemes 
for giving that connectIon, bllt they 
run throuah very ditftcult count~y 
(mountainous areas), and the cost IS 
somewhat prohibitive. But if in the 
future the finanQial position enabl~s 
us to undertake works of this malm-
tude we shall certainly consider the 
matter. 

Mr. Speaker: The QuesUon-hour 
,is over. 

WRITTEN ANSWERS TO QUESTIONS 
PROCUREMENT PRICES OF PADDY IN 

MADRAS 
*329. Shrl V. Gangaraja: Will the 

Minister of Food aDd Arrteultare b. 
"!leased to state: 

(a) whether the Government of 
W,(adras have made any representation 
';0 the Government of India for further 
mcrease in the Drocurement price of 
18ddy in the State after the recent in-

Crease of annas eight per maund; and 
(b) if so. whether the increase 

would be allowed? 
The MJDister of Food and Alrl-

calt~ (Shrt K. M. MIUlllbI): (a) and 
(b). The procurement price of paddy 
in Madras has since been raised 
further by Re. 1/- per maund. 

AGRICULTURAL DEVELOPMENT or 
AGENCY TRACTS 

*330. Shrl V. Gaapraju: Will the 
Minister at Food aDd AI"l'iculture be 
pleased to state; 

(a) whether the Government of 
India have any Dlans for agricultural 
develoPlllent of the Arency Tracts of 
West and East Godavary districts. 
Visakhapatnam and Srikakulam dis-
tricts in the Madras State on the lines 
of Malva development pll'!ns; and 

(b) if not. why not? 
The :wn-.tp,r of Food aDd Agri_ 

culture (Shrl K. M. MlllUlhi): (a) No. 
(b) It is only when a region capable 

of agricultural development extends 
over the territory of two or more 
States that the Government at India 
usually undertake the initiative in 
preparing a developmental plan. Since 
the areas referred to by the hon. 
Memb~r lie entirely in the State of 
Madras, it is for the State Govern-
ment to formulate a development21 
plan for them. 

AVURVEDIC TEACHING INSTITUTIONS 
*349. Dr. V. Subramaalam: (a) Will 

the Minister of Beal&h be pleased to 
state whether it is a fact that the 
Health Ministers' Conference held at 
Delhi on or about 31st AURust. 1950 
resolved in the matter of Education in 
Ayurvedic teachinr institutions. to up-
grade at least one institution in each 
State? 

(b) What are the States where such 
colleges have been opened or up-
graded? 

(c) What is the status given to the 
students after they finish their 
courses? 

(d) What are the directives riven 
to State Governments in this respect 
and do Government propose to place 
a copy thereof on the Table of the 
House? 

The Minister of Health .ad Com-
mUDieatlODS (Rajkumarl Amrit Kaur): 
(a) The recommendation at the con-
ference was that at least one college 
affering instruction on the lines 
!hdic&ted by the Conference should be 
started in each State under the 
auspices of Government or with 
subsidy from Government. 

(b) and (c). Information is helng 
coUected and will be laid on the Table 
of the House in due course. 

(d) No directive haa been issued tv 
the Government of India in this 
matter. Copies of the resolutions 
passed by the Health Ministers' Con-
ference were sent to the State 
Governments. 
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BRANCH LINES 
*350. Shri V. B. Vaidya: (a) Will the 

Minister of RaUways be pleased to 
. state how many branch lines are 

there, where no light is provided in 
the coaches and the trains have to 
travel for several miles in darkness? 

(b) Is it a fact that on several 
branch lines, people have to travel in 
open waions and even on carriqe 
roofs even on ordinary days, due to 
want of passenger coaches? 

The Mtnister of States, TraDSPOri 
and RaJlways (Shri Gopala.swaml) : 
(a) None. 

(b) There have been cases of 
passengers on special occasions 
NSorting to travelling in open wagons 
of mixed trains and roofs of ('arriages. 

ALLAHABAD SCHOOL OF GROUND 
ENGINEERING 

"351. Dr. De&hmukh: (a) Will the 
Minister of CommlUlicatioDS be pleas-
ed to state the date on which the 
Allahabad School of Ground Engineer-
ing was started? 

(b) What was the date on which 
the first batch of stUdents was ad-
mitted and the number of students so 
admitted? 

(c) What is the stre~th of the 
teaching staff? 

(d) Is it a fact that there has not 
been adequate teaching staff at any 
time since the starting of the school? 

(e) Is it a fact that all the students 
('ame to Delhi to represent their case 
to Government? 

(f) Do Government propose to 
make a comprehensive statement on 
the matter? 

The Deputy MInister of Comm1llli-
cations (Shrl Raj Bahadur): (a) 2nd 
January, 1951. 

(b) The ftrst batch consisted of 21 
trainees, of whom 14 trainees joir..ed 
on the 2nd January 1951, and the 
remaining 7 by March 1951. 

(tc) I place on the Table a state-
ment showing the position. [See 
Appendix II, annexure No. 25J. 

(d) No, Sir. 
(e) Yes, I believe all or most of 

them. 
(f) The matter hardly merits the 

making of a statement, but if the 
hon. Member desires Information, I 
shall have no objel'tion to supplying 
it. 

PuMPING STATION AT KILOKRI 
·352. Dr. Desbmokh: (a) Wlll the 

Minister of Health be pleased to state 
whether Government are aware of the 

bad smell as a result of the inade-
quate workini of sewage pumps at 
Kilokri Pumping Station in New 
Delhi? 

(b) How long bas this bad smell 
been there? 

(c) What are the causes of tbe 
same? 

(d) What action has been taken or 
is proposed to be taken in the matter? 

TIle MiDlster of Health ud Com-
mlUlicat10llS (RaJkumari Amrit Kaur): 
(a) Yes. Bad odours do prevail in 
certain areas when sewage water 
overflows at peak ftow hours. 

(b) About six months. 
(c) Inadequate capacity of the 

pumping plant and equipment and ot 
the outfall sewers to cope with the 
Excessiye ftow of sewllge. 

(d) New machinery is being erected 
and parts of the old' machinery will 
soon be replaced. A relief outfall 
sewer is also proposed to be laid. 

SEWAGE WATER 

·353. Dr. Deshmakb: (a) Will the 
Minister of Health be pleased to state 
whether it is a fact that sew ale 
water ftows regularly in consider-
able quantity in \.he river Jumna at 
Delhi? 

(b) Is it a fact that this has caused 
the destruction of fish on a large 
scale in the river Jumna? 

(c) Is it a fact that this quantity 
of' fish that died amQunted to four 
months supply to Delhi? 

(d) What action do Government 
propose to take in the matter? 

TIu! MiDlster of Health aad Com-
mllD.lcatioDB (Rajkumari Amrlt Kau): 
(a) No. Sewage Water overflows in 
the river Jumna at a few places at 
Delhi at peak ftow hours only. 

(b) No. Fish in only one pond neaT 
Okhla Weir, where the sewage over-
ftow terminates, were destroyed in 
December last. 

(c) No. It is understood that the 
quantity of ftsb destroyed was not 
even equal to Delhi's daily flsb 
consumption. 

(d) With a view to checking over-
ftow of sewage, additional machinery 
is beini erected, parts ot old 
ma'Chinery will soon be replaced and. 
a relief outfall sewer is proposed to 
be laid. 

CLASS II OPJ'ICERS IN RAILW.US 

·354. Sbrl Mane7: (a). Will the 
Minister of RaIlways be Dleased to 
lay on the Table ot the House a state-
ment showing: 
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(i) the total number of class II 
officers on class I Railways as 
on the 1st April, 1951 givlng 
separately the number con-
firmed and the number offi-
ciating: and 

<U) the total number of posts 
sanctioned on the cadre of 
class II officers on class I 
Railways as on the 1st April, 
19511 

(b) What is the longest period for 
which officers have been officiatinat in 
ea'Ch cadre without beiDl;( confirmed? 

,(c) Is there any difference in the 
work or responsibility of class II offi-
cers as compared with class I officers? 

(d) Is there any difference in the 
scale of pay? 

The Minister of States, Transport 
and Railways (Shd Gopalaswaml): 
(a) and (b). The information is being 
collected and will be laid on the T&ble 
of the House. 

(c) Class II Officers are all meant 
for filling Assistant Officers' posts 
whereas Class I Officers are meant 
for filling. all posts from the Assistant 
Officers' posts up to the highest 
administrative posts. Class II Officers 
who fill Assistant Officers' post do the 
same work and have the same 
responsibility as Claas I Officers who 
fill such posts. 

(d) Yes. 
OFFICERS IN RAn-WAYS 

·355. Shri Massey: Will the Minis-
ter of Railways be pleased to lay on 
the Table of the House a statement 
showing: 

(a) the total number of class I offi-
cers in each of the following cadres as 
on the 1st April, 1951, giving the 
sanctioned and actual ftl1lres in each 
case: 

(I) Junior Scale Officers, 
(li) Senior Scale Omcera. 
(iii) Junior . Administrative Offi-

cers, and 
elv) Senior Administrative Offi-

cers; 
(b) the number of officers working 

against permanent vacancies in each 
cadre who have beenconftrmed and 
the number still temporary; and 

(c) the loniest perio'O. for which 
officers have been and are offtciatlni 
in ea'Ch cadre without bein" con-
firmed? 

The MJnlster of 8ta_, Transport 
ilJld It&Uways (Bbrl Gopaiaswaml): 
The information ia beil1l collected 

from R8'ilways and will be laid on the 
Table of the House. 

DELHI NOTIFIED AREA COMMITTEE • 
ToWN EXPANSION SCHEME 

·356. Shri S. C Samanta: Will the 
Minister of Health be pleased to 
state: 

(a) whether there is any scheme 
called "the Delhi Notified Area Com-
mittee Town Expansion Scheme" 

. under the consideration of Govern-
ment; 

(b) if so, how many plans have 
been prepared, so far; 

(c) the boundaries of the respective 
plans; . 

(d) the estimated cost of the reA-
pective plans; 

(e) when this plan was taken up 
by Government; 

(f) the present position of the 
Scheme and the plans; 

(g) how much time wlll it take for 
this Scheme to materialise; and 

(h) whether Government have re-
ceived any representation from Co-
operative Societies for expeditious 
execution of the plans? 

The MinJster of Health and Com-
munications (Rajkumari Amrlt )(a1U'): 
(a) No. 

(b) to (h). Do not arise. 
RAILWAY OFFICERS (PREMATURE 

RETIREMENT) 

46. Sbrl Massey: (a) Will the Minis-
ter of RalIwaY8 be pleased to lay on 
the Table of the House a statement 
showing the number of Class I and 
Class II officers on Class I Railways, 
who applied for premature retirement 
and who were permitted to retire in 
each year from 1945 to 1951, living 
separate figures for Indians and non-
Indians? 

(b) Has there been any case during 
the above period where full beneftts 
including gratuity were .l(iven .to om-
cers of Indian domicile who were per-
mitted premature retirement? 

The MlDlster of States, Transport 
and Railways (8hrl Gopalaa\\laml): 
The information is being collected 
from Railways and will be laid on the 
Table of the House. 
GROW MORE FOOD SCHEMES IN MADRAS 

f7. Shn V. GanganJu: Will the 
Minister ot Food and Al'rieulture be 
pleased to state: 

(a) tbe quantity of food 
Madras State as estimated 
Madras Government on 
January, 1949; 

deficit of 
by the 
the 1st 
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(b) Lbe total number of "Grpw 
MorA Food" Schemes sponsored by the 
Madtali Government during the years 
J 949-50. 1950-51 and 1951-52; 

(c) the additional production under 
the above Schemes; 

Cd) . the estimated additional Droduc-
tion expected under the above Schemes; 
and 

(e) the tQtal money 'Dent for aclUev-
log the above production by the Gov-
ernment of India? 

The Minister of Food &lid Aarl-
culture (Sbrl K.:\I. Musbl): <.> 
11·49 lai;h tons. 

(b) t(l (e). A statement givinc the 
requil'ea lllformatlon lS laid on the 
Table ot the House. 

STATEMENT 

Year 

1 

lIN,8.150 
18150·151 
1861·U 

Ouhnnn .. .. 
.f 

No.ofGMF 
aponsored by 
KadraB Govt. 

22 
~ 27 

27 

Addl. pl'OduotiOJl 
of food UDd~'1' the 

IIIhemee. 

8 

(Lakh tonal 
0'99 
l'S8 
0'151 

Estimated add!. pro. 
duction of food under 

the lllhemee. 

(Lakh tona) 
1'82 
2'89 
8'22 

(up to Ilea. 18151) 

'.rotal money &pent 
by Government 

ofIAdia. 

(LakhBL) 
132-78 
165'" 
88'17 

(-=tioned up t,o 
the end of Feb. 116.) 

--------.-+----.------------------------------------------------

(2) - No. of JChem.- fl>I'WII~ \)y the State a~. 
(3) - Actual additiODAl produotion ... wft6ed bY t.he eta.... NVliDWt ollloiala, 
(6) .- Jilatimatod addHiODal produution .. enviaaged at the tim. the .,hemee were 

formulated. 
(15) - Amount INltuaUy Bpent in ieIpeot of 1968·150 MIl lUl50.lih emOUDt IIIIIdioDed 

in respect of 19151.52. 
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CORRIGENDA 
to 

the Parliamentary Debates (Part 1I~ther tbWl Questions and Answers), I'lftb 
Session, 1952 

1n Volume 11,-
1. No.1, dated. the 1st Marcb, 1952,-

(1) Col. 1662 for exi&Un, line 40 read "11 A.M .... 

2. No.2, dated the 3rd Marcb, 1952,-
(1) Col. 1773, line 23 dtlete "In the". 
(11) Col. 1851, line 17 from bottom for "Re. 38" read "Re. 88". 

·3. No.3, dated the 4th March, 1952,-
(i) Col. 1890, line 18 from bottom for "where" read "when". 
(ii) Col. 1907. after line 49 lnaert "immediately a thin, Is taken up the"". 
(iii) Col. 1936, delete existing last line. 
(Iv) Col. 1975. between lines 12 and 13 trom bottom insert "RI. 8,815,96,000 

be granted to tbe". 
-4. No.4, dated the 5th March. 1952,-

m Col. 2'002, line 12 delete the words "les& than" occ11l'1inl twice in the l1De. 

27;' P.S.D. 
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PARLIAMENT OF INDIA 
Wedne.da1l, 5th March, 1952. 

The House met at Half Past Nine of the 
Clock. 

[MR. SPEAKER in the Chai?'] 

QUESTIONS AND ANSWERS 
(See Part 1) 

10-30 A.M. 

MOTION FOR ADJOURNMENT 
INFILTRATION OF PAKISTANI AND 'AZAD 

KASHMIR' ELEMENTS INTO KASHMIR 
IN INDIAN TERRITORY 

Mr. Speaker: I have received nrUces 
of two adjournment motions one from 
the hon. Member, Mr. Velayudban. I 
do not think that I need read it out to 
the House or take any serious notice. 
It is only a repetition substantially of 
what he uttered yesterd,iy ...... 

Shri R. Velayudhan (Travancore-
Cochin): Let the House know it. 

Mr. Speaker: Not at all. I am not 
bound to read out any frivolous motions 
of that type. The second is from the 
hon. Mr. Kamath regarding the lailure 
of Government to prevent large scale 
infiltration of Pakistani and so called 
'Azad Kas~mir' elements into Kashmir 
in Indian territory. 

I am sure that this infiltration is not 
a matter of yesterday. which has cer-
tainly grown up and I do not see what 
the matter of urgenry is there in this. 
It the hon. Member wishes to speak 
about it, he had ample opportunities 
to cio so and perhaps. on the Finance 
Bill also he could make 'his points. 
Anyway the matter is not definite. nor 
does it raise an important matter. It 
is much less urgdnt in the sense in 
which urgency is understood . in 

. motions of this kind. Therefore. I d6 
not give my consent to this. 

I!PSD 
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Shri R. Velayudha.D: It it is a frivo-
lous motion, let the House know it. 

Mr. Speaker: It is the privil8le of 
the Chair to decide whether a motion 
is frivolous or not. So 10nJ( at least 
as the rules are there, I do not propose 
to part, with the right of the Chair ill 
favour of the House. with all respect 
to the House. of course. 

RESIGNATION OF MEMBER 

Mr. Speaker: I have to inform hon. 
Members that Shri G. Ramachar has 
resigned bis seat in Parliament witb 
effect from the 22nd February. 1952. 

BUSINESS OF THE HOUSE 

Mr. Speaker: Now the next item 
notified was the Address by the Chair 
to the Members of 'Parliament as this 
is the last day Of the session; but at 
the request of the hOIl. Prime Minister 
I am talting it up at about 12'30. I 
do know what tinle the hon. Finance 
Minister will require by way of reply 
to the Finance Bill. Of course. he 
cannot say what time he will take un-
less he knows what the criticism is 
loinl to be ...... 

The MlDlster of FlDue (Shrl C. D. 
Deshmakh): That is my dl1ftculty. 

Mr. Speaker: Supposing I call upon 
him to reply by 12'15 or so? 

Shri C. D. Deshmukh: That will be 
quite all right. 

Mr. Speaker: I may require ten or 
twelve minutes and the hon. Prime 
Minister may require some tlme. I 
shall see how the' debate IpeS on. So 
t':1en. the debate w1ll cl08e on the 
Finance BiU at 12 o'clock or· at the 
most at 12.10 and then I shall call 
upon the hon. Finance Minister ~ 
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[Mr. Speaker] 
reply and then; of coilrse. the state-
ment which I have to make and the 
Prime Minister. if he wants to say 
anything. 

Shri Kamath (Madhya Pradesh): In 
view of the fact t>~at this afternoon we 
have only one Bill or rather half a Bill, 
the discussion on the Finance 8ill 
may be resumed in the afternoon and 
the Minister may reply in the after-
noon ...... 

Mr. Speaker: Order. order. It is a 
matter of adjustment of time accord-
ing to the convenience of the Member. 
of the House. I am afraid the posi-
tion of the other Bill will not be such 
a smooth matter as the hon. Member 
assumes. But if the House is agree-
able and limits the time absolutely and 
if we use guillotine 'in a legislative 
matter, we may consider in that way 
as to whether the time should be 
extended. All that I am anxious is 
that the session comes to an end at 
5 o'clock. 

Dr. Oeshmukh (Madhya Pradesh): 
We have done so previously. This is 
the last day of the Parliament which 
is fast dying and it is the last day of 
the debate. I think the utmost time 
may be given. 

Mr. Speaker: I have no objection 
but from what little I saw about the 
other Bill to which the hon. Member 
is referring, I think the matter was 
sufficiently important and contro-
versial; and so far as the Finance Bill 
is concerned, of course, it is an im-
portant Bill and hon. Members are 
entitled to make any sort of grievances 
on any subiect under Administration. 
It has a wide scope, but as I said on 
the previous occasion. after having 
debated all these $(rievances for the 
last four years continuously at each 
time on the Finance Bill. I do not . see 
any useful purpose will be served by 
repeating the same things over again, 
just when the House knows that the 
whole thing is going to be placed be-
fore the new Parliament after about 
three or four months. In the mean-
while. there is the Vote on Account 
w!1ich has already been passed and the 
Finance Bill provides nothing new. It 
only continues the status quo. So the 
practical effect to my mind, if I am 
not misunderstood as showinl any 
disrespect to hon. Members who want 
to speak on it. is that the only pur-
pose that will be served will be to 
satisfy the urle of a few Members to 
speak at length. . 

Dr. Delhmukb: There are only a few 
who are anxious to speak. 

Mr. Speaker: Then they must speak 
within t~e limits. 

Dr. Deshmukb: They have always 
observed ..... . 

Mr. Speaker: I am not talkin, with 
reference to individual Members. The 
hon. Member may be an exception but 
that is a different matter. There is 
another course open also. Shall we 
fix a time limit on these speeches? 

Dr. Deshmukh: Very often the time 
limit is fixed and sometimes ...... 

Mr. Speaker: If there is a time 
limit, I think the remarks will be more 
pertinent and more relevant (Interrup-
tion). I have got the power, but I do 
not propQse to exercise that power. 
If hon. Member~ :want to speak, they 
may. If they want that a larger 
number of Members should be given 
an opportunity to speak, then, of course, 
there are two alternatives and as I 
said I cannot give a guarantee that the 
next Bill will be put through. That 
must be liven time and perhaps to mY 
mind. it deserves more time than the 
Finance Bill. 

Shrl M. Naik (Orissa): You your-
self said that the other Bill is of a 
controversial nature. What is the 
harm in putting it off till the next 
session of the new Parliament? 

Mr. Speaker: The Government have 
already decided it. It is controversial 
in the sense that there are many 
points in the ~il1 which in principle 
are not controversial but in details 
opinions differ and in that sense it is 
controversial. The principle of the 
Bill is there. The House has u,'cept-
ed t!1at principle years back. 

Shrl Kamath: As a fair compromise, 
may I suggest that the Finance Minis. 
tel' may reply to the discussion on the 
Finance' Bill at three o'cloC'k? We 

can have the whole morni~ for our 
discussion. 

Mr. Speaker: If that is acceptable to 
the House then the discussion may 
come to an end at 12.30. the remairung 
time being reserved. and then, the hon. 
Finance Minister may reDly in the 
afternoon. Of course, I am sure he 
will be as short as possible. 

I was thinking of fixing a time limit 
for the Finance Bill only, not the 
other Bill. 

Pandlt Thakur Daa BII~a"a 
(Punjab): The other Bill shall require 
not less than two hours. 
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Mr. Speak~r: The time limit for the 
Finance Bill will be about ten 
minutes for each speech. 

PAPERS LAID ON THE TABLE 

ESTIMATES COMMITTEE'S REPORT ON rHE· 
CENTRAL WATER AND. POWER COM-
MISSION ETC. 

Shri M. A. AyyanPl' (Madras): I 
beg to lay on the Table the Fifth Re-
port of the Estimates Committee on 
the Central Water and Power Com-
mission and the Multi-Purposes River 
Valley Schemes. [Placed in Library. 
See No. IV O. 1(77).] Please per-
mit me to say a few words 
on this occasion. We express our 
thanks-thanks on behalf of the Com-
mittee as to your good self for having 
guided us in our deliberations from 
time to time and for being always 
available to us whenever we had any 
difficulty. For your kind patronale 
the Committee is grateful and to the 
best of our ability we have been able 
to send our four reports and this is 
the fifth report. Also two Committees. 
have sat during this period when this 
Parliament was working. The second 
Committee also contained almost the 
same members who sat in the first 
Committee with some exceptions, 
which added to the importance of the 
Committee. I also wish to take this 
opportunity of thankini all the Mem-
bers-the outgoini Members as also 
the Members who belong to this Com-
mittee-for the enormous enerey and 
the ability which they brought to bear 
on the deliberations and the great 
assistance they gave in the scrutiny ot 
the various aspects that came up for 
discussion. I would also like to ex-
press our thanks to the Secretary ot 
this House, who did a lot ot work, and 
the other officers who assisted him in 
gathering' the details and putting the 
reports into shape. 

I would be failing in my duty if I do 
not express our grateful thanks to the 
Finance Ministry, and particularly, to 
an erstwhile Member of the Estimates 
Committee, the hon. Mr. Tyagi, tor the 
kindness with which he appointed, 
with the able assistance of his chief, 
a special Joint Secretary to review 
from time to time how many of th.cl!.e 
recommendations have been imple-
mented. With their guidance and co-
operation, We have also established a 
convention that wherever they are not 
able to implement any of the recom-
mendat.ions of the Committee, they do 
not immediately brush aside those re-
commendations, but they give intIma-
tion to the Committee and after 

discussion wit:, the Chairman of the 
Committee, by aireer1\ent, they either 
give up the recommendations or im-
plement them with certain modifica-
tions. I hope that the same degree of 
accommodation and co-operation will 
continue to exist between the 
Ministries and the Committee that may 
come into existence next time, and I 
hope that the Committee will have a 
long and useful career in the years to 
come. The Committee, I think, is 
t:,e watch-dog of the expenditure ot 
Parliament. 

I thank you, Sir, for the opportunity 
you gave me to express our grateful 
thanks to all the persons who have 
taken an important part in the deli-
berations of the Committee and also 
In coming to the various conclusions 
and placing them before the House. 

ANNUAL REpORT OF THE DAMODAR VALLEY 
CORPORATION (PART I) FOR THE YEAR 
1950-51. 

The Minister of Natural BeIOUree. 
aad Scientific Research (Shri 8rJ. 
Prakasa): I beg to lay on the Table a 
copy of Part I of the Annual Report 
of t!'le Damodar Valley Corporation 
for the year 1950-51. under sub-
section (5) at section 45 of the 
Damodar Valley Corporation Act, 
1948. [Placed in Libra1'1l. See 
No. IV M. 4(8).] 

Sir. perhaps you will permit me to 
express my regret at the ireat delay 
that has taken place in presenting this 
report. According to the law in this 
behalf, this report should have been 
in the hands of the House in October 
last. The report is ready only now, 
many months later. I -have also to 
apologise to the Hcuse for its incom-
plete nature. According to the Act, 
the annual accounts and the audit 
report should also be placed along 
with the report. That is not yet ready. 
So, I am presenting only Part I of the 
annual report. Part II will be placed 
as soon as it is ready and will contain 
the annual accounts and the audit 
report. 

Sir, as this is going to be my last 
act In this House, perhaps you will 
permit me to offer my grateful thanlts 
to you, Sir. and to all sections of the 
House for the great courtesy I have 
received. When I came to this Minis-
try, I was a novice and it took me 
some time to understand the workIn, 
of the Ministry. ] am sorry that I 
should be leaving it at this stage. You 
will remember, Sir, that the list of 
questions used to contain a large 
number of questions about tb~ Damodar 
Valley Corporation and other pro'ects, 
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[Shri Sri Praltasa] 
when I came to this Ministry. In 
fact, the various projects were the 
subject of controversy and criticism. 
I am very happy, Sir, and I am sure 
you will also be happy, that the num-
ber of questions has dwindled COD-
siderably and no Member pressed me 
to the breaking point in supplemen-
taries. I have every reason to be 
grateful to every Member of the House 
for all the kindness I have received 
from them. Though I am going, I 
know that I am carrying the load 
wishes of the House. I should like to 
assure you, SIr, and the House that I 
shall always remember with gratItude 
aU the kindness I have received here 
from you and from the Members of 
the House. I should also like to say 
that my interest in the working of the 
House will continue because I have 
been connected with it -for 15 years 
now. off and on. The various Ministr-
ies with which I have been connected 
here will also receIve my constant 
attention. If I can be of any- service 
to the House or to the Ministries con-
cerned from anywhere I might be. I 
can only say that I shall always be at 
your disposal. 

APPROPRIATION (VOTE ON AC~ 
. COUNT) BlLL. 

The MlDlster or FiBance (Shrl C. D. 
Deshmukh): I beg to move: 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of India for the service of a part 
of the ftnancial year 1952~53. be 
taken into consideration." 
Mr. Speaker: Motion moved: 

"That the Bill to provIde for the 
, withdrawal of certain sums from 

and out of the Consolidated Fund 
of India for the service of a part 
of the financial year 1952~53, be 
.taken into consideration." 
Dr. Deshmukh (Madhya Pradesh) 

rose-
. Mr. Soca"er: The hon. Member 

I knows that no debates are permitted. 
! There is no debate on an Appropria-

tion Bill. not by rules, but by conven-
tIon of the House firmly established. 
The Grants have already been passed, 
and as I explained on the last occasion 
all that Is done now Is to provide a 
marhinery only to keep that check 
alive. Nothing further on merit has 
to be done. 

Dr. Deshmukh: Even then, it is a Bill 
and it should be open to discussion. 

Mr. Speaker: He can make use of 
some other opportunity: not this one. 
The question is: 

"That the BiU to provide for the 
withdrawal of certain sums from 
and out of the Consolidated. Fund 
of India for the sen'ice of a part 
of the financial year 1952-53, be 
taken into consideration." 

The motion was adopted. 
Clauses 1 to 3 and the Schedule 

were added' to the Bill. 
The Title and the Enactin~ Formula 

were added to the Bill. 
. Shrl C. D. Deshmukh: I beg to 

move: 
"That' the Bill be passed." 

Mr. Speaker: The question is: 
"That the Bill be passed." 

The motion was adopted. 

FINANCE BILL 
The MilUster of Finance (Shrl C. D. 

Deshmukh): I beg to move:· 
"That the Bill to continue for 

the financial year 1952-53 the 
existing rates of income-tax and 
super-tax and additional duties at 
customs and excise, and to pro-
vide for the discontinuance of the 
duty on salt for the said year, be 
taken into consideration." 
I have nothing to add to the obuer-

vations contained in the Statement of 
Objects and Reason •. 

[Ma. DEPUTy-SPEAKER in the Chair] 

Mr. Deputy-Speaker: Motion mov-
ed: 

"That the Bill to continue for 
the financial year 1952-53 the 
existing rates ot income-tax and 
super~tax and additional duties 
of customs and excise, 'lod te) pro-
vide for the discontinuance 01 the 
duty on salt for the said y'=!ar, be 
taken into consideration." 
Dr. Deshmukh (Madhya Pradesh): 

There is no time to make 8:1)' detaD-
ed observations either on the poU~y 
ot the Government so far as Incom~
tax. s'lper~tax. and their rates, and 
administration are concerned; nor is 
it possible even to refer to the in-
numerable Important things that 
happen fI'~m day to day in this vast 
country. I wish that a little more 
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time than it was possible to spare was 
available so that some ot the more 
important matters may at least be 
ClUl'sorily mentioned. 

I have one very important matter 
to speak upon. Since there is very 
limited time at my disposal, I had 
better refer to it at once rather than 
dwell on any other point. That ques-
tion is the present conditil)n of the 
cotton growers of India. I had tried 
to bring this matter before the House 
by an adjournment motion. The hon. 
Speaker ruled that I would be able 
to do it on some ",nancial motion that 
may be placed before the House. I 
therefore hope that the House wiJl 
bear with me when I refer to the 
difficulties that these cotton ,rowers 
are going through Ilt the presellt 
moment. 

The body of people who grow ('ptton 
in the whole of India is very. large. 
It consists of a large proportion of 
the vast agricultural population in the 
country. The Government has been 
regulating the prices of cotton. Un-
fortunately. Government regulation 
of prices so far as agricultural pro-
ducts are concerned has always 
benefited everybody eise except the 
agriculturists. Whether it pe oilseeds, 
whether it be jute or any other com-
modity, our experience has been.-I 
do not know how it happen!!, but it 
hes been happening-that at the time 
when the agriculturists have the pro-
duce. the rates are the lowest, and 
as soon as the produce leaves their 
hands. the rates increase and the 
profits go to somebody else. In the 
marketing of cotton also .nany things 
happen. This year it has really 
reached a breaking point. Last year 
there was . scarcJ,ty of cotton. I do 
ndt, know if there was allY radical 
change in'the policy of Government, 
but so far as this year and also last 
year are concerned in any case. there 
was a greater demand for Indian 
cotton last year and the Gmernment 
was panicky lest the celling prices 
should be pierced and therefore they 
proposed a certain scheme by which 
they offered to purchase cl)tton at a 
certain rate. almost ruthlessly vkt.im-
Is\ng certain areas tor the sake of the 
rest of India especially the Mill-
ownel:'!l. Unfortunately the victim!! 
camt' from the parts from which I 
('ome and as a result of that the agd-
culturists had suffered very great losses. 
The peoDle. however. consoled them-
selves with the hope that they would 
be getting cheaper cloth. 

Shrl A. C. Shukla (Madhya Pradesh): 
Will the hon. Member be able to teli 
~s how much loss the oeople suffered? 

Dr. Deshmukh: They suffered a 
loss of crores and crores. , 

Shrl A. C. Shukla: Can he give us 
some figures? 

Dr. Deshmukh:' Yes, I can it the 
hon .. Member wants them, but un-
fortu~ately I do not have the time 
foIr- It now. For instance last year 
the grower could have ,",ot Rs. 50 to 
70 more for every Rs. 680 that he 
,at and from the whole of Berar there 
were no less than less than six nnd 
a half lakh bales produced. I leave 
it to my hon, friend if he knows any 
arithmetic. to calculate what the loss 
to the cultivators has been. 

.Shri . Kamath (Madhya Pradesh): Is 
the Chief Minister of Madhya Pradesh 
aware of that fact? 

Dr. Deshmukh:. The question may 
please be put by Mr. Kamath to the 
hon. Member who interrupted me just 
now.. He would be in a better 
positlon to answer. 

Shr:l A. C. Shukla: That question 
is to be put in that Assembly and not 
here, 

Dr. Deshmukh: The pri:!es were 
controlled and the persons who could' 
directly deal with the millowners 
were also fixed. The result was that 
beyond a certain level the pdces did 
not go up. Of course, this was done 
artificially. The actual prices in the 
m~ket were much higher than the 
Price paid to the agriculturist. This 
year a somewhat funny situation has 
arisen. I do not know if that is be-
cause. of the larger imports of 
AmerIcan cotton or what the cause is: 
but there has been a reduction of any-
thing between fifteen per cent. to 
twenty per cent. in lhe prlceJ ot 
cotton. As we know. the agriculturist 
Is not a ver.y prudent man a:ld he 
generally thlDks that the rates that 
he gets are going to stay. Ar. a result 
Qf that he did think that the ceiling 
rates which he was getting for some 
time in 'the beginning of this year 
would be continued. But during the 
last month and a halt, the rates have 
dropped and the agrib1lturists arc 
being put .to a very severe loss. T 
have no tIme to go into the actual 
cost of production; but it ~s a m:ltt'!l' 
of concrete fact that this was debated 
in the Indian Central Cotton Com-
mittee and it was proved to the 
conviction of most of the members 
that the cotton prices were t;neconomi-
cal. The cost of cultivation Is hli;h 
and compared to the prices in the , 
international markets, the IndiAn 
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[Dr. Deshmukh] 
cotton grower gets a very. very small 
price. This year the prices have gone 
down still further and somehow it 
synchronises with the drive of the 
State Government to collect taxes. 
specially land revenue. The agri 
culturist has, therefore. no other 
alternative than to sell his cotton at 
this very low rate which is not at 
all economic when compared to the 
cost he incurs in growing the cotton 
and considerable losses have been 
suffered by these agriculturists. I 
have seen with my own eyes 
hundreds of ca'l'ts brought to the 
cotton markets. and as they were not 
being bought by the merchants for 
even fair prices. prices about ten to 
fifteen per cent. below the ceiling 
prices, they had to take the, carts 
home. It is a very acute sltuation 
that has arisen and although there 
was a certain reference hy my hon. 
friend the Food Minister when he 
spoke before the Indian Cantral Cot-
ton Committee the other day, it does 
not appear that 'anything is being 
done in this respect. Sin ~e we are 
short of supplies of cotton, I do not 
know why it should not be poss~ble 
t,., bring into existence sorne orgamsa-
tion by which some minimum price 
could be fixed so that at least that 
price may be available to the agricul-
turist. What will happen now h that 
once these hard pressed agriculturists 
sell their products then the prices 
probably will go up with the result 
that the merchants will benefit. I 
hope Government's attention will be 
directed towards this anl that they 
will see that the interests af the cotton 
growers are protected. 

'fhe marketing of cotton is in a ·very 
unsatisfactory condition. I happen 
to be the Chairman of the Cotton 
Marketing Committee and this Com-
mittee has prod·uced a report some 
months back. but even the printing 
of a report of a few hundren pages 
has taken six months and I do not 
know what will happen to our recom-
mendations themselves. Under these 
circumstances all that I can do is to 
Invite the attention of Government 
to this very serious matter. I have 
received many telegrams and letters 
from the cotton growers and they 
feel that neither the State Govern-
ment nor the Central Government are 
doing anything in the matter. I do 
not think that it would be proper to 
let these people retain this feeling 
of complete frustration. I feel that 
something urgent must be lione. That 
is very necessary'. Of course we have 
Rot long-term schemes of organisinl 
the farmers into associations and all 

that. But I do not know when those 
ideas and ideals will be realised and 
when we will have, as there are in 
several other! countries, farmers' 
associations and farmers' unions so 
as to be able to cope with the markets 
and see that the agriculturist.s do nct 
lose to the extent that they do at 
present. In this unorganis~d state of 
the agriculturists it is necessary that 
the Government should take up the 
issue immediately. I had made a re-
ference to the hon. Minister of Com-
merce and Industry and I do not 
know what he has been able to do. 
Unlortunately the whole thing is in 
a very unsatisfactorY' condition, be-

caUSe the rates are beiug fixed by 
the Commerce and Industry Minister 
whereas he does not k.now what the 
exact condition of the agriculturist 
is. That is supposed to be known to 
the Food Minister and he deals with 
the Indian Central Cotton Committee 
with Which again, the Minister of 
Commerce and Industry has nothing 
to do. Therefore, I think this matter 
ought to be looked into. Last year 
also When these ceilings were to be 
enforced, the Minister of Food and 
Agriculture made repreJlentations 

through his officers that the rates fixed 
were not propter I but no heed was 

paid to them for a considerably long 
time and so certain areas had to suffer. 

, I cannot Bay anything more than 
this, that if the Government is not 
sympathetic enough and is not alive 
to the interests of the cottOIl growers, 
the situation will not be a very happy 
one and the people would be driven 
to take some sort of direct action, 
like picketing or not bringing to 
the markets their produce, or taking 
out processions and other things. They 
are being fast driven to that and I 
hope Government will realise the 
actual nature of the &ituation and 
take up ,the matter at an e3.rly date. 

There is also this compLaint about 
the staples. Much of the dift\culties 
arise as a result of the arbitrariness 
with which sometimes the staple Is 
fixed. If the staple of a particular 
area is allowed to remain the same as 
it was in the previous year mUf!h of 
the difficulty will be removed. I am 
referring especially to the al'ea neaf 
about Damangaon where a particular 
staple is produced. If the same staple 
is allowed to remain then the agrl-
('ulturiRt will get a sliJ(htly higher 
rate. But some sort of plot or trick 
was use.l by certain merchants in the 
beginninl( and they got the staple 
measured to the d6h'lmeut of the 
agriculturist and that particular rate 
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is now being given to the agricul-
turist. This has also been represented 
to the Minister of Commerce and 
Industry. The growers are awaiting 
his action,. Every day sales take place 
and they are put to loss. I hope this 
point will also be looked into and no 
time be lost in giving proper redress 
and relief to the cotton growers in the 
whole of India. 
l! A.M. 

8hri Kamath: The outstanding, if 
also a rather unhappy :leatur~ of t~e 
Blll is that there is no lightening of 
the tax burden for the common man 
and the Finance Minister has held 
out no assurance or prospect of any 
tax relief in the near future. I 
wondtlr whether the Finance Minister 
could not have done a little to meet. 
the demand of the common man so 
far as his tax burden is concerned. 

Last year the Government promised 
economy in expenditure and the 
Finance Minister promised an economy 
of, I believe, five to five and a: half 
crores in Governmental expenditure. 
But that promise seems to have been 
quietly. forgotten, if not buried. On 
the other hand, the revised estimates 
of expenditure for the year 1951-52 
show the figure at 405 crores as 
against the original estimate of 376 
crores. As regards the Budget for the 
year 1952-53. the estimated expendi-
ture is even more by about one or 
one and a half crores. Therefore I 
would ask the Finance Minister to 
tell us whether the attempt to eftel't 
economy in Govermental expenditure 
has failed or it is not going to be 
tried. at all. 

Next I would ask him to consider 
whether some tax rellef could not have' 
been given by reconsiderine or review-
ing, and if necessary modifying, the 
polley of prohibition 'which is in force 
today in several States. Much has 
been said on the subject in thll! House 
and one of the States, Madhya Pradesh. 
appointed a Committee last year and 
it has reported on this subject. and I 
think that a revision of the prohibition 
policy is going to be enforced in that 
State in the near future ...... 

The MlDister of State for FilWlee 
(Shrl bad): Revision in what res-
pect? 

Shrl Kamath: I would reQ,uest the 
Minister of State to call for a copy 
of that Committee's report and study 
it at leisure. 

Shrl Tyact: I was anxious to know 
the hon. Member's views. 

Shrl Kamath: I have several other 
points to take up· within the limited 
time. I woulct only reQuest the Fin-

ance Minister to ask the State Govern-
ments. wherever this policy is in force. 
to review and report to the Centre as 
to how far this policy could be revised 
so as to bring about an economy in 
the expenditure which has arisen out 
of the policy of prohibition. and tQ 
increase the revenue. 

In this connection it will not be out 
of place to tell the House what one of 
the members of the friendly Turkish 
Press Delegation who visited India last 
month had to say on this subject be-
fore he left India. In one of the very 
useful articles he contributed before 
he left India. he of course thanked the 
country for the hospitality that he had 
enjoyed here-his name is Ahmed Entin 
Yalman, Editor, Daily Vatan, Istanbu!~ 
and he referred to the prohibition 
experiment in America and in Turkey. 
He says: 

"I believe that prohibition consti-
tutes a policy of national l'uicide. 
We tried prohibition in Turkev. 
It restftted in the creation of II cri-
minal class, disposing of large fln-
ancial means and in paralysing 
and corrupting the forces of crder. 
When the discovery was made that 
the Director of Police in Ankara 
was a partner in a secret l;quor 
factory, the public became startled 
and the poisonous law of prohibi-
tion was immediately repealed so 
that revenues from alcoholic 
rlrinks went openly to the Treasury 
Instead of to the underground 
gangsters." 
He goes on to say: 

"I also made a close personal 
study in America of the working 
of prohibition. Not only did it 
corrupt public life and make gang-
sterism a dominant force; it also 
made eager drink-addicts out of 
people who never cared for drinks 
before. If the Americans had not 
promptly repealed the prohibition 
law, America would have ('eased 
to remain an orderly country ....... 
Then he says: 
"I received exquisite hospitality in 

India........ That shows that it 'ill a 
genuine BumminK up of the worki~ of 
prohibition. He continues: 

"I am deeply grateful for It. I 
think that the best way to ray my 
moral debt is to warn my Indian 
friends against the pitfalls of pro-
hibition. The policy is not only 
bad in itself. 'out it may form the 
beginning of other ready-mad.' 
negative and impUlsive social 
('ures at the expense of an objec-
tive dia~nosis and well-studied he-
medies.' 
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[ShriKamath] 
This, I believe, is the verdict of • 

person who has studied the workiIuc of 
prohibition not only in America but 
also in Turkey. I would therefore re-
quest the Government to study, review 
and modify, if not repeal entirely, the 
policy of prohibition which is in force 
today in some of the States. 

Next I would take up what I had 
sought to raise by means of an adjourn-
ment motion earlier in the House to-
day. There have been distressing re-
ports appeariDl in the press about 
infiltration of Pakistani and so called 
'Azad Kashmir' elements into Indian 
territory in Kashmir. and one report 
dated the 3rd March from Srina,ar 
says that more than 5,000 persons have 
crossed over to the Indian side durin2 
recent months. The State Government 
is reported to have alerted all its om-
cials in the forward border areas to 
be on the look-out for Pakistani agents. 
Tht': report further says that concern 
has been caused in Srin8J(ar by reports 
or large-scale infiltration of Pakistanis 
into the State in the Poonch area. (An 
Hon. Member: In which paper?) The 
Times of India. of yesterday and it is 
a U.P.I. messaie from Srinagar dated 
the 3rd March. I am afraid that this 
may be the begirining of some trouble 
in the near future, and I would like 
Government to take DromDt action to 
see, that such infiltration is stopped 
and those that have already crossed 
over to the Indian side are arrest-
ed . or suitable action taken to 
send thE'm back. The better course 
would be to arrest and detain 
them here. There are some internal 
civil disturbances ,oin, on in Jammu 
And it is likely that hostile elements 
may take undue advantage of these 
disturbances for their own purposes. 
Therefore it is all the more necessary 
to be vigilant so far as Pakistani in-
filtration into Kashmir is concerned. 

Lastly I would refer to a matter per-
tsining to the elections which have 
taken place. Recent reports reaching 
us say that in Nagpur demonstration!! 
were ~iven before the Refrional Elec-
tion Commissioner. Mr. Mehr, where 
some of the candidates who had taken 
part in the elections or some of the 
leaders I)f the non-Conf!'ess parties 
gave a demonstration before him and 
showed to him how a box could be ' 
opened with a hair Din' or some such 

. thing within two minutes. 
Shrl NuiraddJD Ahmad (West 

BenaaI): That is now an accepted fact. 
Shrl Kamath: I had a talk with thfl! 

Election Commissioner on the subject 
and be told me that so far as U'p. 
~d Madhya Pradesh (I believe West 

Bengal also, but I am not Quite sure) 
are concerned the Governments of 
these two States did not accept the 
advice or the directive of the Election 
Commission to ~et the boxes manu-
factured by Godfej or Allwyn com-
panies who had taken the contract for 
making these ballot boxes. These two 
Governments said they would get them 
manufactured loc-ally in their own 
States. Government must see, especi-
ally in view of the promise made by 
the Prime Minister on the floor of the 
House earlier this session that an en-
quiry would be instituted into all such 
allegations, why these two Govern· 
merits did not get boxes manufactured 
by Al1wyn or Godrej and aot them 
manufactured locally, whether the de-
fects in the boxes complained of are 
due to loc.l manufacture and whether 
the defects could have been obviated 
if t.he boxes had bee~ manufactured by 
the companies to whom the Election 
Commissioner had given the contract. 

I would request tbe Finance Minister 
t.o tell the House whether any alloca-
tion has been made--because the de-
tails are not avnilable--for bringing 
the international air ports like Dum 
Dum and Santa Cruz land also the 
night port of Nagpur up to standard 
particularly so far as lighting is con-
cerned. especially high intensity lights 
with approach lanes and beacons. 
These are very necessary and these 
are a(~cepted standards of interna-
tional air ports all o~er the world. 
Otherwise accidents might recur. 

Then, lastly, there is only a brief 
reference in the Budget papers to the 
proposed expansion of the Depart-
ment of Parliamentary Affairs. If 
the Finance Minister is in a position to 
tell us in what way the Department of 
Parliamentary A,Hairs is going to ex-
pand-the hon. Minister of state for 
Parliamentary Affairs is not here-
whether he ts going to be a more ac-
tive Minister so far as the House 1s 
concerned ..... . 

An Hon. Member: He is there. 
Shrl Kamath: He is not in the House 

exactly, he is behind the House, m 
the background. The Fiilance Mints-
ter or the Minister of State for ParIla-
mentary Affairs may tell us in what 
way the expansion will be made, what 
new functions will devolVe upon him 
and whether be will take a more active 
part in the proceedings of the House, 
particularly during Question hour, be-, 
cause we find that he has not been 
very actJve in this session, even as a 
Stepney Minister. I would therefore 
request the Finance Minister to throw 
some light on this matter as well. 
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Dr. K. V. Thakkar (Saurashtra): 
Some hon. Members of ~his House 
have complained durinl this sessIon 
that the party in power used U1lI811' 
means during the general elections;. 
But my complaint, Sir, is the ot·her 
way round. Coming as I do froID the 
State of Saurashtra, what I am gomg 
to say applies to Saurashtra only. 
My complaint is that in Saurashtra it 
is the anti-Congress groups and parties 
that have used the most unfair, t~ruel 
and violent methods to intimidate 
voters and terrorise them into not 
votln, for the Congress candidates. 

Baba Ramaa.ra7an SiDl'h (Bihar): 
How can that be possible? 

Dr. K. V. Thakkar: Leaders and 
candidates of non-Congress parties hac. 
openly stated in their speeches that 
they would oust the Dhebar Ministry 
from power by means of the ballot 
box and if that was not possible by 
other means. A State-wide scheme 
of violence was planned, which includ· 
"!d the murder of the Chief Minister 
and the Home Minister. A :c>.gular 
campalgn of arson, loot and murder 
had been planned before the elections. 
Letters were sent to Congressmen 
which contained threats to their live". 
Haystacks belonging to Congress-
mmded farmers were set fire to. 

Sbrl R. Velayudhan (Travancore-
Cochin): Congress-minded? What 
type of a mind is that? 

Mr. Deputy-Speaker: Congress 
sympathisers. 

Dr. K. V. Thakkar: Those Congress-
men who stood either fOJ' the StatE> 
Assembiy or for the House <.1f the 
People were made to live in fear ot 
their lives all throughout the election 
period. The shop of one of them was 
looted and he was killed. In I1nother 
village half a dozen peop!e wert" 
ordered by miscreants to come out of 
a shop and two of them who were 
Congress volunteers were shot dead 
in front of the shop. Altogether the 
anti-Congress groups or parties helVE' 
twenty murders to their account 
clUril1Jt the eight or tl!n weeks or 
election. This number includes 

Congress candidates, their relatives 
and ConlU'ess-minded villagers. What· 
was planned beforehand was put into 
effect during the elections. Large 
dumps of ammunition were collected 
at Rome places. The atmosphere of 
a Recond Telengana was created. 

In a vil!.age In the constituency of 
the Chief Mlni8ter, Mr. Dhebar, when 
an election meeting was about to dl~· 
perse. five Irien armed with guns 
r.ame up in jeep all of a sudden from 
Romewhere and said to the people, 

"Oh, you wish to vote for the CODil'eS&:' 
Well then. have these bullets first." 
They tired on the crowd. Eight men 
were killed on the spot and two more 
died in a hospital later. A miniatW',. 
Jallianwala Baih was enacted. Ten 
more men were killed in other places, 
lit other Urnes during the" electioll 
period. 

The other day, Dr. Syama .Prasad 
Mookerjee asked the hon. Dr. Katju 
to tell him in which part of the 
country were there deliberate or 
organised attempts to violate mai11-
tenance of law and order. The facu 
I have placed before the House a~ 
:J?Y answer to Dr. Mookerjee's que:.. 
tum.. I would. not say anything more 
in thiS COnneCi.l0n as all the happen-
ings and their perpetrators are now 
under police investigation at present. 
l!eanwhile I make a present. of these 
nrgies of blood, these tragedies, these 
calamities, these heinous crimes to 
those friends who have been charling 
the Congress with use of unfair means 
and methods and mali,ning the Cong-
ress on that account, day in nnd day 
out, within thijJ House and withuut 
There was a question by the hOIl. 
~ember, Shri Raj Kanwar this morn-
109 on this and I think my all&wer 

. ~ust come~ in proper time. 

.Now I ('orne to the stories of the 
baraument of Hari.jans ill the 
?E.P.S.U. State. Have Harijanll no' 
right of free voting? If ldke other 
l!Ieople they have the right of free 
voting why should they be harassed, 
intimidated and punished because they 
voted for a certain party? And yet 
this is what is actually the state of 
thingi' in P.EP.s.U. Those higher 
r.lassgentlemen are ill-treating the 
Hariians who voted against certain 
parties. During the last year, at the 
time of the census also these poor 
people were ill-treated because they 
would not register Punjabi as their 
mother tonll:ue. I warn the oppressors 
not to oppress these poor and oppres:.;-
ed people any more. The more theY' 
are oppressed they will one day ris(O 
in revolt against these better dassf3s 
with greater reaction. 

Last year a demand has been rnade 
by some hon. Members for an increase 
in the amount provided for scholar-
IIhips for Scheduled Ca&tes and 
Scheduled Tribes. From Rs. Hi lakhs 
it has been inrreasea to Rs. 17i Jakhs 
This is satisfactory so tar as it goes 
but I think B.s. 25 lakhs is the least 
that should have been allotted for 
thelle scholarships. 

Another poiilt is that though twelve 
and a half per cent. is the fixed pro-
portion of reservationa in Government 
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[Dr. K. V. Thakkar] 
services for Hanjans. that pr~portio.l 
III not actually put mto pract~ce. I 
know the Government reply IS that 
t'andidates of the proper c:~libre al'e 
not found amongst the Han3ans, hut 
~v point ill that unless enough 
facilities are provided ........ . 

Babu . Ramnarayan SlDgh: On a 
point of order: Sir. Can :U~ ho~. 
:vlember read a written speech In thiS 
Mouse? 

;::
' Deputy-Speaker: They are 

:1 . _1'1 referred to by him. 

Dr. K. V. Thakkar: I complained 
l~lIt year regarding the .und~resth:na
~Ion of the tribal population In RaJas-
than. Madhya Pradesh etc. 

Mr. Deputy-Speaker: Objection is 
~aken to his reading right through. 
He may therefore merely refer to the 
notes 

Dr. K. V. Thakkar: Lest I forget. I 
have put my points in writing. The 
trlhal population has been under-
e'-timated to the extent of 69 lakhs in 
th.. States of Hyderabad, MadhYR 
Pradesh. Rajasthan. Bihar. Orissa and 
Assam. Nothing has been done ahout 
the correction of these fl.gures. Lastly. 
It iM high time that in accordance with 
articles 239 and 240 of our constitu-
tll)n a Committee is appointed to 
rp.oort. on the administration ot 
lIr.heduled areas and on the welfare of 
the Scheduled Tribes and to inver.ti-
Rate into the condition of the ".1cially 
and educationally backward classes 
within the territory of India. 

Shrl Venkatal'aman (Madras): I rise 
to try and persuade the Finance 
Miniser in howsoever a feeble manner 
to revise his views with regard to the 
Jrrant of food subsidies to the working 
classes which are concentrated in the 
indufotrial towns like Kanpur etc. 

Shrl A. Joseph (Madras): You want 
to throw out the rur.al people? 

Shrl Venkataraman: I thaU meet 
that point. It is not as it it is r.ew. 

The first objection to the Finance 
Minister's reply to the debate when he 
dealt with this point is this. He 
treated this subject as if it is capable 
of some arithmetical. average. He 
was answering Pandit Kunzru's point 
that the effect of the Withdrawal of 
the subsidies is likely • to be an in-
('Tease In the cost ct living index. 
'nle J'inanee Minister replied that he 
and his experts had wtJrked out tbat 

the cost of living index would ~nly 
go up by three or tour pOints. 
Arithmetica!.ly, ther.e fl.gures may be 
right but when translated iotl? food, 
they will show.a serious gap m ~he 
spending capacity of the working 
class people, especially in regard to 
their food. The price of second class 
rice in Madras before the withdrawal 
of the subsidies was nine annas three 
pies per Madras measure. Today it 
ir. ten annas. The price of whe~t 
was nine ann as six pies and today It 
is thirteen annas' six pies. I have 
left out of consideration the !irst 
quality rice, because I take it for 
granted that the working class people 
cannot afford to buy it, even thou",h 
if I were so inclined as the Finance 
Minister was to show a sort of jug-
glery of ligures I would have casily 
taken that into account and shown 
that the increase is far greater. The 
percentage of increase in regard to 
second quaHty rice is eleven per cent. 
and as the bulk of the expenditure of 
the working class is on cereals, this 
eleven per cent. increase in the {'ost 
of rice is bound to make a much 
greater hole in their income than the 
average of three points which the 
Finance Minister mentioned. I hav.e 
heard it said that law is an ar.s, but I 
must now say that the index figures 
are a worse ass than the law. If 8 
ten per cent. increase in foodstuffs is 
only going to bring about a negligible 
and even less than one per cent. in-
crease in the cost. then these figures 
are useles~. The working dass 
spend as much as 50 to 60 per cent. 
of their income on food and only the 
rest on other items. If the cost of 
food is increased by eleven per ('ent. 
then for them the increase in the cost 
of living will. be much more, although 
for purposes of calculation it will 
show only an increase of three 
points. And then the entire quantity 
of rice is not /liven in rice. A por-
tion of it is given in wheat. So far, 
wheat was &upplied at nine annas six 
pies per measure and you know the 
reluctance of the Madras population-
as also the population elsewhere in 
India whi('h is habituated to rice-to 
take to wheat readily. The effect of 
increasing the wheat price will be 
that not only wilol you thrust an un-
wanted food on them but you wIll 
make the cost of the grain also four 
annas more than before. This Is hardly 
ralculated to induce the people to take 
to wheat. Therefore. I submit that 
this withdrawal of food subsid[~s, 
particularly in the indufotriaJ I.'entres 
of Madras like Madras. Coimbatore. 
Maudra and Vizuapatam is likely to 
cause suC'h a serious un~ettlement in 
the family budgets of the worke::s 
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that their entire economy will be 
upset and the people will get moce 
frustrated than they are at present. 

My hon. friend was saying that 
people in rural areas are discriminated 
against when this subsidy is given only 
to people in industrial areas. There 
is a very sound reason for that. 
People in rural areas sometimes get 
their wages in kind. I know this to 
be 110 with regard to agricultural 
labour and therefore those people CaD 
manage their domestic bu~et. 

Sbri Sivan PUlay (Travancore-
Cochin) : It is only for a few months 
in the year. 

Shrl Veakataramaa: But never in 
the course of the whole year doe&' an 
industrial labourer get even a bit,ot 
rice. At least. the rural population 
get some quantity of rice for two or 
three months in a year, but 'he 
industrial population does not get any 
rice at any time in the year and it 
has to depend entirely on its wages. 

Shrl Sivan Pillay: Their money 
wages are sufficiently high. 

Shri Venkataraman: It is said that 
the amount of money which is taken 
away by way of food subsidies will 
be returned to them in the Grow Hore 
Food Campaign, irrigation, weIll sub-
sidies etc. I do not know what is 
the official view of all this expenditure, 
but so far as the public are concerned, 
we are less than satisfied that theBe 
expenditures will yield as much liS 
the Government imagines. At any 
rate, they are not likely to afford any 
relief to the industrial labour, which 
will be very seriously aftected by the 
withdrawal. 

Then the Finance Minister said that 
the price index is falling and that ~e 
cost of living index will fall in 
sympathy. If you look at the figures, 
they tell a different tale. The Finance 
Minister said that there is a time-lag 
and we all know that there is a time-
lag between the faU in the who!esale 
prices and the cost of living Index, 
but giving double the figure he men-
tioned, (because I take six months 
Into account), I find that from April. 
1951 to October, 1951 there has been a 
fall of 19 points in the price index 
while the cost of living index, far 
from fallinl in sympathy duri~ that 
period. has risen by three points In 
the State of Madras. From 333 it 
has increased to 336: so that these two 
are moving in. contrary directions. I 
can understand a time-lag in the cost 
of living index moving in sympathy 
with the price lag. But, on the con-

trary, you find that the cost of living 
index is moving upwards while the 
pnct: index is moving downwards. 
Tllis is due, in my opinion, to the s!ow 
process of increasing the cost of living 
adopted by the Finance Minister in 
t:)very one of his Bud,ets. 

Lalit year when certain taxes were 
imposed I analysed the effect of those 
taxes ,)11 pI'ices and submitted to him 
that even according to the statistical 
calculations of working the cost of 
living index in Madl"aS it would lel.ld 
to a three points rise. Last )'ear 
there was a three points riSe, This 
year even according to the Finance 
Minister there is going to be another 
three p.:>iuts rise in the cost of living. 

I submit. Sir, that the food subsidy 
has been abolished at a very, very 
wrong time. It has been given for a 
long time and people have come to 
regard it as part of their wqes. In 
fixing the wages the food subsidy is 
taken into account and if that is now 
withdrawn there will be a clamour 
for the revision of wages, It is like!tY 
to lead to industrial unrest and far 
from the labour getting more and 
more satisfied you are creating dr-
cum&tances and conditions when it will 
be getting more dissatisfied with the 
policy we pursue. My submission is 
that even thou&'h this food subsidY 
cannot be given in the way in which 
it is being given-and I quite agree 
that It snouJd not be given in the Wfly 
in which it is being given-let the food 
subsidy be retained for people draw-
ing less than Rs. 300. Let all those 
who are not assessed to income-tax 
continue to get the subsidy. Let the 
ration shops issue food at the old 
prices for those who are drawing less 
than Rs. 300. It is pObsible for them 
to do that because in Madras sUiar 
ration is issued on the basis of income. 
Peop!e getting lower incomes are 
getting lower quota of sUiar and 
Iteople getting higher incomes are ,et-
ting a higher quota of sUIar. 

Mr. Deputy-Speaker: What will an 
agricultural labourer get then? 

Shri VentataramaD: I shall come to 
that. 

If that is possible in. the case of 
sugar. then it should be possible in 
regard to issue of rice rations for per-
sons drawing less than Rs. 300 at the 
old subsidised rate. 

As regards agricultural popu!JaUon J 
made it clear earlier that because they 
are getting their wages in kind the 
price factor does not disturb their 
family budgets I am nat pleading for 
sugar being given to the working 
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[Shri Venkataraman] 
classes. You can cut down sugar 
from their ration. But they want 
rice at subsidised rates. Once you 
begin dis.tributing article under ration, 
everybody asks. for what is being 
given to the other man. It you ask: 
what you would have in preference 
to the other, I say they would prefer 
to have rice rather than s~ar. Since 
agricultural labour gets his wages in 
kind, the price factor does not at all 
:iisturb his family budget and his 
domestic economy whereas in 
industria~ areas the price of food-
grains is the major factor. 

The point is that the indufotrial 
population would be very seriously 
affected by the withdrawal of these 
subsidies and the Government should 
at least consider my suggestion that 
food may be continued to be subsidised 
at least' to people drawing less than 
Rs. 300. 

Mr. Deputy-Speaker: Is the fixing 
nf minimum wale&, for agripultural 
labour going to be in kind or cash? 

Shrl VeDkataramaa: It can be in 
kind or cash; the option is riven to tbe 
Committees. 

Dr. M. M. Das (West Bengal): It 
may be in some parts of the country; 
it is not possible aU. over India. 
. Shrl VeDkataramaa: So far as the 

Minimum Wages Act is concerned, dis· 
cretion is left to the Committees to 
be constituted at the District and State 
level to fix it in kind or in cash and in 
~ome areas it has been fixed in kind. 
I am referring to an agreement which 
was arrived at in the Tanjore District 
when our respected friend. Shri Kala 
Venkatarao was in chargt' of Hevcl1ue 
in Madras in the matter of grain 
wages. 

There is only one other matter to 
which I would like to draw the atten· 
tion of the House. We always shed 
crocodile tears every year during the 
Budget session for the middle classes. 
but very little has been done for th~ 
middle· classesdurinl . these two or 
three years. Not on~ that, what 
little had been done has been undone. 
The middle classes today are in a 
,vorse position than even the worki.nM 
classes, for this reason that the work-
ing r.hisses have more than one earn-
ing member in the family while in the 
middle classes there is only one earn-
Ing member and he has to maintain a 
number of persons. Relief to the 
middle classes can be afforded by 
raising the income-tax exemption limit 
say up to Rs. 5,000 in which case there 
will be economy to Government a!so, 

because a lot of the incoqle-tax officers' 
time is wasted on small assessees. 
Therefore, my submission is that 
greater attention .should now, be paid 
to the relief of the middle classes than 
has been done before and in order to 
do that the income-tax relief would 
be one of the primary things to be 
taken into account. 

Dr. J. P. Srivastava (Uttar Pradesh): 
Sir, if I rise to intervene in this 
debate it is only because I have a 
weakness for food. (An Hon. Member: 
00 you take much?) A good deal 
has already been talked about Food 
hy people who look starved' and I 
fully sympathise with them. 

Sbrl Tyqi: You were the genius 
who started this food control. 

Shri R. Velayudhan: Do you 
sympathise with the starving? 

Dr. J. P. Srivastava: The Food 
Department has been doing a good 
deal of work to make tbe country se!.!-
~ufficient in food. They said two 
years ago that India would be self-
sufficient in food in 1952. We are 
now in 1952-1 suppose we can read 
t.he calendar-and I do not know how 
far we are nearer sell-sufficiency. l 
am inclined to think that we are as 
far away as we would be in 196~. I 
may be wreng-I hope I am wror:.g . 

Paadlt Thakur Das Bhar&,ava (Pun-
jab): We wish you were wren&,. • 

Dr. J. P. Sl"ivasiava: But judging 
from what was stated by the Minister 
of Food in the recent Food Conference, 
we do not seem to know where' we 
are with food at the present moment. 
We have done a certain amount of 
Grow More Food work. Some of the 
work is really valuable. But what I 
want to maintain is that that work is' 
ft long-term worlt. We have started 
a' bold experiment of mechanized farm-
ing. That experiment will, I hope,. 
succeed. But it takes time for a 
thing like that to succeed in a country 
like India. We wi!.! have many pit- I 

falls, as we know already. Some ot 
the work of the Tractor Organization 
has been commented upon by different 
narties. I am sure they tried. but 
there is no doubt that they did not 
achieve the success which they wanted 
to achieve in many places. First of 
all they did not know what nlcchaniz-
eli farming was. They ordered a lot 
of equipment, tractors, bull-dozers and 
so on. .but they did not have the 
trailted J;lersonnel to look after the 
mac~ines. Then. they did not have 
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the spare parts to attend to wear and 
tear. ' I am glad to note that the 
Goverqmenthas now started some 
places 'where' tractors can be repaired 
and serviced. This should have been 
thought of In the very beginning. 

Development of new lan~ is a11 
very . well. But what about increas-
ing the yield of our existing cultivated 
lands? We have, I do not remember 
the exact figure, but I think it is not 
less than 20 million acres of cultivated 
land where the yields can be doubled 
quite easily if we provide three simple 
things. They are water for irrigation, 
manure and good seeds. These are 
very simple things, and the cu~tivator 
will do the rest. I think this needs 
a real drive. About water. we' have 
some admirable schemes, river valley 
schemes and 60 on which 'will give us 
water. But these will take time. In 
the meanwhile we shall be importing 
foodgrains to the tune of millions and 
mil!.ions of rupees. Why can we not 
tap the water resources which we, 
have everywhere--I mean underground 
water? I calculated roughly that if 
we have thirty thousand tube-wells ... 

The Deputy Minister of, Food aDd 
AaTieulture (Sbrl TblramaIa Rao): 
You calculated when you were Minis-
ter? 

Dr, 1. P. Srivastava: I calculated 
quite recently that if we bave thirty 
thousand tube-wells in the country in 
areas where yields are low because of 
want of water. we shall produce an 
extra four million tons of foodll'ains 
annually. My figures are absolutely 
correct. They have been checked by 
people who know. and I can show 
,those figures to my friend, t.he Deputy 
Minister of Food and Agriculture. 

An Hon. Member: To what year do 
they relate? 

Dr. J. P. Srivastava: They pertain 
to this year. I am a farmer myself 
and I am talking as a farmer. These 
thirty thousand tube-weUs will give 
us four million tons more of foodgrains 
per year, that is in excess of what they 
are producing now. The cost ot these 
tube-wells, complete with power-plant 
comes to 160 million dollars. I men-
tion dollars because the cost of two 
million tons of foodgrains whi.ch we· 
rc<'cntly obtained from the U.S.A. was 
190 miUion dollars. If we set aside 
the money Which we will get from the 
sale of those two milldon tons of food-
grains, we could quite easily put up 
thirty thousand tube-wells. And I 
know that my figures are right. They 
are based on latest quotations. What 
we should think of is something which 

would produce results 
Otherwise, if we go on 
do not know how long 
can bea~ the drain. 

immediately. 
like this, I 
the country 

I would like my hon. friend· the 
Finance Minister to say what would 
be the picture of the finances of India 
if there is self·sufficiency in the matter 
of food and he did not bave to find 
three hundred or four hundred crores 
for importing food. The position I am 
sure would be much better and we 
could then go along and embark on 
nation buil4ing activities and we could 
increase our, production in various 
fields. 

I would like the Food Minister to 
apply his mind to increasin, the pro-
duction of food on a basis which 
would give us quick returns. say, in 
twelve months. Food should be put 
on a war footing, because unless we 
have enough food we can make no 
progress in anything. To do this I 
wou!d suggest that food should be the 
speci al concern of the Prime Minister. 
He has just done a whirl-wind tour 
for the purpose of elections, which 
has produced wonderful results. Why 
not let him do a similar tour for 
food? Failing that, put food in 
charge of the Commander-in-Chief and 
let him use his Army. Then it would 
be on a real war footing. I think the 
problem is a de:;pel'Dte one and 
requires desperate remedies. 

T no not wish to say more beyond 
heg-Iting of t,he Government to look in-
to this matter with the care which it 
deserves. 

Sheikh Abdullab (Jmnmu and Kash-
mir): Sir, this is the last day. I think, 
of this Parliament. Though I have 
been here since the very start I havt! 
not had the good fortune of taking a 
little time of Parliament in telling my 
problems to the House, because the 
problem of Kashmir is very well 
known. But recently I understand 
that some friends here have persistent~ 
l:v raised ('ertain questions about 
Kashmir. particularly with regard to 
some Jammu incident. and today I hear 

• further that another friend and collea-
gue of ours, Mr. Kamath, tried, to 
table an adjournment motion on :lome 
inflltrfl t ion bt!~il\e!ls thl'lt is ~oinll' on 
in Kashmir. I do not want to tnke 
much of your time, because. Sir. as 
you know the Kashmir problem is 
stm bristlin(f with all manner of diffi-
culties and I do not want to complicate 
it still further. But I want to clarify 
('ertaln points with regard to this so-
('aUed Jammu incident. I am thank-
flll to Prof. Shibhan Lal Saksena-
whose speech I read-for the affection 
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be has showered upon me. I 9j':sure 
him and I assure the House that I 
consider the children and the boys 
who are in detention as my own 
children. We have no desire to keep 
them behind prison bars. We want 
them to attend to their studies with-
out interruption. It is very difficult 
for one who has to administer justice 
in that State to al!:ow a few boyr> to 
create trouble in the college and to 
force the majority of' students not to 
attend to their studies in the college. 
Out of nearly 750 boys who are attend-
ing the Jammu College, there are 
hardly 20 or 30 boys who have 
persistently tried to create sce'1es just 
ncar the college to force the Ilther 
boys, nearly 630 or 650 boys, not to 
enter the college and attend their 
studies without interruption. When 
they fai!ed in this game and the 
majority of students did not like to 
remain away from the colleie, they 
organized a procession and tried to 
break the glass panes of the college 
building' and damaged both the chemi-
cal and geological laboratories and 
forced the girl students to come I)ut 
of their colleie rooms. Then we were 
forced to put them in detention. We 
did not like to keep them there for 
long. After some days when the CO:1-
ditions returned to norma1, we 
released those students in the hope 
that they will give up their unlawful 
activities, without getting any 
assurance from them or without 
punh,hing them in any way whatsO-
ever and what did these students ~o? 
Immediately they were released, the 
next morning, they again repeated 
the old game and tried to stop the 
rest of the students from going into 
the college and tried to create similar 
scenes of rowdyism and hooliganism 
in the city.. Naturally it was difficult 
for us to al!«>w them to indulge in 
unlawful activities and so, we had 
again to put them in detention. We 
have no de&ire to keep them '.here, 
provided those students assure the 
Government that if they are released, 
they will not indulge in any unlawful 
Rctivities. That is our part of the 
thing but if they are Teleased and they 
again repeat the same old game Rnd 
try to create trouble in the college, it 
will be my painfu1 ·duty to preserve 
law and order to enable the rest of 
the ooys and the majority of them to 
continue their studies peacefully. 
After all when the coHere is attended 
by 700 boys. nobody would allow 20 
or 30 of the boys to pr~"~nt the rest 
of them to attend to their normal 
studies. but once they assure ·the 
Government that it they are released. 
they wm not indulge in any unlawful 
activities and that, they will not 

prevent the rest of the boys from 
attending the college, we have no 
desire to keep t!1em behind prison 
bars. Once we are assured. we will 
do our part. 

There is another point which l~rl)f. 
Shibban Lal Saksena has pres&ed in 
the House and that is that the "Praja 
Parishad" is the only political opposi-
tion in Kashmir and by insinuation he 
has tried to convey this impression to 
the House that we, belonging to the 
National Conference, do not probably 
want to have' any opposition there. 
This is far from the truth. Opposi-
tion parties are not created by making 
a tall claim of being the only opposi-
tion. When the time came to prove 
their claims, whether that party is the 
only opposition party in the ('ountry. 
the country rejected that claim. When 
we fought the elections to the Jammu 
and Kashmir Constituent Assembly. 
they created all manner of misunder-
standings and wanted to throw mud 
upon the National Conference and the 
Government. They were given every 
possible opportunity to prove their 
claims and to show to the world that 
the Government had acted in a 
manner which wa& not constitutional. 
But they failed to do that and the 
country has rejected their claim <.nd 
they had to run away from the 
elections at the last minute. 

Now, if vou say. well that is the 
only opposition, we have no desire 
even to suppress that opposition l'ut 
that opposition must adopt constitu-. 
tional methods in putting its point of 
view before the country. After an 
the real strength are the masses. If 
the masses are with them. I am 
nobody to stop them. But if the 
masses are not with them. I cannot 
help it. 

As for the history of this "Praja 
Parishad" is concerned. the less sald 
the better. I do not want to 
remind the House ot the past of 
these people who claim to be the 
leaders of the "Praja Parishad". 
Probably we know enough and I ain 
still having many problems on my 
hands because of their past doings in 
Jammu. My position is .. not an easy 
one. I have to fiiht communalism 
on all sides. Since 1938 I had to 
fight the aggressive communalism of 
the Muslim League and I am still 
fighting that communalism on U!at 
side. When persuasion failed to 
impress Leafue communalism. they 
started a tul ftedeed attack upon u. 
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and we had to face an attack on 
Kashmir and I had to preserve the 
Ufe. honour and property of nearly 
2,00,000 of non-Muslims there. While 
the National Conference was doin, 
that, what happened in Jammu? Pro-
bably everyone of you lmows the 

'painful history of Jammu and what 
the leaders of tbis organization did 
there in 1947. That is an open secret. 
We did not take any revenge and I 
thought that probably time will help 
these people to understand matters 
correctly, but unfortunately they ron-
sidered that as weaknes&' on my pert. 
They thought that while I was r;trong 
enough to suppress Muslim commu-
nalism, I was afraid to suppress Hindu 
communalism. That is not so. I 
have to fight communali&m right and 
left and I wi}!, not spare any brand 
of communalism, whatsoever, because 
I am fighting a life and death battle 
in Kashmir. I will not allow any-
body to exploit religion under any 
circumstances. You now probablY 
understand my position. I have to 
protect the Muslim minorities in 
Jammu, and I have to protect the 
Hindu minorities in Kashmir. So I 
cannot use one method in Kashmir ~nd 
a different method in Jammu. But 
still, the real basis of our attitude has 
been to win the opposition through 
love. I do not believe in power. I do 
not want to use my power in order to 
suppress anybody. Therefore, I 
B~lowed time to my friends to rure 
themselves and to start on a clean 
slate. But, unfortunately, I have, 
failed. I have failed even to under-
stand what their objective is. Some-
times they raise the bogey of com-
munalism; sometimes they raise the 
bogey of provincialism. Sometimes 
they say that their main aim is to 
drive me out of Jammu and push me 
on into Kashmir. We do not want 
to force Jammu to remain with 
Kashmir. Nobody can force these 
friends to remain with us.. But, if 
they mean that because we happen 
to be Muslims, they do not want to 
have any truck with us. it is for them 
to decide and for my friends in India 
to decide. I cannot force them to 
remain with me but then, the whole 
basis is completely changed. We 
want to be friends. We have suffer-
ed a lot. We are still fighting. We 
wan' to be frienrls with India. We do 
not believe in this Hindu, Muslim and 
Sikh and all this business. We want 
to live as friends together. and the 
country supports that point of view. 
But. if some friends do not want to 
live with me, I cannot help them. 
Unfortunately for them, their own 
Province does not support that tloint 
of view. I tried to discuss this matter 

with them. I said to them, "Come, 
let us sit as brothers and discuss iill 
that has happened. I do not want to 
create a situation similar to th~t 
created in India which led to parti-
tion. If in spite of all my efforts, 
you do not want to be friendly or 
brotherly with me, I cannot force my 
way upon you. Let . us sit together 
and discuss. If that IS adv~nt~eo':l. 
to you, Isha1l ha,:,,: no besltabon m 
accepting that position; but unfortu-
nately p,,"lng of ways between 
Jammu and Kashmir will not be 3d-
vantageolls to you, to us, to India 
and to our stand". They have refused 
to ul)derstand these things. 

sometImes they say, "We must have 
the Maharaja back". ~ cannot ':ldp 
that. I have been fightmg feudahsm, 
not now, but since 1931. Wh~n yo.u 
are yourself seeing that feudahsm IS 
disappearing throughput India, you can-
not force feudalism there. As far 
as the National Conference goes, we 
have made it absolutely cle.ar that 
we will have no monarchy In Kas~
mir. That has happened here in In~la 
as well. You too wm not have RaJas 
and Maharajas in future. We N8nt 
to be equal partners in that freedom 
struggle. If they w~nt. to create the 
conditions which obtam m some parts 
of India, in Saurashtra etc. where the 
vested interests want to return to 
power by murdering people, by '!reat-
ing communal problems, if they want 
to adopt the same methods, it will be 
my painful duty to stop them frol!l 
doing so. If they want to gain their 
point' constitutionally they, ar~ wc:l-
come. I have not banned the PraJa 
Parishad' organisation. I would verY 
much like you to read their speet'hes, 
most filthy speeches, !lsking people to 
subvert the Government. They came 
in a procession and when I was away 
in Paris, they tried to storm the 
Secretariat. They threw out files ~nd 
tried to burn the whole Secretariat. 
They tried to dral,t out girls. ! cannot 
flllow that situabon to prevaIl there. 
Yet. I have no hatred towards them. 
I do not want to supprel!lI them by 
force. I want them, and" I appeal. to 
them. to understand our point of view 
and understand our difficulties und 
tell us where we are wrong. 

Some question has been raised 
about this National Conference Rag. 
They say that they have got conlclen-
tious objection and {hey do not want 
to recognise that fiag. Nobody wants 
them to recognise our fiag. Our fla, 
is the National Confe.rence flag. We 
have given battles under that fia" to 
the mightiest opposition to peoples' 
freedom. We are still ('arrying on 
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that struggle to its bitterest end under 
that fiag. That fiag came Into ex-

.. istenee .in this ·way. In 1938 when we 
converted ourselves into the National 
Conference, the Congress did not wllnt 
the states to use the Congress fiag in 
the States. You know In the Tripura 
and other Congress sessions Gandhi-
ji's point of view was that in the 
States the Congress ftag should not be 
used because, then, the Congress is 
involved in difficult commitments in the 
States. Consequently we had to ·.lave 
our own fia" and we chose this fiag. 
It is not a communal fiag, as my hon. 
colleague MauIana Moosudi explained 
the other day. The party in power 
is the National Conference .• When-
ever we have any functions, we 
respect only two ftags: the Union !lag 
and our party fiag. Yal:l canno1 ex-
pect me to have a function under a 
Muslim League fiag, or under any 
communal ftag. 'The Congresf came 
into power; but still they respect their 
organisational ftag. That is the point. 
In the students' function, both the 
flags were flying. Some ten or twelve 
students took ob;ection. They said, 
"This Is a party flag; we have 
conscientious obiection". The auth-
orities told them, "Nobody C'ompels 
you to go there; 11' you have conscien-
tious objection, do not salute that 
flag; do not participate in that parti-
cular item; you can participate in the 
rest". They said, "We will not' allow 
others also to participate", 

You cannot force your wll1 upon 
others, It would have been quite a 
diffC'rent thing if those ten or twelve 
students had been forced to go and 
salute this party flag. Then there 
could have been every justiftcation 
for t.hem to condemn the Oovemment, 
Th~y were not forced. When they 
were not forred. they have no rhtht 
to force others not to love that fia,. 
That is the position with regard to the 
f1a~. 

Then, Mr. Kamath tried to again 
bring in the Kashmir question with 
regard to infiltration on the basis ot 
some report which he has read in 
SOlT'''' nf.'wspapers. Mr. Kamath came 
to Kashmir. At that time, probably 
he went as far as Uri. if 1 remember 
weH. Unfortunately, It was I'aining 
very hard and he could not see much. 
Otherwise. I would have taken bim 
to all the frontiers and he would have 
understood the difficult position there. 
OUT' frontier stretches over hun.dreds 
of mile~. It is very difficult to guard 
every nook and corner of that country-
side, 'We are doin, Our best to stop 

infiltration. But, still to say that we 
have succeeded 100 per cent. is not 
correct. Nobody can succeed 100 per 
rent. The situation is a very difficult 
one. 

In the communal trouble in Jammu 
hundreds and thousands ot Muslims 

. went to the other side and Hindu and 
Sikh refugees caine to this side. In 
some cases, the tather, Jr.other and 
one sister are on the one side and one 
sister is on the other side. Naturally, 
her tendency is to come to this side. 
At the risk of their lives, sometimes 
they enter this side. Immediately 
they are found, they are ('aught and 
interrol8ted. On the merits of eaC'h 
case they are either allowed to re-
main here or they are sent back. It 
is a very difficult problem to handle 
and we are doing our best to handle 
this problem as efficiently as possible. 
In that respect, the Kashmir Govern-
ment, the Indian Army, our militia 
and the Home Guards are trying to 
handle the situation as efllciently as 
possible. There is no danRer ot large-
scale infiltration. 

There is one more important thing. 
What is our aim and objective? The 
aim and objective is, by our own 
work, to impress upon our frlellds on 
the other side that what they had 
done was absolutely wron:r. that we 
(are absolutely sate with India, a·nd 
that it is in our own interest to align 
ourselves with India. That Is the 
impression that we have to ('reate on 
the other side by our own work. 
Fortunately. we have succeeded in 
creating that impression there. 
Therefore, those people who had gone 
there or who were in those C'ireum-
stanceI'! driven to that side, are anxious 
to return to our side, completely 
converted. We have received anxious 
requests from those people to allow 
them to come back to this side. I re-
fused. I. said, it cannot be one way 
traffic. I have every z;ympathy with 
these people because they are our kith 
and kin. But. what am I to do? 
N!>.arly 2.00.000 Hindus and Sikhs have 
be<:'tl drh'f'n ovt from that ~ide and I 
have to tflke ('are of them. If Tallow 
the!'le pf'onll' to ('ome back. what am I 
to do with the two hundred thousand 
Sikh and Hindu brothers and sisters 
who arp. (In this ~ide and whom 1 have 
to rehabilitate? That situation ran onlY 
be dealt with 11' there is some basis 
for it. Conditions have to be rreated 
on the other side so that the Hindu 
and Sikh nationals of the State who 
have been driven out can with confi-
dence settle in their original hCl1l1es. 
Ifut un~ess these conditions are ('reat-
ed by these people over there by 
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driving out the invader, 1 cannot help 
them. Sometimes, as I silid these 
people at the risk of their lives and 
in spite of all our precautionary 
measures, succeed in inftlterin~ to this 
side. But then they are immediately 
caught hold of and interrogated and 
11 found undesirable they are sent 
back. I assure Mr. Kamath and the 
House that he need not fE:cl very anx-
ious, that our position i!; absolutely 
sound and that we do not at all feel 
~erturbed. It is the other side that 
1S completely frustrated at the present 
moment. I assure Mr. Kamath and 
Prof. Shibban Lal Saksena-I thank 
him again for the love that he has 
showered upon me-that there is 
absolutely no desire to auta~onise any 
section of the population. On the 
contrary we say that they must help 
us in understanding our prohlems and 
they must help us in giving those who 
approach them correct guidance. I 
shall be always prepared to listen to 
reason. 

Sbri Kamatb: Sir, may I request 
the hon. Member, the Prime Minister 
of Jammu and Kashmir, to let me ha\'e 
a little clariftcation with regard to the 
use of the National Conferent:e flag? 
In India. at any rate, in nc Stute, nor 
at the Centre, is the Congre!ls party 
flag used at Government or offl:ia! or 
State functions. Am I to understand 
that the use of the National Conf£r~nce 
party flag is permissible lit otflcinl or 
State or Government function~ in 
Jammu and Kashmir while the Con-
gress party ftag is not used in India 
on such occasions? What is the posi-
tion with regard to Kashmir? 

Sbelkh Abdullah: I do not know 
when the Congress here touk o\'er tile 
administration and no decision had 
been taken about the national "ag 
whether they used to meet under the 
Union Jack ftag. I do not remember 
whether they ever did thClt. In 
Kashmir the party in power is the 
National Conference and whenever we 
have any function, we use t'te Union 
ftag and our Darty ftag. We have to 
respect that ftag because it ha~ h10ugbt 
us freedom. And as for the ql.lestion as 
to what is going to be OU\" State flag, 
that has to be decided by !he Consti-
tuent Assembly. But as far as our 
position is concerned. wherever we go, 
being the party in power, we will have 
that ftag bee,""se we reBpel~t th'!l.t flag 
and we canllu' throw it out. 

Shri KaDutb: Will Jammu end 
Kashmir have a separate State flag, 
apart from the Indian tricolour? 

SbeJkh AbcluUab: As far as Jammu-
Kashmir is concerned, probably you 
428 P.S.Deb. 

know Jammu-Kashmir has acceded to 
the Union of India in three subjects, 
Defence, Communications and Fore~n 
Affairs, and for the rest we are auto-
nomous. Under the terms of Acces-
sion, these are the three subiects which 
We have surrendered to the Centre. 
Now again, there is some agita-
tion iO~ on that this article 370 
or whichever article it is, must 
·be ·scrapped. But that is not for 
me to do. It is for the Consti-
tuent Assembly of Kashmir ~ dedde-
even with regard to other subjer:ts. 
But under the agreement, all the St,ltes 
had to accede necessarily with l'egard 
to these three subjects. For the rest 
it was through consultation and mutual 
agreement that the whole Constitution 
was applied to them. As far as Jammu 
and Kashmir State is concerned, we 
have acceded with regard to these three 
subjects, and for the rest it is l'pto 
the representatives of the people of 
Jammu and Kushmir in the Consti-
tuent Assembly, to surrender more sub-
jects or to stop 9t that. It ~annot be 
done by creating agitation. It cannot 
be done by any way except through 
constitutional means. Therefore, with 
regard to the rest of the subjects. we 
are autonomous, and so we so on like 
that. 

.m~~:~~, 

~~!fiT~rng1:!;~ 
~ ~ !fiT ~'lfPI' W ami' ~ ~ 

~ ~ ~ fifi 311ii1' ~r~iif)~i.(ii) 

~4t (Agl'iculturaJ economy) 
it;~~ifl:TTm:~~~~t I 
~ • ~ iIOllfr 'IT, ~ t~H 
~ ~ iifl1: ~ ~~~II, ~iI'i ~Niif)~<(lj 

~it;tmf~~~'fTam: 

~ ~~~~ ~~ ~ftn"?:f8~~ 
am: ~r<;jijiH4 «('I) ~Jif4t it; ~ ~ 
~ antfi mr if flfi fifi'«A ifiT fU 
~~I~~~~f'J¢ 
~~g'Q;1 ~~p1ll'f~ 
~ irRf ~ mif ~ mtfifi ~ 
~ ~ ~ 'l1rI' t, W ~ Fi1Rr 
~~.r ~ itlflnl~~~ 
~~~ifil;qttiifl'~ 
IfiT tt ~ ~ I If1'I::r ;f fqoR ~ ~, 
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.,. ~ ~~ ~ lA' ~ ¥:IT~)w if , 
~fif;;r omr tI~ it; ~ ott 0fl1T ~ 
i ? q: art'~ U: lIT ~ m ~ fiA; 
~tl!U~m~,~~ 
arr:r ~T ;fr ~ ~ff t am: c;n--
~~T ott flTifcft it; ~ ~ it; ~ 
~m ~T~~ (revolution) 
, otft ;ffif 1fi1:~ t, ~~ ci~~ am ~ ~ 
~ ~ I arrf~ ~ ~ tIT anq (t itt 
~ t, am: \Vi 0fiT ~r W ~ it; 
am: f'J ar~ ~ I \iii ~ ~ ~ 
~ ~ ~ ~ ~ ~ ~ ~ ~r ~ art' 'iITZI', 

~ ~li ifRi t ? ~ ~ f~1r1l'1 
iti(t~~Gf~~rit;~ 

~ q;fiA'~ (planned economy) 
0fiT afI('5ii1I('51 t I ~f.fior ~ awr ~ ~ 
i Ai iRf ~ arrnrr ~ ~~ t ? 
l{~ ~ m ar~ ~~;; mi rn t Ai 
~~~~r~~\ifTij'm ' 
{, ~ 0fiT lf~ mmr t f1f; ~ ~ 
~oT ~ lIT ~oT ~ rn: ~ am 
"" ~ ~ t!f~ I ~ 3fI\iI' iRf 
,~t ? fU ~<i ~ arror",~ ~ 
.:;;fl ;i arq;l f,,~ it; m if ~ ~ iiRf~ 
cit I ~ ~ if; f~ q:t it; 9i11i 
~~~~3iR~~r3in:~ 
f1rlil~ ij- f~ ~T ~ ~ ~r ~ I 

amr~it;~iRf~~t? m~ 

~~~wcm;ft~~~~ 
~ if, arn: ~rw if ~ ~ if iITt 
~t 13fI\iI'~~1i~~~ 
-n:qRit;f~~~~t I ~tt 
ifitmf anq ~ ~, mr I!iT ~ 
~ m-... m ~ 'tl'6T t, lIT ~ 
t ~ 'iZlm, ~~ t I ~fif;;:r anq ~ 
~ ~ IIf'i'tmI' q-;mr ~ ~ ~ ~ 
~ ff~ ;rtf i I m IRT ~ anq ij- 'lV 

ij'IIiffi' ~ f~ tI'~ ~ ~ ~~ i, 
~ • Q;1fiTo1''fT it; ~ f{"$fd I., 
~ ill' ~ ~\iF~ rn ~ t ~ anq 
ij'T:;l I arIT~ anq ~ t f1f; f~"$fd 1'1" 

~ ~ if arRIf ~ ~ \1IT1r, 
m am 3fili ;rT ~ ~ m ~ '1" 
~ am: arq;l m ~ rit m 1l 
"I' " ~ ~ it; f~ I ~ attAr ",T-
~r it; ~ anq ~ (exchange) 
IfiT ~.f('5 ~ I ~f.f;;; ~ it; f~ ~ 
anq ~) ~.m ~)vft ~ .1 ~ 

~ ~ 0fiImT ~fft t mr I!iT '1"T1f 
;ron ~qm.~, ~ ~ ~ 3fiT 

'1"T1f t ~~ (t '1"q. ~ t I f q ~1f'1 it; 
~~~;;q.~~Ttl 

~ sAt~ ~ W11Pr: ~~ ~ 
if; ~ discolouring ~ ~ 
\iI'1W1T I 

~u~"'h: fq: ~~ ~ it; ifA' 

~~ ~ ~ ~Tt ~ OfIlildOflI< it; 
~ ;;~ ~ 1frtt t I ~ awr ~ ~ 
~cf if; ~~ ~ij" ~ 0fiT ;;(T ~ 
tmanq~~Ai~ifiT 

Oflrt~~lanq~~ 

llimr, ItiTi !iT-fi ~, ~ ~ iffif 
~) aT~""( ~iiT fOfI" arr.ft "Ift;r 11ft 
ro ~r q'~r ~ ~ ~~ it; Ai ~ 
'(~ !til ~)ll ~ ~ it; ~ ~ ~ 
;r;={ I ~ f.t;qr;; rn t arq;f f-i. "tift 
GfiT '!f~ ~ it; ft;ni, 3fiI1: ~ !til ~r 
'fm~atR~~Iift~;;~ 

tIT ~ ~r ~ t ~ner ~ Ifi1: ~ 
~~~.m~Im-aJ1R 

anq ~ ~ flIfi 0fI'q'1~ ar.ur ~ ~tT 
~r ~ m anq ~ ~ ~ -m.q f1f; 
~ fifR ~ ~ 1l anq it; ~~ 
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em ~r.ft ~ , ~ ~ IRI' :;ft;f 'iT '? 
w ~w t iirol,~~ ;l ~ml 
~ m ~ ~ it; Iffif 'fT ~ ~ WiLrr, 
~ "Ii) '3'"1' ~ ~ WiLrr. am: ~~ it; 
;:~~~"Ii)~~it;~~ 
:;fti ~ IR ~ 1 ~ ami" \iI"iJ 

~u ~a ~~'~);l ~ t 0) arM' EtfI' 
~ Rr~ ~ l1f; arN 'R 'til WT ~ , 
m arM' Ifil ~ F-iUt41<l !liT r~ 
~ ~~w"l'r "'fT~~~ 1 \iI"iJ ~ ~ 'fT 
<:'I'iI' arN ;l ~ tf~, ~, f~ ~ 
ifi)~aff ~ wr{A arrq-' ;l ~ 
am: an<!' .r tTS crft ~m ipif ~ FWli ,.0 

~ ~~ "liT ff~tt" ~ cff I ~ 
~ amr ar~ $5 f~f;rfC1: am: fi'tft 

, .. 
$5 fir~~ ~f1if ~ ar'* ~ f.I; arN ... 
ol ~ RJ1.T ar~ f.fi1f t ~ ~ 
~~ ifiT 'liN "Ii{T ffi \iff ifi1: feit; 1 3Th: 

~ arM' '(<< ~ ~ ~u ;;~ ifi1:~ t 
m ~ ~ 'l8' ~~ ~ f.I; 3fr:r l¥ firf,m-{ 
~' 1fT ~:w F~f;r~ 1 ~ 3fr:r ~r. 
am: ~Q'T~ it; firfir~ t aT arM' 

<In" R t f.I; ~ ~, ~ firw, i1ftt 
~rorr ~ it; '~ ~m WTll ~ ~ 
m arffiqtff;l ~ IliT ~ rn • 
.~ ~ it; ~ ~li Iffr ifiIft iii) {{ 

m ~ ~ "qro ~ <ftf aftt ~ 
1tft, '3'« it; ~ IfJif ~ ~~ ~: t{jt 
~ ...tit alii IiJiT ~( ~, '3';; Iffr 
~~. ifiT fm;rr '3"f ifif firl' 1 am: 3f'l"{ 

;;(T ~r ~ ffi ~ 11~ 3fr:r !liT 
am!" ar;;~ ;tT ~@jrf ~ t. q 11m;-
~ arM' ~ ~ ~ an;f <mft t I 

ifiW ~ Ifi!I"m ;; f~ ;tT ~ ~ ~ 
~r.l iPo: ~ tl I, em arN ~m 

i: fir; q ~ ~TU "If arr ~ t ? 
q n1: aml3ft I ~ at1'Cf ~ t 
fiI; at1'Cf ~ ~ ~ ~ (Five 

Year Plan) 6'~!fft ffi' ~~ it; 
m# ~ .mr ~6' ~ t flli ~ aA 
~9i 'PT \"lfA' ~ \iTTlf 1 Ifif it~ 
~ t, Ai ~lfW ~~ o~ ~ 
~ ~~T (food 8ubaidy) :.n:~ 
(r \ifT~, ~ ;;~ (t ;rnft t ffi lr:ffir 
;r~ ~ ~ \iTTlf{fT " ~f.pf ;n ~ itr 
~ ~ ornr m ~ m w .,w ifiT "l'f 
~ t. ~ t 'R IliT a) ~ # miff 
~ tIm miff? ~ 17,I!i ~ 
!liT qR WI '1fT ;m: ~ 3M.~ f~~ 
ffi ~ it; ~ ~ IiJiT '3fr1("".f f;;i.j~ 

;;~ tt fim t 1 ~ ~d"r t ~ it; 
am~T I!fr ~T # ~ij ri ql 
;nrr' t 1 ~,. arM' IliT e(l)Tif'f "m:<'fT ~ 

Ai ~ ~ ~"' ~ ifilf t!;!fiT'flqifi ~t:r 
(economic level) 1fT iJilf ~ iitilf 

at~ farnT ~'I!fr ~ ~ ~ ~f~ 
~ ;f,T ~ I ~h: 3l111: arN 4{f~ t. 
f.I; $,{ ~,(I ~nft ffi ar~1: 

~ i m# ~';T ~il ~ q~flr f~ 
~ ~ t a) ~ ~fff~ ~' IfiT t I 
aftt 3l111: ~ if.T arrq flF-T'fT ""~ t 
(IT f~~ 1 ~ a;"t1: ~~ <iT a.-· 
~ ~T ~ ~ 'fif T ~~T9i ~rft 1 
IIif ~T ~ ~ ~ ar.rm (un-
rest) 2fiT 1 ~ ~.f ifiT if.ITPfT ~T i 
f.I; ~ arrq ~f~tJT if; tf~ !fiT '" 
~ arN iii) ~ il1Tl fit; 0l1n: fit;~ ... ' 

2fiT ~ ~t ffi1r larT t "1 ~ ~T6' 
2fiT ~ I arM' ifflwrR fit; amr arrq • ~ 
~ q:m, ZIT ~ ZIT CJi1I51Iim lIlT 
~ t 1fT it~f If.T ~ t 1 ami" 

\iff 6lfrt t!;l'firf;r~~ (r.dminis-
trat~r) t :;if ~T it~rrAr I(.r ~ 
~ ifi1: ;fr.r ~ arreT t I ~' ~ ~r 
; fit; IfZIT 1f6 armrPAi ~ t ? 
r~ it; fWt ~ IWiTf o.t:r~ srJ'il 
~ t t'ft q: qm- ~ 8fR ifPfr' t , 



!03J Finance Bm 5 MARCH 1952 Finance BiU 203~ 

[~"fr 'Vtift~ fq:] 

8111'?: fftell., ~ amfI'ift ant ~ at ~ 
f~¥I" it; ~ it; ~T ~ ~tl 
If.\" ~ ~ ;it Ai ~ torr Of(f ~ 
-l aitt O1l!mU if rn if~ ~~ m 
"'I~~;{fm~~'~~ 
~ arTol ~ t I f~"$fdl" ~ ~\;s 
~ 'IN ~ ~ ~"fi ~T iIl~ ~ 
( effective) ;r(Y ~ ~~ I ~ 
~ anq arq;ft !'f.I~~"~I("j qrf~"t m 
~ i:iOf lfo"t ~~ "fiT ro'~;f 

iIfl' if.Tfmr ;1ft I ~ ~ " ~ m .~ 
it~~if~lfiTf~~~ 
~ t I ~ ern! t Ai t:tOfi J.ifilr 
lNIOI ~ ~ aW: ~~ iIfl' ~ \lfiI' 
~~ ~ at ~m iIfl' if flTif((T ~T t, 
if Wl~nf ~ t, if Ifilt 'i'J ~ ~ if 
~rn ~"t t I ~ ar~ ~ ~ ~ W 
Ai 3fTCf \W'U ~18'''' 'IT~ (taxa .• 
tion policy) iIfl' ~\$ "1ITi'f' ~~ I 
anq ~ ~ ~ ~ (Income 
tax) ~ ~~ t I ~ ~" ~'1.: 
m \iqTlc $~ (Joint family) 
IfiT il9T trm ~ ~~ ~ I -q'"fi~ t. 
Ai ':i~ $~ if "'H, qi';:f ~ liT 
u: ~ tfofi lfI'!'fi ~ ~lIT ~ I ~~ 

~~'$ ~ if t~ IfiT ~ ~~ t ? 
arrr~ n:'fi 3lroft ~ orf'crr ~ ormT t 
ar~' ~ ~~ 1fiT trT!T tT ip1T Of m ~ 
~ ~ t.n ~)irr I 'Ii ~i1T ~ ~ fir; 
~ri'1l'liI~~RT~~~~ 

~ lfoT "l~ m: ~T t for; \W1f\';r 
~ ;f,\' ~~ t 31'11: c;,~t\' :;;ft;i 
~~ifft~~1tl~~ 

~'Ii ilRr ~ ill?: ~ €!te- '4t 
1:1;"1' !'Rf tim ~ if ~ it; ~~ ~ 
tfoT ~ ~ ~ 3TR ~ iti ft;s~ ~"U 

, ::nj\;s t I 

"" 6i1 ,,,riC., q11I: ~ 'fIl ~ 
~~fl 

~ ~ fitt: ~ it; ~ t:tOfi' 
~ ~ ~~ ~ ~ t am ~ 
it;~ilf~~~tl 

m 5~ t1W ow.: ~ ~' .. 
(water rate) ~ t I ~. ~ 
;r(l t I 

Sbri SyamDudaa Sabaya: What is; 
the revenue per acre? 

.mm ~ fq: 'Ii t:tOfi aitt m 
~ ~T ~ I ~ 3l'3ft;r m t fir; 
~ ifol ~ t am ;f~ ifol ~ t I . m- ifol ~ •. aitt . m it; ~. - ~ ~ 
m ~ ~ it; amJ1f it; tRr'fN fif;1f 
\5IT~tl~t~cre:t~~ip1f 
ft;rzrr ~r t I ~. ~ ~ W fir; 
~ t ~ ~ ... r ri §31'T t am: 
'W if ~ mm ~ lfoT ~ ~' 

t?~~t~~mtfir; 
~'Ii(t~~tm~1fiT 

~ ri ~ ~ ~ ft;rzrr ~r t 
am ~ t om- it 'A it; ~ \3'i'I' 'fIl 
~ ~ ~ tim 3fTCf Q~ fir; ~ 
3fTCf it; ~ iIfl' ~;nrr ~~ t ? 
~ 3fTCf it; ~ em lf~ fifrlf t f1rr 
;;it !fiTTI' iA'm ~ t ~ ~ t" 
~ t:tOfi ~ IfiT ~r t am:: ~ ~' 
t~~U~IfiT~~ I 

lfU11f ~ it; ~T i!ft a~ 
IfiT ~ f-n f.I;1:rr ~ ~ I ip1T ~ " 

~ t Ai f~ it; ~ ;Jfif aIfi' 

am ~ am:: \3'i'I' it; ~ ~ ~'l, ~ 

f~1>~I" it; ~ ...raft ~ ;if if ~. 
artR ~ IfiT it ~ t m ~T it; 
~ ~ 1ft 11m t I attt 8111' ~IJ~ ~w 
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m{l$f ~ ~"I' ltif ar'l"l'r (I' ~!fi f1rw ~«" 

·t ~ ~~ ~ ~"I' m ar~f1f t I ar~ ~ 
811T~ ~ ~r.r ~ ~ !fiT 
:~ aR ~ ami' ~ arr:r 11ft ~.;'J" 
.(PIT f.!; ~ ~1Jft ~ ~ it; ~ 
~amI'~~~tl~arr:r~ 
-~~it;~~r~~ 
(soft corner) ~~ am: ~ it; 
~if~~oqt~trltitam:~ 
:(Aj ~ trnI' ~ cmfl' (, wm rn 'R 
-~ ~ ~ ~ f.!; crrft;m ~~ ~T 
am: IiIW iIT~ ~INiif\I< IR: ~ 

"ifOM'r am: ~ ~ I 

w~ ~ arr:r ~ t f.!; ~ 
"~ ~~w (stable) fl!l:.'I"<f ~ ~ 
-cmq-i1TIR:~~~~it;~ 

-3fI1f 11ft ~r (PIT, ~ ~ am: 
.arq;fi ~w ~ IIi1 ~ 
·itm I 

[English translation of the above 
speech] 

Ch. RaDblr stqh (Punjab): Sir, 
'While" welcoming the Finance Bill, I 
have to draw attention of the bon. 
Finance Minister to the tact that a new 
era of agricultural economy is about 
,to besin. As stated by him yesterday, 
years 1931-39 proved to be a hard era 
for alricultural economy after which 
,the situation took a turn and a chBDIe 
-occurred which brought some relief to 
the asriculturist. But peculiar circum-
.stances have been prevailing since the 
beginning of this year. Certain hon. 
friends have been discussins the sharp 
rise in food prices and mention that 
the living index has ,one UP consider-
ably. I, however, sUliest a period of 
last one year for this survey. The 
control price of 'gur' was fixed at 

"Rs. 21/- per maund last year. What 
is the price today? It Is seUlDJ at 
Rs. 6/- or Rs. 7/- per maund. On one 
hand you are showing concern about 
the rise of some points in the cost cf 
livin, index ond expresil fears about 
an economic revolution overtaking the 
-country, whlle on the other hand you 
are illlorilli the depression with which 
'our' merchants in the country are 
faced. They are also your countrymen 

and their trade also effects the 
country's economy. It is not a small 
thing that price of the commodity in 
which they are trading shOUid 110 sud-
denly come down from Rs. 21 to Rs. 6 
per maund. Yet we find-not only in 
India but also in the whole wcrld ···the 
slogan of planned economy catchinc 
the p~ople's imagination. I will like 
to know whether this is what you mean 
by planned economy? You pass legis-
lations and ,ive assurances that cutton 
of a particular variety can be sown 
and this cotton the Government will 
purchase at some specified rates. 
What are, however, the conditions to-
day? Some days back Pandit Thakur 
Das Bhargava gave an account of the 
situation obtaining in his district. A 
deputation ot the agriculturists nnd 
tarm-owners of that area recently had 
an interview with the hon. Minister 
ot Industry and Commerce. In this 
country long staple cOttOIl is being 
grown in Hansi and Karnal in addition 
to my OWn district. But the situlltion 
at present is such that none is prepar-
ed at any cost for its cultivation now. 
You are purchasing the cott')n from 
America where the rate is about 
Rs. 300 and even more. On the other 
hand you are reluctant to purchase 
the very same indigenous cotton even 
at Rs. 50 per maund. I want to know 
what sort ot planned economy this is. 
Do you really think the ':ountry stands 
to gain thereby? I request you to 
pause and think. If you want to see 
India a ~elf-supporting country in the 
matter ot superior type of cotton, you 
shQuld stop importing it trom other 
countries and stop spendinrt your 
finances in other countries on Its pur-
chases. You will, howevc..r, have to 
take all aspects of the matter· into 
consideration. We in tilis country 
Brow a variety of cotton known as 
'narma'. It is as narma (soft) as its 
name implies. It becomes more ROtter 
after some time. 

Paadii Thakur Du Biau.ava.; After 
March, 16th the discolourin, would 
begin. 

Cb. Bublr SJqb: Atter March, 16th 
the agriculturist will not Le able to 
get any price for it. You may ju.t 
realize the result if it is not purchaHd 
before March. 18th. You .hauld pa.18 
some legislation to meet the situation, 
otherwise people will let their land 
remain unsown rather than put in 10 
much toll with no returns. TfIe culti-
vator toils in order to earn his living 
Should that. however, be not possible 
and on the contrary should he have 
to incur loss, be will certainly desUt 
from labour!n, on the plou,h. It, 
theretore. you want that more cottoa 
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of better quality should be produ('ed 
in the country, you shou!d just ponder 
over the results of your c(mtrols polit·y 
during the l~st tep years. The Govern-
ment have-by following the policy of 
controls-taken away all money from 
the cultivators and have helped other 
sections of the society in pure'haslng 
the commodities at controlled rntes. 
Now that a diffp.rent trend is in the 
offing., the Government ou~ht to TJro-
tect their interests. You sho:lld dis-
charge this obligation boldly. You 
adopted all measures and employed 
all devices to bring down the prices 
of gUT last year. You imposed even a 
licence on the koZhus. I will like to 
know from the Minister and the 
Deputy Minister of Food what steps 
they have taken to stabilise gUT pricee; 
at some level. If you, howe"er, plead 
inability, I would then like to know 
whether you are the Ministe~ of FOlld 
or the Minister of Industries. As 
Minister of Food and Agri:::ulture, it 
is your duty to evolve some scheme, 
introduce some Bill 0:' adopt. any other 
measures to see that the people who 
toiled hard to produce sugar or gUT 
for the country and endured all 
ria ours of the weather in dolnll so, 
get a due return for the same. Should 
you, h.o:>wever. fail. the diFficultIes re-
gareling the food situat!oll are bound 
to confront the country in a much more 
serious form. Till recently our 
factories had often to close down for 
want of sufficient cotton. Do you think 
that such a situation I!annot arise 
again? It is bound to ('orne. If y<,u 
want your 'Five Year Plan' to achieve 
results, you will have to conl'entrate 
more attention on it. Many friends 
suggest the granting of food subsidy 
in the industrial areas without which 
they think the cost of living index is 
bound to go up. They, h(,wc\'er. forget 
such a necessity in the calC of agri('ul-
turnl labour. An excuse Is advanced 
that they already receive a ~hare in 
the ('rops. What is this sharing of 
crops? A person receiVing £Our to five 
maunds of food grains 3S h!s share un-
der this syStem. cann'lt be cxpeded 
to be able to make b~th ends meet. 
It is said again that the. income of 
people liviQg in rural area!l htl:) ~ol1si
derably increased. I w:mt to tell YO'a 
that If there Is any sectillll of society 
whose economic level can be ron sider-
ed to be the lowest, It is the aidcul-
tural labour and It is this r-e"tiun whirh 
deserves most the grHllt of ar,y rub-
sldy. If you are. howeve... Interellted m their ruin. you may oroceed with it. 
'l'hey wlll. in that case. ,ladly suffer 
along with other sections of !lodet,' 
Mnnv friends here fear some unre!lt 
b,"ertaklng the country J will ask 

them to study the History of the 
Asian countries if there has ever been a 
severe unrest, it had had its (,rigin in 
the rural areas. Today you are not 
faced with any problem concerning.the 
cities ot Madras, ·Bombay or Calcutta. 
It is Telangana that is engaging )"Ollr 
attention most. Our admir.istrators 
get disturbed sleep beC81.iSe (If the 
developments in Telen3ana. 1 wish to 
know whether that area could be consi. 
dered as populated by the inulJstriaJ 
labour? Any revolution that may 
overtake the country, will have its 
origin in the rural are')'!. India has 
attained her freedom because of the 
struggle of those simple country-folk 
who did not know how to make 
speeches or get news published in the 
papers. The history will repeat itself 
because of these very people and a 
revolution may come in the country. 
India's industrial labour is not likely 
to prove effective for another 20 to 25 
years. You should. therefore, keep 
their difficulties in view in Rny finan-
cial scheme that you may c·mlve. 
Even if you cast all fears aside, the 
part. which our villages play in the 
country's economy, has to) be re(,Koned 
with. It is very strange that in a 
country predominently agricultural, 
rural areas should be so by-passed Dnd 
utterly neglected in all our financial 
policies. I wish you just to pay f;ome 
attention to your taxation ~ollcy. Yo~ 
levy and realize income-tax from the 
people. Pandit Thakur Das Bhar-
gava is all praise for the taint 
family system. He wants the taxation 
limit to be raised to Ri. 5.000 or 
Rs. 6,000 in the case of joint families. 
What is. on the other hand, the position 
regarding taxation In the rura] areas? 
Any person with a holding of only one 
BiC/ha. though suffering a !.ass, has to 
pay the tax. 1 want to !tno~1 if some-
body yet dare repeat wbat was 
generally said 'during the Britlsh rule 
that all things may belc.n~ to the in-
dividuals but land belongs to the Gov-
ernment. Revenue and other taxes are 
ipentical thing. Yet differe.nt rules 
apply to the two categories of tax-
payers. 

8brl SYlUIIIl&DdaD 8abaya (Bihar): 
How much are they required to pay? 

Ch. RaDbir Singh: For sugarr.flne 
crop they have to pay at th~ rate of 
Ra. 15 per acre wntle for all other 
Durposes it is Ra. 2, l')er af're. 

P .... dlt Thakur Das Bhanav:a~ 'The!le 
Include water· charges ('k t be 
revenue is not so mut'b. 
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Shl'l SYaJllDlUldaa Sahaya: What is 
the revenue per acre? 

'Ch. RaDbir Slqh: I want tu rc:er 
to one point. It may surprise you to 
know how much the pe')pl~ are charg-
ed in Delhi and. Chandigarh where 
rcadl are being built ar.d all other 
modern facilities beili!: p.o\·ided. I 
want to know the tOtO.1 expenditure 
incurred on the development of Deihi 
and the contributions made thereto by 
the local residents. Th~ case witn the 
rural areas is, however, dif'lerent. 
r"'eople there are charged for the canals 
dug in their areas and. even afterwards 
they are required to pay l'egular taxes. 
Can it be called ftnan(;~3.J justice? The 
underlying basis of your Justice oceul's 
to be that there sho'Jld be different 

. sets of laws for rural and urban arells. 

A good deal has been said about 
the difficulties of middle Class people. 
Is it not 0. fact that during the Bril.ish 
rule right up to the year 1:139, this 
class had been livin~ at the ev~t of 
other classes? In addition to their 
own rights thCIY ha i usurped otller 
people's rights also. What is wre.ng 
it they are getting wtlat is ri~htly 
their own for the last t.en years. There 
is, no injpstite invoh'ed therein. A 
comparison of their financial position 
with the rest of society e\'en today 
will show that they are in a more 
favourable condition. It is no justice 
to have such a soft corner for the 
middle class people while denying the 
same con!5ideration to others. It is 
not a practical propoJsitJon especiDlly 
in a country where adult franchise 
has been conceded and whl;!re Govern-
ment's fate hangs on thot very basis. 

If. therefore, you want to see a 
stable administration in India and 
achieve prosperity throu/Zh a plalJned 
economy, you will htlve to do bard 
thinking and change the present 
economic structure if necessary. 

Shri NaziruddID Ahmad: We are 
asked at the fag end of a "try 
imporhrnt Pariiament t:l give e,Iect 
to the proposals of a care-taker 
Budget. There is a strangI'! unreai1ty 
about the Budget discussions. We are 
to make a bequest. a death bed 
lIequest, to our successorll. Our 
recommendations will not be in the 
least binding unless they Ift'e agreed 
to by the success~r Parliament. Now 
this is just like a dying person making 
a will. not a Hindu making his wUl. 
whose will will be bindfn.r. but 
a Muslim making a will in favour of 
an heir which will be 'linding only 
when all the heirs agree itfter his 
dealth. Therefore. our debate cannot 

but be to a certain ext:ont or a 
reminiscent character. This HoulIl 
which came in as a Constituent 
Assembly pa'Ssed (me of the biggest 
and the most important constitutions 
in the world. This House, as Parlia-
ment, passed the People's Representa-
tion Act under which the I(reatest 
election has been held and it is quite 
apparent that the people by If vast 
majority have e'ild:,rsed the policy 
and the administration of the GII',ern-
ment, .. 

Shri R. Velayudhu: Question. 
Shl'l Nazlniddla Ahmad: Well, Mr~ 

VelaYl,ldha'tl questions th~ stalem~nt. 
I think he has introduced an element 
of comedy during these debates. 

Shri R. Velayudhu: I will intro-
duce more when YO.1 will flut be 
there. 

Shrl Nulruddin Ahmad: lIe has 
expressed a desire to reconcile two 
irreconcilable things, namely that. 
you should have democracy unde1 
communism which he hopes will be 
Installed in the Treasury Benches 
after five years. 

Shri T. Busain (Bihar): No. never. 
Shrl Nazlruddin Ahmad: While I 

believe that he is raising a hope that 
the Communists will Ilit in th~ 
Treas1.!l'Y Benches aiter five years, 1 
also believe that he is raising another 
kind of hope am:mgst the saner 
section of the public which is rapidl,y 
spreading wide: it is the hope that the' 
day would be far distant when Mr. 
Velayudhan would have an oppor-
tunity of putting the theory into 
practice. 

Mr. Deputy-Speaker: He will then 
also be ft1 the opposition. 

Shrt R. Velayudhaa: That is the' 
wishful thinking of many people. 

Shrl Nulruddin Ahmad: My friend 
does not realise that his wishes are 
wishful thinking. 

The questions which are before the' 
country now are, speakil1;l pros-
pectively, speakftlg as ft man makinl 
his will on his death bed ...... 

Shri SyallUl&Ddaa Sabya: God' 
forbid! 

Shri NadraddID Ahmad: Tbls 
House is dying-thou,h next Parlia-
ment will live agll'in in May next, tbis 
House is dying. 

Shrl T. Basaba: Not the Houte.· 
the MemberS. 
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Sbrl NaziruddiD Ahmad: That is 
only a difference ill points of view. 
My friend is not dying, because he is 
expected to come to the U"per House. 
But there are many wbo h&.ve not 
dared to contest the electioos and 
there are ma<ny who bravely fought 
and bravely lost, and for them it is 
8 dying House. 

Sir, in spite of the encomiums that 
have been showered on the Govern-
ment I submit there are a few subjects 
which should be clearly kept in l"'\ind. 
The hon. Finance Minister is likely 
to brush them aside as so many 'Hardy 
Annuals', as if they are absolutely 
ignoble matters. One is the elimina-
tion ot the blackmarket, the other is 
thc elimination of corrupti'ln, the third 
is the elimination of controls and the 
last, though tnot the least, is some 
amount of tax relief. These are some 
of the problems which cannot be 
brushed aside on the ground that they 
are merely "Hardy Annuals". ! hope 
and believe tha't these problems will 
have to be tackled. The next Parlia-
ment will not be as easy-goi'Ll& as the 
present Parliament. We have lived 
in an atmosphere of friendliness and 
goodwill but I am afraid that this 
atmosphere of friendlitness and easy-
going chara'cter of the debates will be 
lost in the next House. 

Sbrl Sondhl (Punjab): Elimination 
of the Hindu Code also. 

Sbrl NaziruddlD Ahmad: The Hindu 
Code is practically dead. At least it 
will not come i'n the shape in which 
it was brouiht. Of that I have no 
doubt. The country has expressed its 
wish in this respect in a most 
unmistakable fashion. Of course, 
there must be some amount of 
changes; some amount of experiments 
even itn the matter of social Le,is-
latioo, even in the Hindu Code, but I 
think the country requires Borne 
amount of rest after the Elections. 

With regard to the lIext House 
every attempt should be made to make 
things interesting Il'bd 1 think the 
Government will be hard put to it and 
I am glad they will be hard put to it 
to fight the Communists with all the 
weapons in their armoury. But if the 
Government wishes that the Com-
munists should not be inst.lrlled in 
power, Government must solve some 
of' these big problems. Unlesl they ean Bolve them I tblnk Mr. 
Velayudhan's wishful thinking may 
ccme true In. not ftve years,· but in 
tm~. 

Sbri B. Velayudba.a: Ml.ne ia real 
thinkini. 

Sbrl V. Gan(araiu (Madras): I want 
to speak on tne restrlctiOns placed on 
Import!. from ha'rd currency countries 
which have benefited the dnances of 
aur country to a great extent. While 
these restrIctions have been helpful to 
the country, we are, on the other band, 
seeing so many unimportable loods 
from hard currency areas abunCiant!y 
exhibited in the ma'rkets 01: Madras, 
Bombay and other places. All these 
goods are flowing into India through 
the foreiin pockets that exist in India, 
like Pondicherry and Mormugoa, etc. 
While there is atn official restriction on 
the direct import of these articles, 
merchants purchase these goods in 
Pondicherry and other fcreian pockets 
in this country and bring them into 
India stealthily to sell them in the 
blackma'rket. Even thouah we are 
not affected by having to pay in hard 
currency for these goods because 
Indian rupees are used for these 
transactions, at the same- time Govern-
ment is losing a lot of import duty 
on these items which are smuggled 
into India'. Government should either 
prevent such smuggling or allow such 
goods into India after charging the 
usual import duties or even ex.tra 
duties. Such an action will either 
stop this large scale sllluggling ilf 
goods or stop to some extent the 
blackmarketing that exists at the 
present time. 

Sir, I congratulate the Labour 
Minister for his zeal in helpitng the 
labour, but I am sorry that he has 
not been able to do anything towards 
the amelioration. of the- rural and 
agricultural ltmourers. We c.ften hear 
of land being brought under culti-
vation. but unless there is a chemical 
and soil survey, this process of 
bringing more land under cultivation 
and starting Sindri and other fertiliser 
factories will not be effective. You 
must first know the nature of 
the soil and the kind of manure which 
will strengthen it. 

[MR. SPEAKER in the Chair] 

Sir, in regard to the .ranting of 
land for the landless po'lr. unless you 
opetrl Agricultural Credit Bnnks there 
is no use your simply r.antinIC lands 
to landless poor or even advising the 
State Governments to do 10. They 
should hIM! sutftclent capital to 
manure the land and m'lke It yield 
result.. • 
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With these few '1uggestions, I 
.:request Government to take action on 
them, and beg to conclude my 
.remarks. 

Mr. SDeaker: As I stated earlier 
;in the day, the hon. the Finance Minis-
ter will reply to the debate in the 
.afternoon. 

FAREWELL ADDRESS BY THE 
SPEAKER 

Mr. Speaker: Han. Members of 
.Parliament, as today's is the last 
.meeting of the last session of the 
present Parliament, it 1S but proper 
that, before we part, I should convey 
to the hon. Members of this House, 
my grateful thanks fut the willing 
.cooperation Il'nd galerosl~y extended 
by them all ·to me in bearing the 
burden of the high om':e, which 1 was 
-called upon to discharge. A great 
honour was conferred on me, when 
the House selected me a; the first 
Speaker of the First Plarliament of 
independent Republican India. The 
ta'Sk being heavy, I w.as naturally 
nervous about my ability tr) shoulder 
the burden to the general satisfaction 
·of alL The recent parr.y and a tul,en 
present to me with an autographed 
1!croll conveying good wishes, love and 
affection of Members amply evidence 
their general satisfaction. 

This is not the Lime nor the occasion 
for givinl any detaile1 r~trospect of 
the work of our Parliament in the 
direction of march toward~ r'emocracy, 
but I may touch upon 6 few points 
illustra'ting our pro~re!ls towards our 
democratic ideals through Parliament. 

The present Parliament, a continua-
tion of the Constitue:-t Assembly of 
India (LegisUative), came into exist-
ence ftS Parllament from the 26th of 
.January, 1950, when the Constitution 
-came into force. Without any violent 
break with the past, the Parliament 
begatl its functions with a substantially 
altered outlook as regards its duties 
and responsibilities. We began to 
develop our democracy both in 
matters of procedure ani substance. 
-Some important changes in the old 
·order of things may be noted. 

Tn the ftrst place, recognising the 
necessity of Parllament;rry control 
over the finances of Government. so 
essential for translatIng into action, 
the responsibility of Government to 
the House, we have set up two Parlia-
mentary CommittP.eS, called the 

Estimates Committee and the Public 
Accounts Committee. Incident8'lly 
these committees give all opportunity 
to the Members of Parliament to go 
into the inner workings of govern-
mental machinery. I. am glad to say 
that these two Committees have done 
splendid work, which has been 
appreciated both inside and outsiae 
this House. 

It is essentilrl that we should have 
a careful scrutiny of the accounts and 
the Budget estimates. We are now 
following the procedUl'c of having a 
Vote on Account so that, while the 
Goverument have no difficulty 111 
continuing their normal functions, the 
M~mbe.rs have ample opportunities of 
gomg lnto details of the Budget and 
there is now no rush to pass the 
Budget estimates by the 31st of M:arch 
every year. We are also followi", the 
flnancia} provisions of the Constitution 
by havlDg the Consolidat-'!d Fund alld 
Appropriation Bills. 

To facilita'te elucidRtion on points 
that arise during the Question-Hour 
we have provided for, what w~ 
technically call, a role for half· an-
hour's discussion and I am happy to 
say that advantage WIlS taken of this 
by the Members. 

. With a view to pre\'ent waste of 
time, we have adopted certain sound 
conventions such as absences of 
discussion on Appropl'1at'on Bills. 'l'he 
grants having ileen discussed the 
Appropriation Bills are but a 
machinery for the statutory check: 
and, though they are a mr.tter of 
substance so far as checks on flnances 
are concerned, they are a matter of 
form only, so far as the debates in tbe 
House are concerned. 

With full responsible Government 
we have also appreciated that th~ 
procedure of raising discussion on a 
subject by means of an adjoununent 
motion should now be abandoned 
particularly when Members have ~ 
~any opportunities of raisin, ques-
tions on many matters by way of 
questions, half-&rl-hour discussions 
Budget speeches, etc. The adjourn~ 
ment motion has consequently bec~e 
very rare and I hope it will soon be 
a matter for the historian. 

We have further remised that. to 
make our democracy successful, there 
should be our conscious effort to 
educate the Members in matters of 
administration instead of merel)' 
inviUng them to support or OPPOII! 
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[Mr. Speaker) 
the measures whicb Government may 
introC1U\.:~. Our chief task 18 to ma.te 
the l\'iember fully understand the 
subject he votes upon, ma.{e him 
study it, so that he rmtJ offer 
constructive criticism, and last but 
not the least, vote as a represe',ltative 
of the people, who have voted him 
to the seat. A good deal of work in 
this sphere will depend upon the 
political and other orga!1isatio:ls out-
side the House. Yet much needs to 
be done inside the House also; and 
with this end i'11 view, we have been 
making efforts to, organise the Parlia-
ment Library and public at cons on 
modera lines. The first proble:n of a 
Library is to get maximum l.terature. 
We hltve, therefore, adopted various 
methods to acllieve this purpose, We 
ha ve a network of exchange system 
with foreign Governments, l!terary 
institutions, universities and other 
important bodies which, produce 
research material of a high o~·der. 
So' far as inla'11d boo~s are roncemed, 
we have an arrangement now that the 
Parliament Library gets, free of cost, 
one copy of eB'Ch book, publication, 
etc. which is published in the Union 
of India. We also use our li:!lited 
resources in purchasing useful and 
thought-provoking books for the ':lse 
of the Members. We further receive 
tremendous literature as free gift from 
the various Governments, LC!gislatures 
and other bodies in India. The second 
important function, which a P!1rlia,· 
ment Library has to provide, 1S to 
supply, in a concise and easily 
assimilable form, the references of the 
literature which a Member wants 
immediately in support of his ur,u-
ments or contentiO\lS or points 01 
view. We have. therefore, organi~d 
a Reference, and Research Servl~ 
which, as the ·Members are aware, 18 
proving exceedingly useful. Apart 
from this individual help, the 
Members are assisted collectively in 
the shape of bibliographies on Bills, 
monogrB'Phs on important subjects, 
Abstractin~ Service, etc. In addition 
to full stencilled debates, Mf'!mbers 
are supplied daily with Parliamentary 
Bulletins. 

We have also started a Sales 
Section in the Parliament House 
where not only PIITliamentary litera-
ture but other' publications of the 
Government in which Members of 
this House or of the public are 
Interested are sold 1141 the "pot, This 
has" cut out a lot of delay and 
inconvenience usually caused under 
the old arrangement. 

We have established tha Indian 
Parliamentary Group which functions 
as a Branch of the Inter-Parlia-
mentary Union and the Com.nun-
wealth Parliamentary Association, 
These organisations work for the 
promotion of world peace and ptclS-
perity through the Members of the 
National Pa'rliaments. Con:erellces 
are held periodically to Wh:CLl the 
Indian Parliame'tltary Group sends a 
delegation. The Group Is also a foru~n 
under whose auspices important 
personages aTe asked to address the 
Members and to arrange "ntertain-
ments and receptions. Side by s:de 
with these Confere'.lces, the me~ti:lgs 
of the Secretaries-General of the 
various Parliaments are also h~U. 
These Conferences d!scuss questions 
of procedure and practice in the. 
vIITious Parliaments and other consti-
tutional issues and they are attended 
by the Secretary of this HOllse, 

In view of Hindi beini the official 
language of the Union and the peliey 
laid down in the Constituti(m for a 
complete change-over to Hindi in a 
few years time, we have or'a':lised in 
the Parliament Secretariat, a Special 
Hindi SectiOll1 for Hindi renderings of 
the Debates, as also of Questions; and 
the Parliament Secretari/l't has started 
classes to give the staff a workable' 
knowledge of Hindi at the initial 
stages which may, therea'ftcr, be-
developed by 'them on their OW'l, We 
have also proceeded in the direction 
of finalising a standard Hindi Type· 
writer Keyboard and have prepared 
the ground for the manufacture of 
such typewriters by various commer-
cial firms. We have ~imed at 
attaining a unifonnity of ~cript and 
also evolution of Hindi which will 
neither be too murh Sanskritised nol" 
too mucb Persianised and would 
include as many words of regi mal 
languages as are most com:non to It' 
large number of languages. We have 
Jrot the ConstltutiO'll translated into 

, the various regional languag,,"s. 
keeping in view ft common tE'l'minology-
as far as possible. 

Along with these, which I may tC:'m 
"the internal preparatory work for 
raising the general level". attention 
is also being paid to the external, 
surroundings of our House. The 
bullding that we occupy is unrlo',lbted· 
Iv a stB'tely and magnificent huiHinlt: 
hut unfortunately It appears ton bqld 
and does not touch our heart!!. as the-
Aurroundings are ~tlrely Western 
and do not reftect our indigenous' 
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philosophy of life and action, i:I which 
we are soaked througn cent'.lr.e3 and 
which a'lone can inspire us to the 
lurtner eifort, to build up the future 
01 our State to its legitimate heights, 
(JI,l the basis of our ancient culture. 
The House docs not bring to our 
eyes a vIvid picture of our· ancient, 
medleval and recent life, his+or.v and 
philosophy nor does it give us, in the 
lorm ot pictures, paintings or statues, 
the inspirati(JI.l that we '::<111 derive 
through art, of our ancient national 
life and our struggle for indeilcndence 
duri',lg the last hundred years or 
more, I have th~refore ,et up a 
Commlttee, who will a'jvi~e and 
prepare plans of decorations for the 
Parlia:nent House, which, when exe-
cuted, will go a great way to ('reate 
a very inspiring atmosphere, HJw-
ever, I kn:lw the greatest l. ifbculty in 
our way will be the financ!'s. I am 
in no hurry to Il'Chieve this all at once. 
All that I am anxious for i, lha, an 
overall plan be made which may be 
executed by bits from year t, year hy 
our successors. 

Lastly, I have b infurm hon. 
Members who were also Me.n1lers of 
the Constituent Assembly a',ld partlci-
pated in the draftiI1l of the Cvmti-
tutiOln, that we have p::epared a 
callilP'aphed illuminated copy of the 
Constitution jn EngUsh, as also in 
Hindi. The pages are decor8'ted with 
suitable scenes trom Indian life from 
ancient times by Shri Nandlal Bose, 
the well-kl1own artist. The Eng',ish 
copy is almost ready and its photostat 
is in the press. The Hindi ClJpy is in 
progress of execution and will take 
some considerable time. In pursua'llce 
of the promise made by ')ur Preside:1t, 
when he was President ot the 
Constituent Assembly', photostat 
copies ot the Constitution when ready 
will be available to those Mem')ers 
at no very distant date, 

Before I conclude, I ag'lin gr8'te-
fully thank all the Members for the 
co-operation and the goodwill that I 
had from all a',ld each of them in so 
ungrudgini and generous :. manner, 
throughout the period of the life of 
this Parliament. 

The Prime M1Di.ter aIId Mlalster of 
External Main (Shrl Jawaharlal 
Nehru): Sir. may I, on behalf of all 
the Members of this House, offer you 
our grateful thanks for the words you 
have addressed to us? You have men-
tioned. Sir, various conventions that 
have il'own UP under your shelterini 
care and the various steps you have 
taken durinJ( these last few years to 

build up a democratic structure of 
Government at wbich we aim. 

We have passed through unusual and 
abnormal times durinJ( the last few 
years and to the unseeinl eye 'it ~ht 
appear that we are as we were. Others 
again might think that we bave comp-
letely chaIlied. Perhaps there is an 
element 01 t1 uth in both tholll'! 
views. It has been, I believe 
the genius of India throughout 
tbe ages to change when chaIlie was 
required and yet not to be uprooted 
from the soil from which it arew. And 
so we chanie and sometimes we change 
fairly rapidly and yet we do not, to a 
casual observer, appear to chanJ(e as 
much as we have chanJ(ed. Yet, fbe 
tact of the matter is that in the last few 
years very Ireat changes have come 
about this country of ours and from 
day to day these changes increase. 

So far as we are concerned here in 
this House, which has been the centre 
of political and other activity and to 
which millions of our country have 
looked, we have naturally been some 
~ind of ·norm of these changes, brinl-
lng those chanles about, initiatinl them, 
preserving them and generally giving 
guidance to the country. 

You have referred, Sir, to the co-
operation you have received from 
Members of this House. I am arateful to 
you tor that expression of your views 
on this subject. I believe tbat eacb 
Member of this House has wisbed and 
endeavoured to lI:ive that cooperation, 
even thou~h some of UB, or all of us, 
have sometimell....pot acted UP to the 
standard at which we aimed. Partly, 
I think, even when we failed to attain. 
that standard, it was due to the know-
ledge that you were sittiIli in that 
chair, Sir, to .l(uide us aotd we could Dot 
10 far astray so lonl as you were 
there. In any event, whatever we may 
have done, or not done, there can be 
no doubt that such conventions as have 
grown up and such habits and proce-
dure have been lar.l(ely due to your able 
-and if I may say so-very understand-
in, guidance of this House. And 
all of us, whether we come back to 
subsequent Parliaments or not, have 
profited ireatly by that RUidBnce ot 
yours and in whatever sDaere of acti-
vity we may indul.l(e in, that profit will 
endure. 
1 P.III. 

This Parliament has passed throu.h 
a difficult and delicate Deriod of 
India's history, To some extent we 
have shaped that bistory, to some ex-
tent we have ourselves been shaped by 
those events. In all,Y event. after a 
tew bours or a day this Parliament, 
and all of us as Members ot this Parlla-
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[Shri Jawaharlal Nehru] 
ment will ourselves be history, even 
though we may function in otber capa-
cities. This transitional Parliament 
bridged the big gap from the old days 
when we were something other than 
the Parliament to the new days when 
a new Parliament elected by hundreds 
of millions of the people of India 
comes into existence giving full effect 
to the Constitution which, not this 
Parliament. but many in this Parlia-
ment in another capacity drew up after 
long labour. Thus we finish yet an-
other chapter of out: history and go for-
ward, I hope. with courage and with 
some vision to the next phase of India's 
story. What that story will be we 
cannot say now except that I think, if 
I may say on behalf of the Members 
of this House. that we look forward 
today with confidence and faith in our 
country and in the traditions that have 
grown up not only in the country dur-
ing these few years but in the House 
under your able guidance. Above all, 
I am sure we shall remember you. Sir, 
and what you have taught liS during 
these years. 

May t, a~ain, on behalf of all the 
Members of the House express to you 
ou,r gratitude? 

The House then adjourned for Lunch 
till Three of the Clock. 

The House re-assembled after Lunch 
at Three of the Clock. 

[MR. D!:PUTY-5PEAKER in the Chair] 

FINANCE BILL-concld. 
Shri C. D. Deshmukh: The tl.rst 

point that I wish to deal with is that 
of cotton prices, especially in Berar. 
From the speech mad, by 
Dr. Deshmukh, the House mi~ht gather 
the impression that cotton prices were 
threatening to tumble below the floor 
levels that have been fixed. That 
llctually is not the case. From time to 
time the ceiling has been raised 
during the last two years, accord-
ing to the classification and gradation 
of cottons, in order to encourage the 
cultivation of cott'lD, and control was 
exercised not only for the purpose of 
keeping down the price of cloth. but 
also for safeiuarding the interests of 
the cultivator, so that he could obtain 
the proper price for certain specific 
genuine qualities of the cottons that he 
was encoura,ed to grow. It is true that 
there has been a recession in the world 
prices of cotton, just as there has been a 
recessioa in the prices of other raw 
materials and commodities, and in 
many cases the spot market prices are 

below the ceilin$!. But the point that 
I wish to make is that in no case have 
the prices fallen to or anywhere near 
the floor, and as I shall show you, the 
current price is still well above the 
floor prices .......... .. 

Shri SODdhl: Much below the ceiling. 
Shrl C. D. Deshmukh: That is not 

the relevant consideration here for the 
purposes of the debate. I cannot pre-
tend to be sorry that they are below the 
ceiling. The ceiling is the maximum. 

Shri SODdhl: That Is the point we 
raised. 

Shri C. D. Deshmukh: The point 
raised, as I understood it, was that 
they were tumbling and that the time 
had come when Government should do 
something about it, which was a cir-
cumlocutory way of saying that _ Lhere 
should be a floor. 

To return to the figures which I was 
proposing to ~ive, Sir, for Jerila. the 
ceiling is 820 and the floor is 495 and 
the latest available quotations will run 
between 700 to 880. Then Vijay: the 
ceiling is 925. the floor is 565 and prices 
are slightly below the ceilings in 920. 
Then C.P. Desi; 'here there is no ftoor. 
Gaorani 990, floor is 625 and present 
price is round about 900 and so on. So 
the ceiling and floor prices are fixed in 
terms of section 3 of the Cotton 
Control Order, 1950 and in terms of a 
Notification and a Press Note issued in 
August 24, 1946. Go~ernment have 
given an assurance in the following 
terms: 

"When the prices are at the floor 
rates for any or all of the descrip-
tions for which such rates are 
specified in the Schedule annexed 
to the said general permission, the 
Government of India undertake to 
buy such cotton of grade and stap-
les, specified for those rates in 
Bombay on terms set out in the 
notes appended to the said Schedule 
and at equivalent prices else-
where." 

In terms of this undertaking Govern-
ment have actually purchased cotton, 
as, for instance. in 1943 and in 1945 and 
Government stand committed' to this 
undertaking and wlll be closely watch-
Ing the situation. 

Now, one reason why prices are 
falling, apart from a sympathetic fall 
together with other commodity prices 
is that the mills seem to be reluctant to 
11ft their quotas. This has been 
brought to our notice, but it is not so 
very easy to think of a remedy. If 
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you were to say: "Well, penalize the 
mills; they would forfeit their quota in 
case they do not lift it within a stipu-
lated time". the result mi~ht be tl&at 
the mills might cease to work 
for lack of cotton. That is not 
eoing to help the cotton grower. 
It would certainly castigate the mill-
owner but does not improve the 
position. So instead of penalizine, 
we are considering whether we should 
not try admonition and the Textile 
Commission has been instructed to try 
and persuade the mills to lift their 
quotas within a stated period. that is 
to say, in effect to stagger their pur-
chases instead of waiting till the end 
of the half year and perhaps the 
prices might have gone down further. 

All t~ese developments are constantly 
being brought to the notice of Govern-
ment by the interests concerned. One 
Dr. Deshmukh raised a pOint; there is 
another Deshmukh who has written to 
the Commerce and Industry Ministry 
at Berar and a third Deshmukh is 
trying to explain the situation. So 
you can see how alert and interested 
the Des~mukhs are to deal with this 
problem. 

~rAf. "~If : 
~ .. ~ ~i~Tf~"wurr ~ I 
"~III' ~ ~ qAi~'iOfT II 

[Mr. Deputy-Speaker: 
Brahmarpanam Brahma havir 
Bra.hmagnau Brahmna hutam. 
Brahmaiva tena gantavllam 
Brahma-Karma.samadhina. 

The offiering-spoon is Brahma (the 
Omnipresent God), the oblation is 
Brahma. it is offered to the fire that 
is Brahma. by ~he I>erformer. who is 
Brahma: through all these deeds done 
for Brahma. it is to rearh the 
Brahma.] 

I!il'T IIIfr"~: ail Urfl:ff: ~rr.<:r : 
·mf'6' : I 

rShrl Kamath: Om Shantih, Shantih, 
Shantih.] 

Shrl C. D. Deshmukh: From this 
incantation it is time for me to pass 
from cotton to agriculturists about 
which Chaudhuri Ranbir Singh spoke. 
He raised some fundanlental issues, 
that is to suy, justice and equality as 
between the town dweller and the 
village dweller. Now, that is an issue 
on which one could not hope to throw 
]Jght in the course of ala aDliWet to a 

debate of this kind. It i.. my impres-
sion that the denizen ot the rural areas 
has not done so badly dut ina the lalt 
few years. Although I have no statis-
tical evidence, I should imagine that 
at least the producer is better olf reo· 
latively than the middle-class man in 
the urban areal. 

Sbrl AIeDDder (Travan('ore-· 
Cochin): What about the Droducer of 
foodirains? 

Sbrl C. D. Deshmtlkh: That is; 
precisely the person I reteued to. IIc· 
has not done so badly. 

Shrl Bharatl (Madras); That is not 
correct. 

Shri C. D. D('shmukh: That ('an be 
proved. In 1947, for instance, in my' 
district. the grower was getting Rs. 
125 per kandy for his paddy. In six. 
months' time. he started llettinc Rs. 185. 

Sbrl BbaraU: What about the cost of 
production? 

Shrt C. D. Desbmukh: In six months •. 
there was no change 'n the cast of' 
production. It was just a windfall ?ue-
to decontrol. Apart from the Jute' 
grower. I cannot tbink of any one else· 
who has received that kind of accretion 
to his profits. I think that by and. 
large. till very recently. the grower 
of food and cash crops has not been too' 
badly off. The partflou!ar p~,'nt. of' 
taxation to which Ch. Ranb!r Smgh 
referred is a matter not WIthin the 
field of the Central Government He-
referred to land revenue and thE' ab-
sence of Rny exempted minimum of' 
in('ome. That allain involves 'he ques-
tion of agricultural in~ome-.ax. . I 
dare say that when lImd ,'pVpnue .IS 
placed on a more uniform footln~ m 
the country. that is to say, wh~n It Is: 
replaced by an agricultural mcome-
tax. there might emerge some such 
minimum as is contemplated by the· 
hon. Member. But. in any cast'. as I 
said. so far as the Central. Govern-
ment Is concerned. there IS nothing 
that one can do about ft. Sin~e most 
of the other taxes Rre illJirect taxes 
and since the purchases made by the· 
rural population are not so ronsider-
able as con,pared with t"e purehases 
made by the inhabitants of urban· 
arenS. I do not think the everage agri-
culturist bears a dispt'oportlonbtely 
large share of the general taxation in· 
the count".. 

I next come to the vexed auestlon 
of subsidies. I can assure the hon. 
Member that any teats that we may· 
have shed were not crocodile tears~ 
Nor was there any intention to juggle' 
with figures. 
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Sui Soadbi: Were there any ~ars 
.rat all? 

Sbrl Vellkataraman: Yes. 
Shrl C. D. Deshmukh: There were 

. "lenty of ftgures. 
Shri Vellkataraman: He was asking 

.. l:Ibout tears. 

Shrl C. D. Desbmukl1: l'he point 
.made by the hon. Member was that 
what was said about the time-lag as 
between the curve of wholesale price 
indices and the cost of living indices 
is not true. On the other hand. he 
"eemed to imply that. the opposite was 
• he case. That. I fail tn understand. 
It is possible that there is no paral-
lelism after a time-lag; that is to say. 
that the Clther curve dl)es not follow 
the first one after an interv'3.1 of three 
months. But. since some of the items 
are common to both the indices. to the 
extent to which the prices of those 
articles are affected. the shape of the 
curve is bound to be affected. Thot 

"was the only point which' it was my 
irltpntion 'CO make. The weightage 
that has beell given to food articles is 
not as high as 50 or 60. but is nearer 
33. Food articles include various 
other things besid~ ccreab. If the 
han. Member is interested. I can show 
him the working of the Chief of the 
·Economic Division in the Planning 
Commission. on whose authority I 
quoted the figure the other day of 
three per cent. I said three points. I 
am afraid it is wrong. a ill three per 
M!nt. increase. So, we have these two 
figurE's' that between 194i:1 and Decem-
'ber. 1951 there has bee"} an increase 
of ten per cent. In the COlt of living 
indict's. 

Secondly, if the subsidies are taken 
.away. the middle class rel'resentative 
muy have to pay three per cent. more 
and his cost of living may go liP by 
three per cent. The hOll. Member 
quoted certain figures to show Vl;hat 
the cost of the cereals would be if no 
subsidy were given. Tbat brings out 
the point that 1 have mode that even 
-with the existing subsidy, we ('annot 
hold the situation beca~l:le o( tbe 
-progressively increasing prices of im-
ported food,rainf!. That costs us more 
·and the freight on It is greater. There-
fore, the work that was done by a 
subsidy 01 say 35 crores one year 
would require 60 crores next year and 
perhaps 90 crores: That was the maxi-
mum figure that we calculated. How-
ever sympathetic one may be--
and one is genuinely so to 
the Jl1iddle classea-our Bud,et ~ust 
cannot bear the impact of a flRUre of 

that dimension when it is devoted just 
to subsidies. namely u figure of 90 

crores. All that we could at <'!Ie time 
afford was 25 crores of which about 
ten or twelve crores. will be retained in 
any case. The point that 1 made the 
other day was that the sum of 15 crores 
is not going to make such a material 
difference to the population affected. 

On the other hand, there lire certain 
indications which could b~ regarded 
as hopeful by the middle classes. and 
that is. if we can find additional 
money for O'Jr development (Jrojects. 
it. will nlean additional employment 
for the representatives of what we re-
cognise as the middle classp.fi. It is 
110t strictly true to say that only one 
person In a middle class famUy works . 
ActuallY, I referred to the figures and 
I find that·1.68 person wllrks. 

Shrl Venkataraman: Is that in the 
middle class family budget report 
prepared by Mr. Subralnanlam of the 
Government of India? A statistical 
enquiry has been conducted by the 
Government. A statistician went 
into the middle class family budgets 
all over India and his figure was 1·68 
for the working classes and 1 or less 
for the middle classes. 

Shrl C. D. Deshmukll: t am quoting 
'from "War on Middle classes: An 
Enquiry into the effects of War-time 
inftatlon on middle classes in Bombay 
City by J. J. Anjaria. 

Shri Venkataraman: Why not refer 
to your own statistician? 

Shri C. D.. Dellhmukh: He is one 
of our statisticians. 

Shri Venkataraman: The Govern-
ment anoninted a c;tatistician to ItO into 
the question and Government has 
conducted an enquiry into the cost 
of living of the middle c'asses. The 
report is there before the Government. 

Prot. K. T. Shah (Bihar): May I 
ask what is the d(:!t\nlll,,11 CJf 'middle 
class'? 

Shri Tyagi: Unemployed. 
Shrl C. D. Dellbmukh: That Is 

trenching into the time that has been 
allotted to me, but, I ha V~ no doubt 
that if one goes through this pamphlet 
he can find out what the definition of 
'middle class' is. Anyway. if we do 
not know the deftlutiun, It is no use 
discussing the subject. If we under-
stand some!hing in common by 
'middle class'. . . . 

Prof. K. T. Shah: It b not a ques-
tion of not knowing the definition. It 
is a question of knowing what you 
have adopted as the middle class. 
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Mr. Deputy-Speaker:. It is a ques-
tion bf categories. Anyhow, it will 
be opening a new chapter. 

Sbri C. D. DesluDukh: I do not lay 
an,. great stress on this point that it 
is 1 ·68. It may be one and a halt. 
All I am saying is that there is a 
tendency for grater employment be-
ing available as a result of the 
development plans undertaker::. by the 
Centre and the State Governments. 
And the condition of the middle-class-
es would be very much worse if these 
deyelopment plans were not to be 
there. For the rest they could only 
be helped by our general efforts to 
increase production and to counter 
inftation by monetary and fiscal and 
other means rather than by these 
soinewhat artificial means of subsidis-
ing livi~. 

Then there was anoth<:r point made 
by the hon. Member and that is that 
it might be practicable to give a sub-
sidy to people whose income was 
Rs. 300 per mensem and below. Now, 
thet means that the subsidy should 
be given to 90 per cent. of the people. 
instead of to 100 per cent. It dces 
not really make any diffp.r.~n('e in this 
country, in a country where incomes 
are so low. That really is no solu-
tion of the problem. It ·is after giving 
anxious thought to all these considera-
tions that we came to the conclusion 
in issue. It is not as if the mltldle-
('lnss has been forgotten entirely and 
throughout. After all. taka the history 
of the income-tax over the last few 
years. In 1947 the taxable minimum 
was raised from Rs. 2.0()0 to Rs. j.500. 
In 1948 it was raised to Rs. a.ooo and 
!n 1949 the minimum for a Hindu 
undivided family about which we 
might hear a little more, WIlS raised 
from Ri!. ~,OOO to Rs. 5.000. 

Pandlt Thakur Das Bbarpva: 
Their minimum is about Rs. DOO. 

Sbri C. D. Delhmukh: The hon. 
Member will have an opportunity to 
say a lot about the Hindu undivided 
family. Well then, in 11-1;;0, the tax-
able income for 9. person within the 
Hindu divided family was raised from 
Rs. 3,000 to Rs. 3,600 and for the 
Hindu undivided family to Rs. 7.200. 
And then the rate of income-tax on 
the slab between Rs. 1 '.l,OOO and Rs. 
15.000 was reduced from three lind a 
half annas to three annas, and the 
maximum rate o'f income-tax above 
R1. 15,000 was reduced from five 
annas to four annas. Now, it may 
be said that these are small mercies: 
but these are all that one could aRord 
from time to time. I give this in-
formation In order to prove that it Is 
not out of neglect that a larger extent 

of relief is not available to ~e middle-
classes. 

Shri SOIl4hl: Does it compare 
favourable with the price Index? 

Shrl C. D. Deshmakh: We have 
not tried to establish any correlation 
between price indices and the inl'ome-
tax relief; but I do believe. Sir. thut 
if we get the better of inftation, we 
shall have taken soma effective step 
towards helpinl( the middle-classes both 
in reducing the cost of living and 
in making more money available for 
development expenditure. 

Then there was the question of 
tood self-sufficiency. An attractive 
s('heme was put forward by an hon. 

. Member who at one time had a great 
deal to do with food production, and 
I find tube wells cannot be dug in all 
parts of the country for they depend 
on subsoil water levels. Neither the 
machinery nor the equipment nor the 
technical personnel is available for 
constructing 30,000 tube-wells in six 
mor,ths--or nine months-·r fOl'get 
which (An Hon. Member: Rix 
months). And then, at pre.sant the 
experiment is being carried on for 
sinking 1.000 tube-wells in the Punjab. 
U.P. and Bihar and it will take about 
two years to complete these. There-
fore. 30.000 tube-wells wlIl tRke 30 
times two. thaI' ill. 60 years. I'nd the 
cost will be about 100 crores. I am 
not referring to the cost if the thin, 
is worth doing. It the money can be 
found and If some one were to say 
you can complete this thing in six 
months and you have million tons 
waiting for you, well. I for my part. 
would take the risk, because it is the 
quickest form of return tf) pro'ects 
1hat anyone would turn to. But, alas, 
that is not the case. 

Shrf Sondhl: But he himself offer-
ed his services. 

8brl C. D. Deshmukb: That fa not 
enough. One has to consider tile 
circumstances of the case. Actually 
the water table Is not considered high 
enough or plentiful enough to sustain 
30,000 tube-wells. Anyway, It \\'111 re-
quire a great deal of elaborate survey-
ing befQre we can come to the cunclu-
sian that one could embark upon 
the construction of so mallY tube-
wells. Otherwise.lt might become 
one of those muddles about which we 
might be asked to start :10 enquiry, 
if we give a contract f,)r 30.000 tube-
wells in our excessive enthusiaam. I 
am told, however, that the estimated 
('.ost of one tube-well, includinf equip-
ments is Rs. 60,000. Therefor.~. 30.000 will cost Rs. 180 crores or 378 rnllIlon 
dollars and not 160 million do)Jars-I 
think that was the figure that the hon. 
Member gave. And the avera::!.' n~.lt-
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[Shri C. D. Deshmukh] 
put per tube-well is estimated at 60 
tons per year and therefore, 30,000 
tube-wells will give 1·8 ml'lion tons 
and not four million t,ms. There-
fore there is a great deal of difterence 
when you examine it prosaically bet-
ween the scheme put forward by the 
hon. Member and the facts as they 
are. But taking his points in general, 
we are prepared to agree that if ODe 
could concentrate within the limits of 
one's resources, on minor works of 
irrigation and so on, one could get 
the quickest return and both the 
Planning CommLssion and the state 
Governments as well as the Ministry 
of Food and Agriculture are very 
well seized of the importance of this 
point. 

Then coming to the next few less 
important points like prohibition 
(Shri Kamath: Less important? It is 
very important). I will not enter into 
an elaborate defence of what is being 
done, but by and large, we are com--
mitted to bringing about prohibition 
some time and the whole queshon is, 
what exactly is the objective diagnosis 
on which our experiments are based, 
and I myself would be inclined to 
agree with the hon. Member that if 
one flnds as a result of experience 
that one has taken a premature step, 
that certain very serious sociological 
consequences have come about, then 
one ought to review the situation aqd 
see if some other step could be taken 
or if propaganda could he strengthened 
or if in the last resort, one should 
draw back. One cann<;t make a 
general statement. Apart from stat-
ing these principles, each ea~e would 
have to be examined on its own 
merits. I understand-I have not 
seen the report, but I 3m prepared to 
accept the hon. Member's statement-
that in Madhya Pradesh they seE'm to 
have come to the conclusion that they 
perhaps acted in too much of a hurry. 
That in a sense touches me, bel'ause 
the first prohibition experm'ent was 
in my time when I was Secretal'Y in 
the separate Revenue Department 
(Sh.rl Karnnth: Yes) and I hope it is 
not there that the failure has been 
made. 

Sbrl Itamatb: May" know whether 
the other State GovernmentE ha;rc been 
advised to review and report to the 
Centre. following the example of 
Madhya Pradesh? 

Shrl C. D. Deshmukb: I think it fs 
an i~portant matter and the final 
draft of the Planning Commission la 
getting ready. We' have not yet 
finaliaed it. We have had discu~siona 
with various people interested in Ule 

question and I am not sure if we 'have-
heard the Cbairman of the Conunittee 
which went into this matter in Madhya 
Pradesh. We were trying to arranie 
an interview with him. I can Blisure· 
~e hon. Member that we are consider-
IDi this point" though categorically 
the reply to the question ~s that no, 
directive has lone from the Central 
Government so far. 

Dr. Desbmukh: Ara there similar 
Committees in Bombay and Madras? 

Bbri C. D. DesJunukb: There is a 
Committee ill Bombay but I would 
not call it a similar Committee. Its 
terms of reference differ slightly. 

IIr. Deputy-Speaker: A Committee 
was appoint.ed in Madras also. 

Shrl C. D. Deshmukh: That was 
many years ago, I do not know what 
the findings and results of that CrJm-
mittee are. 

Then there is the ~uelltion of the 
election which crops up again and 
&lain. I am informed that it is wrong. 
~ say that in U.P. ami I\IJadhya Pra-
desh the Election Commissioner's in-
structions were not observed. N ()o 

ballot boxes used by any State were-
unapproved by the Election Commis-
sion. A ballot box which is not closed 
and sealed properly can of course be' 
opened with a hair pin or any other 
pin. But merely because a ballot box 
is tamperable one need not necessarily 
draw the conclusion that in all t..:lses-
over whole States the boxes were-
tampered with. 

Sbrl Kamatb: Nobody says that. 
Shrl SoDdbl: That is not the allega-

tion. 
PudU KUDZru: May I know 

whether the Election Commission has 
flent for the Presiding Omcers and 
asked them how they sealed their 
boxes as soon as the votlni was over? 

Shrl C. D. Desbmukb: I could not 
say what action the Election Commis-
sioner has taken. This is. the informa-
tion that I have received from him. 

S!1r! Kamath: In 'Ill the States 
other than U.P. and Madhya Pradesh 
the ballot boxes used wp.re manu-
factured by Godrej or Allwyn. In 
these two Stlltes the boxes were 
manufactured locally. 

Shrl C. D. Deshmukb: I did not 
deny that but that does not neces-
sarily mean that they were tnmper-
able. 

Mr. Deputy-Speaker: Were they 
not steel boxes? In Madras wooden 
boxes or plywood ones w~re used 
and no such thing happened. I wa. 
myself B candidate. 
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Shrl Kamath: In Madhya Pradesh 
the boxes used were cottage in-
dustry products. 

Slide. D.Dcshmukh: I (,m sorry 
I shall not be able to throw any more 
li~ht. ' 

The Minister of Works, Productioa. 
and Supply (Shrl Ga.d&il): Veritable 
Pandora's box! 

Shri Kamath: Where is Pandora? 
Sbri t,~ D. Deshmukh: There was 

t.he questioi1 of aerodromes.. I had 
some notes here, which I have lCAlt, 
showing the provision made in 1J1e 
next year's Budget. Thel'e is pro-
vision in accordance with a pro-
gramme for the improvement of 
aerodromes. especially in regard to 
lighting. That matter is receiving 
attenti'ln. . 

Then there was some rderence to 
smuggling of goods from Pondichcrry, 
Goa and so on. Questions have been 
frequently asked in the House and 
replies given as to what precautions 
are taken from time to time but if 
the conclusion is that because there 
is smuggli,ng we should re::j.uce the 
import duties and allow these goods 
in, I do not think that 1hat conclusion 
is right. ,Even if you remove all 
duties there are people who would 
be risking their lives or selfrespect 
!:for bringing the goods in, if there is 
money in it. 

Lastly. there was reference to 
death-bed bequests, parting kicks, 
swan song by an hon. Member who 
is not here. 

Shri Nazlruddin Abmad: I am here. 

8bri C. D. Deshmukb: Those also are 
in very general terms. that one has 
done nothing about corruption. black-
marketing or one has not solved the 
question of controls, etc. These ques-
tions have been discussed very frequ-
ently on the fioor of this House and I 
am inclined to think that there is a far 
greater awareness now and consequent-
ly a far greater degree of success in 
dealing with both corruption and black-
marketing and to the extent to which 
It flourished in money supply, action 
has been taken to reduce money sup-
ply to them. Today you will find that 
our money supply in contrast to many 
other countries in the world is 100 
<:rores (!own. I think gradually we are 
getting the better of these proalems. 

Sir. I have tried to meet the criti-
cisms made by hon. Members and 
Would now commend my motion to the 
HOuse. 
'28 PSD 

Mr. Deputy·Speaker: The question is: . 
"That the Bill to continue for the 

financial year 1952-53 the existing 
rates of income-tax and super-tax 
and additional duties of customs 
and excise, and to provide for the 
discontinuance of the duty on salt 
for the said year, be taken into 
consideration. " 

The motion was adopted 
Clause 2.-(lncome-tax and super-

tax), 

Paadlt Thakur Das Bharrava: I 
want to move my first two amend-
ments and not take up too much time 
of the House in expatillting upon 
them. 

I beg to move: 
(1) In page 1,-

(i) in line 7, for "modiflca~ 
SUbstitute "modifications"; and 

(U) in line 10, add at the end: 
\ 

"and all the provisions seeking 
to impose income-tax or super-
tax on the Hindu Undivided 
Family shall be regarded as re-
pealed"; and 

(2) In page 1,-

(i) in line 7, for "modification" 
substitute "modifications";. and 

(li) in line 10, add at the end: 
"and In the First Schedule to the 
Finance Act. 1951.-
(a) in Part I-A,-

(i) the words "Hindu undivided 
family", where they occur 
for the first tune, shall be 
omitted; 

(Ii) for all the words beginnint 
with the words 'The limit 
referred to' and ending with 
the words 'notwithstandfnF 
any custom to the contrary, 
occurring after the first 
Proviso. the words 'The limit 
referred to in lhe above 
Proviso shall be Rs. 3,600 in 
every case' shall be substi-
tuted; 

(iii) for all the words beginning 
with the words 'T.~ limit 
referred to' and endmg with 
the words 'in every other 
case' occurring alter the 
second Proviso, the words 
'The limit referred to in the 
above Proviso shall be 
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[Pandit Thakur Das Bhargava] 
Rs. 27.200 in every case' shall be 

substituted; 
(b) in Part II-A. the words 

"Hindu undivided family" shall 
be omitted." 
Sir, as a matter of fact. 1 know 

what the fate of these amendments 
will be. It will be argued by the 
Finance Minister that at this fag end 
of the session when the Finance Bill 
is to be passed in a few .ninl1tes it is 
Dot the proper occasion to consider 
this vexed question. I quite agree. 
But my submission is that for the 
last 26 years I have beell agitating 
this question. I tried to put in 3 re-
solution through the ballot box but 
I did not succeed. . I sent an applica-
tion to the President for allowing me 
to move a Bill in the House. To that 
also I received a reply that the sanc-
tion is not given 'for moving a Bill 
in regard to this matter. 

In 1928 when this ::J,uestion was 
raised the previous British Govern-
ment gave me sanction in 1929. I had 
to leave the House after six ffi'lDths. 
Then again. I wanted to speak about 
the matter on the last Budget, when 
such attempt was guillotined. Then 
the matter came up before th~ Investi-
ption Commission. They also did 
not go into the matter deeply and 
only made superficial recrnnmenda-
tlons for implementation. Without 
calling for good evidence they ran into 
balf-hearted conclusions which wer,e 
not justified. I want that thlS 
question may be thot;'oughly gone in1:? 
I have not been able to find a vahd 
basis for using the Hindu joint family 
for purposes of taxation. In fac::t 
there is no valid basis for it at all. I 
ransacked the poges of the old Taxa-
tion Inquiry Committee's report and 
no reason is given there. As regards 
the Taxation Enquiry Committee the 
Minister told us that it is going to be 
appointed. During the last 24 years 
every time when this mat~er was 
brought before the House the reply 
always came that it is not the time. 
For the last 80 years you have been 
mulcting the Hindu joint family and 
I do not know when it will be 
settled .... 

Sbrl C. D. Desbmukh: When the 
Hindu Code Bill is passed. 

Sbrl ScnuIhl: It will then be settled 
once for all. 

PaIldlt Thakur Du Bbarlava: If 
the question was so easy of solution, 
as the hon. Minister stated. ! would 
be content. When the Hindu Code 

was on the anvil even then 1 raised 
the question. Since the G:>v,erIUTlent 
is committed to the Hindu Cod.! Bill 
let them do justice now. Evon then 
you cannot get justice. When the 
Estates Duty Bill and the Court Fees 
Bill came the Government took up 
the position that the Hindu ,ioint 
family would be taken as divided· 
Hindu family for charging taxes. For 
other purposes of taxation too it is· 
treated as if it was a divided famiJT 
but only in regard to inc.)me ·tax be-
r.ause much more money is realised 
the joint Hindu family is not heinlf 
treated as a divided family. 

The Finance Minister gleefully said-
that taxation has been raised to 
Rs. 7,200 sd far as the Hindu joint 
family is concerned. HI~' does not 
realise that if there are five or six 
members this amount will divide 
to a rediculous figure. So. he will 
himself not be able to justify that the 
Hindu joint family should be taxed. 
This is like the Jazia ·jn times of old-
So far as the constitutirmal aspect bl 
concerned there is no ju&t.ific:J.tl!l!l for 
it. In a secular State you want to' 
tax the Hindu joint family but the 
Muslim or Christian joint famfly you 
do not tax. I do not want nny sort. 
of concession for the Hindus. It i~ far 
from being my intention. I only want 
that the Hindus may be treatcj in 
the same way as other pp.o?le. IlS my 
Muslim brethren or my Christian bre-
thren are treated. I do not want any 
sort of concession-take away section 
14 and take away everything else. What 
about section 25? Well. tht: HindU 
law says that even if ttu~re is no 
division by metes and bounrls by the 
mere declaration of intention the 
Hindu joint family is divided. Tt Is 
in the hollow of every Hindu's hand 
that he can divide his family ss by 
mere declaration the family {'an be 
divided according to the tenants of 
the Hindu law and the dec-ision of the 
Privy Council. But what dues your 
section say? It goes much be,.und and 
says that unless there is a dIvision by 
metes and bounds the income·tax 
ofticer may not regard ;l Hindu divid-
ed family as a divided family "Be-
cause I brought up this point Shr1 
Shanmukham Chetty. n former 
Finance Minister, issued a cj~cular OD 
this saying thnt it ran cOllnter _. to the 
Hindu law and he was ql,ite j'lstiiled 
in accepting the Hindu law a(l the 
basis of the circular. But what is 
the use of doing things in a circumlo-
cutory manner? Why n?t tac:klc the 
question direct? I know the reply to 
this wiU I.e that it canM: be dane 



JOG I Finance Bill 5 MARCH 1952 Finance Bill 2OG~ 

now. When a few years ago I raised 
this question the predecesslJr of my 
hon. friend was good enough to g;) 
into t.his question and m:.;je tJ gesture 
by increasing the limit from Rs. 3,000 
to Rs. 720o-perhaps tho year behrc 
he increased the amount frcrn Rs. allO!) 
to Rs. 3500. It is not a C!'Jestion, as 
my friend Ch. Ranbir Singh, was 
expecting that Thakur Das Bhargava 
will speak on Hindu joint families as 
he has been doing for 25 years. It 
is a question of doing justice. You 
may raise the limit. but before being 
generous to every body you ought to 
do justice to those whom you are un-
just. Why should you say that in 
India the tax limit is Rs. 3.500? It 
is about Rs. 900 if the family is "big 
enough. 

I know the amendmt!nts will not 
be accepted by the Finance Ministel. 
I will not press them but I beg of him 
not to shelve them. not b take it up 
at the fag end· and say there i5 no 
time left. He assured me once be· 
fore that he has got an open mind in 
this matter and he will treat the ques-
tion in a fair way. I only beg of him 
to kindly decide this point and not 
to say this will be decidej a!ter the 
Taxation Enquiry Cun-'r.littee has 
:nade its report. which will mean 
another five or ten Y':!lIl"!' or . more. 
All that I want to contend at this hour 
is that when we consider the Budget 
In the new Parliament this question 
may not be shelved but after a full 
deliberation let us take a de~ision 
which will be just to unuivided· 
Hindu families for taxation purposes. 

Sbrt Kamath: Will yc-u move your 
amendments now or ill the new 
Parliament? 

Paadlt Thakur Das' Bhargava: I 
have moved them. but as at the same 
time I do not want to take the time 
of the House on a subject like this 
while We have another Bill before UB. 
I do not want to press them. I would 
very humbly ask the Finunce Minister 
to take a sympathetic view and assure 
me that he will take it up in right 
earnest. 

Shrt C. D. Deshmukb: It was never 
,my intention to shelve it by dilatory 
methods. There are cerbin genuine 
difficulties which we feel about this 
particular subject. We think that 
a Hindu undivided family is a unit 
for all purposes and therefore there 
is no justification for ~reating it as 
otherwise for income-tlly. purposes 
only. I am not stating now my 
oonclusions but these are the consi-
dera'tions that appeal to Us at the 
moment. Secondly, if we treat mem-
hers of a Hindu undivided family as 

separate it would create diftlcult 
administrative problems and the 
share of each member would fluctuate 
with every addition or deletion in the 
number of members of the family. 

Pandlt Thakur Das Bharr:aVl&: 
That is about mitakshara families. 
What about dayabagh? 

Shri C. D. Desbmukb: In the 
dayabagh families we might be able 
to proceed with this. 

Thirdly. recovery. just as the right 
of ownership, cannot bi) assigned to 
any particular person thereof. Fourth-
ly. if a Hindu undivided family feels 
the rigour of the law it can easily 
divide its shares in a partnership deed 
and be assessed as a firm. Then, the 
fact is that in addition to the relief 
we have already given. really there 
are only about 25,000 familie:5 which 
are left for purposes of assessment on 
account of this raising of the exemp-
tion limit in It total population of we 
know what dimensions. 

Pandlt Thakur Das Bharcava: So 
it is easier to do justice. 

Sbrl C. D, Desbmakh: Lastly it is 
a point which might appeal to the 
hon. Member and that is. the result 
of the indIvidual assessment would 
not necessarily be an unmixed boon as 
shares in the income of the undivided 
family would be added to the personal 
income of the individual members. 

Pandlt Thakur Das Bbargava: They 
should be added. 

Shrt C. D. Desbmukh: They should 
be added. they might be, and in many 
cases it might mean an addition to 
the tax burden of the individual. 

Pandlt Thakur Das Bhargava: Let 
it be. 

Sbrl C. D. Desbmukh: As It hap-
pened at one time. it did look as it 
the Hindu Code Bill was going b be 
passed. and if it had been passed .... 

Sbrl Tyagt: The hon. ~ember came 
in the way. 

Sbrf C. D. Desbmukh: Yes, the 
hon. Member himself came in the 
way. 

Pandii Thakur Daa Bharrava: May 
I inform my hon. friend that ulti-
mately when the conferen<'e on the 
Bill was held the then Law Minister, 
Dr. Ambedkor was of the view that 
the joint family system would contInue 
even if the HIndu Code was passed. 

Shrt C. D. Deshmukh: I am trying 
to give some sort of answer to the 
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[Shri C. D. Deshmukh] 
twenty-six year history. What I meant 
was that at one time the view was 
taken that if the distinction between 
duyaba.gh and mituk,huru cou!d be 
done away with then it might be 
made easier. 

Lastly. we still intend to appoint 
the Taxation Enquiry Committee and 
surely the time has come very much 
nearer now and it will be very much 
better if this question werp. referred 
to them for a complete examination. 
In the meanwhile. I do not know if the 
hon. Member has had ::my private 
discussIon with our people in the 
Cp.ntral Board of Revenue On this 
matter. It might clear the air i! some 
time he finds leisure to discuss the 
question with us oat greater length 
than it is possible to devote to It in 
a session of this kind. So, I would 
request him to seek some oppor-
tunity to discuss this question in aU 
Its; bearings with my colleague and 
myself and our experts in the Central 
Board of Revenue. 

Sir. I understand he is not pressing 
the amendments, s. there is no ques-
ti!on ciI. requesting him to withdraw 
them. 

Mr. Deputy-Speaker: I am not 
going to put them to the House. 

Pandtt Thakur Das Bharp"a: 
There is one other amendment stand-
fng in my name. 

I beg to move: 
In page I, 

(f) In line 'T, for ':'modfftc'ltfon" 
substitute "modiftcations"; 
Rnd 

(if) in line 10, add at the end: 
"and in the First Schedule to the 
FinauC'e Act, 1951,-
(a) to Part I-A the following 
further Proviso shall be added, 
namely:-
'Provided further that the fi!1Tls 

registered or in respect of 
which application for regis-
tration has been or shall be 
made under Section 26A of 
the Income-Tax Art 1922, 
shall be deemed to have 
been registered or shall be 
registered as the case may 
be as before the deli very of 
the judgement by the In-
come Tax Appellate Tri-
bunal (Delhi Branch), No. 
4936 of 1950-51, Messrs Ram 
Gulam Madanlal Appellant, 
versus Income-Tax Officer, 
C Ward, Delhi, Respondent, 

until the law in this behalf 
is changed by Parliament'; 
and 

(b) to Part II-A the following 
Proviso shall be added. namely:-
"Provided that the firms regist-

ered or in respect of which 
application for registration 
has been or shall be made. 
under Section 26-A of the 
Income-Tax Act 1922, shall 
be deemed to have been re-
gistered or shall be reg,ister-
ed as the case may &e as 
before the delivery of the 
judgement by the Income 
Tax Appellate Tribunal 
(Delhi Branch), No. 4936 of 
1950-51, Messrs Ram Ghulam 
Mandalal. Appellant, verflLS 
Income Tax Officer, C Ward 
Delhi, Respondent, until the 
law in· this behalf is chao,ed 
by Parliament.''' 

Sir, a few days back I submitted 
for the consideration of the HGuse that 
a ruling was given by the Income-tax 
Appellate Tribunal, Delhi Branch to 
thl! effect that under secti:Jn 26A if 
a firm applied for registration-and 
the House fully knows the effect of 
registration under !'action 26A-then 
the firm as such is not ';axed but In-
dividual members are taxed in respect 
of the respective profits they received 
from the ftrm. If a firm applies under 
Section 26A and it is registered the 
result is very favourable to the ftrm. 
as only individual members are tax-
ed. This matter came up for ronsi-
deration before the Income-Tax 
Appellate Tribunal and they came to 
the conclusion that if a firm applied 
and the firm had been in .~xistence 
!for one or two years before under 
an oral agreement under which the 
business was started, then the Tribu-
nal came to the conclusion that when 
such a ftrm a!)Plied for . registration 
after some time that fl.rm ("ould not 
be sBid to have been constituted UD-
der an agreement of. partnership. I 
am not concerned whether this dedsion 
is right or wrong. My only submis-
sion is this. For a long number of 
years, the income-tax people have beld 
that such firms could' be registered. 
But this judgment has now ceme and 
unless the C.B.R. issues directions 
that it should not be given effect to, 
the firm~ whiC'h hllve alreany apnlled 
or are likely to apply would be af'leM-
ed and there would be a great dis-
turbance in the commercial world •. 
It means that the taxes of those pe0-
ple will be enhanced. Both the. hon. 
Minister of Finance and the Minister 
of State have condemned for such 
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legalism. I suggest that no one should 
take undue advantage of a technl-
caUty, when he knows that it is not 
jd, to take such amendment. That 
Is the right view. Mr. Tyagi went and 
pve lectures to the people that their 
chimneys would be kept burning. He 
assured them that Government would 
not take undue advantage. The hon. 
Minister also took a similar view. He 
appointed Liaison Officers in some 
places so that confidence may be ins-
pired that the assessees are to be 
rightly dealt with. If the intention of 
the income-tax people is that these 
ftrms could be registered, whatever be 
this ~ling, then the right thing is to 
assure these people and tell them that 
Government are not going to take ad-
vantage of this technicality, and that 
they will bring in legislation for giving 
eflect to the previous practice. In law 
there is a principle that if a thing has 
been observed for a long time it is not 
right to change it ligfttly. After all, 
people in th~ commercial world are 
Dot so legalistic. If Gov~ment want 
more taxes, this is not the way to col-
lect them. Let them resort to other 
ways. Government should not take ad-
vantage of technicalities to collect more 
taxes. They should set. an example. 
Otherwise, the result would be that 
by the time you have this law. thous-
ands of people would have been taxed 
under the principle of this ruling. 

Sbrl C. D. Desbmukb: My hon. friend 
has been knocking at a door which 
has been almost open. The existing 
practice of the Department is. as the 
hon. Member says, a very long stand-
ing one and we realise that a sudden 
reversal of the position would create 
undue hardship even in genuine cases. 
We have th!'refore decided that the 
existing prartlce should continue, and 
meanwhile w~ are taking steps to am-
end the rules of registration so that 
the assessee~' Me not affected. The 
new rules wnt require that the d!!4!d 
of registration should be drawn WIth-
in a resonable period. say, six montl:ls, 
after the formation of the partnershIP. 
That is the ~uidance for the future. 

Paad1t Thakur Du Bbarpva: I do 
Dot press my amendment. . 

Mr. Deputy-Spea.km:: Then, I may as 
well put the whole BIll. The question 
Is: 

"That clauses 1 to 4, the Title 
and the En acting Formula stand 
part of the Bill." 

The motion was adopted. 
Clauses 1 h 4, the Title and the En-

acting Formul11 were added to the BIn. 
SbrI C. D. Ileshmukb: I Qell ~o move: 

"That thf' Bill be passed." 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill be passed." 

Prot. S. L. Sa.kseDa (Uttar Pradesh): 
Sir, I must congratulate the hon. the 
Finance Minister on his having secur-
ed Rs. 200 crores within half ~ day. We 
have also listened to many lmportant 
things during the course of the debate. 
I must I think, congratulate myself and 
Mr. Kamath for having brought the 
hon. the Prime Minister of Jammu and 
Kashmir to his feet. This is the first 
time he spoke here. If nothing else, 
our cut motions have succeeded in 
bringing him to his feet.. I ~ant to 
assure him that everybody In thIS coun-
try realises . the diffleult position in 
which he is. We all have our sympa-
thies for him. It. is in the interest of 
everyone in this land to sUPPQrt him 
We all keenly appreciate the credit that 
he has brought to his post. If I had 
brought this hungerro;trike to the n~ti<;e 
of the House, it was because thls IS 
causing misunderstanding in this co~n
try. It such incidents are allowed to 
grow, they do not add to the prestige 
of the country. No doubt, it was a 
small incident and somebody acted un-
wisely and allowed it to develop fur-
ther. As he said, this Kashmir tangle 
will be finished and ultimately every-
one knows that Kashmir has to be one 
and even that portion which is with 
Pakistan must come to us. That is the 
hope of us all. Therefore, people in 
Jammu have to be one with the whole 
State. They may be in a minority--and 
they have to be a minority-and 
yet they must make up with the majo-
rity and live there. But so long as 
some people are foolish and hurt other 
people's sentiments, it is not' good. I 
think it is wise for the .Tammu and 
Kashmir Government to resflP('t those 
sentiments and at least nol to excite 
them. If the boys had marl" 11 fuss, 
they were arrested and rel"",;"ci. But 
to ftne them Rs. 100 later on was not a 
wise act. I think this unh",1nV inci-
dent should close. Therefore, the first 
thin, that the Sheikh Sahib should do 
is to release these studenh' '. ho have 
been fastin~ for long. It H'· '1 do no 
good to anybody to keep lh'''n behind 
the bars. HI' should not \"'~ry. He 
has got the strength of the J,,'~: a Gov-
ernment behind him. Whnl ··~~n these 
few student!l do? If they ~H· released, 
people will appreciate 111(' Sheikh 
Sahib's large-heartedness. ')" "'V would 
not think that he has been ,'". ·cod down. 
Rather he will win the s~·,)~')athy of 
the p~ple .. The incidenl )''luld be 
closed. I think everyone it~ 'hiS coun-
try should do all be can j'I helD the 
Sheikh Sahib to carryon th, ,:reat task 
he is carrying on with f,y"t. credit. 
He bas ~l1t ~U1lle OP.tlltllll~ '" ·lIt some 

; 
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[Prot. S. L. Saksena] 
student leaders. I also tried to agree 
with him and I also wrote to him that 
in my opinion the things alleged were 
not true. Anyway, this chapter should 
be closed apd the past must be forgot-
ten. Ultimately, he has to live with 
the people of Jammu also. Recently 
there have been many changes which 
perhaps have not been to the people's 
liking; but ultimately, they have to get 
reconciled. Therefore he must forget 
the past and try to forge a link of unity 
and love. If he shows the ability to 
be generous and releases all these 
students and let them gain a position in 
life. it will be very much appreciated 
and will lead to peace. 

Sheikh Abdu1lah: I have nlready 
assured my hon. friend Prof. Saksena 
and I may assure the House that we 
have· absolutely no desire to keep the 
students behind prison-bars. They· 
have to do only one thing: they have 
to assure the Government that once 
they are released they will not in-
dulge in unlawful activities "ain. 
Unfortunately, we tried that experi-
ment and released them from jail but 
they started their old game ngaln-of 
preventing the rest from going to the 
col1e~e. So they again forced our 
hands to shut them up behind the 
bars for some time. If the stUdents 
assure the Government that they will 
not indulge in unlawful activities. that 
they will not try to force their will up-
on the majority of the students. I 
shall be glad to release them. But un-
less they do that. it will be very dUft-
cult for me to take that step. 
'P.M. 

As for the rest, I aSS'lre Prof. 
Saksena . thnt we do not follow a 
vindictive attitUde in any mattl'r. We 
want to be friendly with everybody, 
because we follow the Dath that 
Gandhiji has taught us~! peace, 
love and harmony. Prof. Shibban 
Lal Saksena said that I should rise 
to the occasion-to the expectations 
of Prof. Shibban Lal Saksena and 
other friends. I assure hi'l1 that as 

!far as Kashmir goes, it will be my 
earnest endeavour to rise up to the 
expectations of Gandhijl and JdwahlU'-
1al. 

Sbri R. Vela.yudbaa: But the op-
pression will continue. 

Mr. Deputy-Speaker: Order, order. 
Enough has been said. It Is not 
right to disturb the equanlmit,v and 
barrnony that has been established. 

The question is: 
"Tha.t the BUl be palsed .. • 
The motion was adopted 

DELHI AND AJMER RENT 
CONTROL BILL-concld". 

Mr. Deputy-Speaker: The 
will now ioJke up clause by 
discussion of the Delhi and 
Rent Cont.ro>l Blli. 

House 
clause 
Ajmer 

Clauses 2 to 4 were added to the BilL 
ClaWJe 5.-(Unlaw!ul charge. etc.) 
Amendment. made: 
(i) In page 3. line 10, for "a resi-

dential building" SUbstitute "a pre-
mises"; and 

(if) In page 3. lines 12 and 15, for 
"buDding' substitute ·'premlSe8". 

-[Shri Bliatt] 
Mr. Deputy-Speaker: The question 

k: 
"That clause 5. as amenried. 

stand part of the Bill." 
The motion was adopted. 

Clause 5. as amended, was added 
. to the Bill. 

Clauses 6 and 7 were added to the 
Bill. 

Clause 8.- (Ca.e. in which .tandat'Cl 
rent may be fixed by Court.) 

Paadlt Thakur Das Bbar,lI.va (Pun-
jab): I beg to move: 

In page 4. line 34. for "2nd day of 
June, 1944'~ substitute "24th Mar~b, 
1947". . ' 

My humble submission is that this 
is a very important and substantia! 
amendment. Part (b) of sub-clause 
(1) of clause 8 reads: 

.. (b) where, at any time on or 
after the 2nd day of June, 1944, 
any premises are first let and the 
rent at which they are let is. in 
the ooinion of the court, un-
reasonable;" 
I want that the words "2nd of 

June. 1944" should be subs~tuteti by 
the words "24th March, 1947." The 
reason is quite clear. We passed the 
previous Bill on the 24th March, 1947. 
In that Bill Government enacted that 
in regard to houses built between 2nd 
ot June, 1944 and 24th March, 1947 
the first letting will serve the basis 
for finding out the standard rent. 
For all these years from the year· 
1944 this has been the rule. In re-
gard tQ' such !lettlngs which took 
place seven years ago, the court is 
being given the power to ag3in med-
dle and disturb the old relations bet-
ween the tenants and the landlords. 
Now, as I submitted earlier, the ftrst 
criterion of legislation should be that 
you ouaht \ not to unsettle settled 
thill8l. 
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SlId Kamath (MadhYa Pradesh): 
Not of politics. 

PlUldlt Thakur Das Bharrava: Now 
many persons have gone to courts 
:.and even to the High Courts and the 
courts have decided that the first 
letting value is the proper rental of 
the house. I am glad i,hat the hon. 
Minister is going to accept an amend-
ment in which such decr~s as have 
been passed by courts are not "olng 
to be disregarded. So far as the 
courts have decided the question of 
'Standard ,rent they do not want to 
interfere. So far so good. But at the 
same time let me humbly submit for 
their consikieration the consequences 
that will flow from the acceptance of 
this situation. As a result of a judg-
ment of the Punjab High Court many 
decrees o):)taiilled by people became 
nugatary. When this point was 
brought to the notice of the han. the 
Minu;ter in charge he accepted the 
amendment in this Bill that 13 
(1) of the old' Act. will not be retros-
pective and previous derrees will 
remain valid. because we did not want 
any uncertainly to prevail. 

What shape things will taite, I am 
not In a position to say, bllt I have 
a misgiving that thousanrl9 of rases 
will crop up as a result of this chnnge 
under 8 (b). Stlppo~e in a parti-
rular mohalIa a particulm' person 
has gone to court and the court has 
decided that the first letting value 

-constitutes the standard rent. Un-
der clause 8(b) all similarly situated 
-cases can be reopened, though all 
relations have been adjusted bv a 
decree of the court or by' mutual 
agreement. Suppose there is a 
consent decree and the people have 
agreed that this is the proper rent. 
Is my hon. friend going to unsettle 
them also? If there is :m agreement 
through court or outside, what is 
the difference between the two':' As 
was pointed out by the hon. Mr. 
Buragohain three or four days baCK 
in this House. there were very few 
~ases in which it could be said that 
the rent was unreasonable, because 

the building activity was very small 
in those riflvs. So far as the principle 
of first letting v!llue is concerned, 
when we have accepted this as the 
basis' of adjustment of our relations. 
when we have decided that this 
should constitute the rent. we cannot 
at this hour of the day, aft£'r c;even 
or eight years, unsettle it. People 
have purchased properties on the 
bo.sls of that rental. and pe<Jple have 
been paying r£'nt for the last seven 
or eight years on tbe b~si.s of this 
very rental. Now. by::\ fiat of the 
bon. Minister in charge a1'. these peP' 
sons shall go "to 'Court and there 

shall be such an amount of work for 
the courts. This is the position not 
only in DelhI. In U.P., Punjnb. Bom-
bay and other places also the 
principle of first ~etting value we_ 
accded· And the reason is clear. 
We took the 1939 value as the 
standard and allowed 25 or 12 per 
cent. increase on that. 

Mr. Deputy-Speaker: Why not 
asertain the view of the han. Minis-
ter? 

Pandit Thakur Das Bbargava: I 
have been knocking at his door but 
the door did not open and he h .. 
taken such a wrong attitude. He is 
sticking to his gunS' after so much 
entreaties have been made to him. 

Mr. Deputy-Spc:lker: Amendment 
moved: 

In page 4. line 34, fc.r "2nd day of 
June. 1944" sUbst.itute "24th March. 
1947". I would like to know what the 
reaction of the han. Minister is. 

The Minister of Works, ProdUfltiOD 
and Supply (Sbri Gadgil): I cannot 
accept this. Why it wa~ accepted in 
the Act of 1947 was--Iet me confess-
that not sufficient (':Ire and scrutiny 
was bestowed on this particular matter. 
Actually, the rent in ]D47 was any· 
thing about double to 250 per cent. of 
the rent that could be determined un-
der the seven and a half per cent. 
return. Because we accepted that the 
flrst letting value should be the stand-
ard rent then. it does not mean that 
it was justice or that it was fairplay 
either. If on the merits of the case we 
come to the conclusion today that the 
tenants were helpless on 8rcollnt Clf 
scarcity or for some other reasons and 
were forced to give whatever the 
landlord demanded, dOl;!s my friend 
mean that the Government represent-
ing the community should not have 
the opportunity to review the p(;s1tionT 

Pandit Thakur Das Bbarrava: Why 
did they sleep for the last seven years? 

Shri Gad&il: My friend may just 
listen to me. ~ow awake, the Gov-
ernment have ('orne to the conclusion 
that if the tenant feels that the rent 
is higher he can go to the court. Un-
doubtedly the 'r:'ourt will take all these 
facts into consideration. including the 
,fact that he agreed to pay so mu('h 
for a number of yearq. I submit. Sir. 
that a decree is final tu some extent, 
but it does not decide finally every-
thing in the world. Because there Is 
a substantive change in the law of 
the land, therefore the benefit must 
go to whomsoever tlte beneftt belongs. 
As for the question that there wlll b& 
many suits brought and settled facts 
would be unsettled, I am of the 
opinion that you cannot deny justice 
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[Shrl Gad,ul 
on Jhe ground of limitation or because 
a certain period of time hils elapsed. 
If we are convinced honestly that 
there has been injustice. then we must 
rlIe to the' occasIOn in spite of the fact 
that manY settled fat·ts would be un-
llettled. ManY settled facts have been 
unsettled, and that is because the com-
munity has always considered ,ustice 
about expediency. 

My friend referred to the other 
question that .;he Government has 
alJ'eed that where decrees have been 
obtained. those cases will be exempt-
ed. And he has already submitted 
an amendment to that etl'ect. Well, 
Sir, inasmuch as my colleague bas 
already given ~hat promise. although I 
baye different view'il on the question, I 
must stand by him and accept that 
amendment-but only that and not 
this amendment. ' 

Pandlt Thakur Das Bhargava: Sir, 
I was submitting when I was inter-
rupted by :you and my hon. friend 
was asked to give his reaction, as to 
how the position stands. May I 
humbly submit . . 

Mr. Deputy-Speaker: Is not the 
point a simple one', Are elilborate 
arguments necessary? The only ques-
tion is whether: it ought to be allowed 
since 1944 or smce 1947. If t:nreason-
able rents have been ('harged on 
account of adverse circumstances after 
1944. whether they ought not to be 
reopened-that is the only point. 

Paadit Thakur Df8 Sbarrava: But 
that depends upon the consideration 
of many principles involved. My hon. 
friend says that there is some injustice. 
Now, he has discovered some injustice. 
Let him give evidence of that injustice 
to us. I have times out of number 
requested him to s~y in hnw many 
cases they have come to know that 
injustice has been done. There is not 
a single case with them Otherwise 
they would have placed that informa-
tion before us. 

Sbrl Gadrll: You need not worry 
about that at all. 

Palldlt Thakur DiU! Bbarpva: There 
ls no question of that. You know the 
House would lie with you, Otherwise 
there Is no justir.e in whitt you say. 
Sir, my hon. friend says that since 
his colleague .has accepted that posi-
tion he would nl)t ~o against it. 
Does he not Itn ',w that the ",b.ole 
HOll!'le ar.cepted that position then 
that UDtilt 1947 the first letting value 
shall be the {'rftprion? The whole 
HOll~e accepted it then. But he does 

not care for that anj cares only for 
what hl!l (,,,!league acc~jlted tWCl days. 
back and says he is making this 
concession because his colleague haa. 
accepted it. Is it just"! As for the 
rent fixed by decrees of courts, after 
all the decrees proceeded on, the AS-
t.umption that the I:rst letting value 
was the proper value. 7his was the 
basis. That he is accepting- ·that 
very principle which was accepted in 
1947. Then where does he stand? He' 
does not know where he stands. It 
decrees arc ~ood, on what were thole 
decrees based? On the criterion of 
ftrst letting value: so that in so many 
cases the decrees were based 011 the' 
ftrst letting value. It comes to the 
same thing. He hall therefore given. 
up his case when he has accept~d the 
position which my friend took up. 
Therefore. if he accepts that amend-
ment, he is bound in law to accept 
this and he is stopped from denying 
that the first letting value is to be 
taken as the crlteri.on. 

Sbrl Gadlil: Then I will not aC'cept 
that amendment aUlO, to be consistent. 

PaDdit Thakur Das Bha.rgln: That 
Is not being consistent. He is trying to 
be consistent with toe wrong position 
that he has taken up. 

Sbrl Gadgll: Not in the least. 

Pandit Tbakllr Das Bbarll"O&va: If 
his position is right . . . 

Mr. Deputy-Speaker: Would not 
time have an effect upon the original 
letting vaule? A number or years 
have passed since 1944. A number of 
houses have been built, 

Pandit' Tbafs:ur Bas Bharl'l1va: After 
194.7 we have i(ot the law that the 
court will go into the question and 
ftnd whether the rent is reasonable or 
not. We are concerneti with the 
period between 194" and 1947. We 
made the law in 1947 that the first let-
ting value was to constitute the stand-
ard rent for the period between 1944 
and 1947. My hon. friend after seven 
years wants to take up this ""sltion 
that today we der\are that the ftrst 
letting value is not the rIght standard'. 
In regard to the rases of houses 
constructed nfter 1947 we are not 
disDutinl{, The law is there. I..et it 
remain. We are not disputing. I am 
only dlsDutln~ in rer.ard to h':llses 
which wert:' lpt hetween 1944 ant:'! ]'l47. 
What has har)1)ened with thes(' h()U!~es? 
The entirE' rp.C'ol'd or the Municipality 
has b('f'" '''IT,,t, and nobody ('nn find 
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out today whether the houses were 
built in 1940, 1941, 1942 or 19401. All 
Ulestl r~cords have been lJurnt. How 
will it De proved that the house were 
.built after 19H? You, Sil', have got 
great experience of the rules of legis-
lation. Even remedial measures are 
not in all cases retrospective. Usually 
the rule is that you cannot legislate for 
things which happened long ago. 
Usually the Acts are not given retros-
pective effect. 

Mr. Deputy-lSpe~ker: Is there any 
provision for refund excess rent? 
Therefore, the whole question is 
whether the rent. orillllnnlly fixed in 
1944-whether that rate of rent--
should continue now. 

Pandit Thakur D"s Bhargava: My 
point is that many persons have pur-
chased property at the prices then exist-
ing and the value of the properties will 
be affected. In oDe particular street, 
in one house it was considered that 
the standard rent is the proper one. 
In regard to the other houses, the 
cases will go to the court. Therefore, 
I say that my hon. friend cannot ftnd 
thous~nds of houses of importance? 

Mr. Deputy-Speaker: Is it the hon. 
Member's contention that once rent 
was fixed in 1944 that has become a 
permanent one? 

PancUt Thakur Das Bbarpva: Not 
permanent. In U.P., in the Punjab and 
in other places t.he Ilrst letting value 
was considered t.he proper standard 
rent· in 1944 'lnd everywhere this is 
the law. In regard b such cases which 
have been decided by the court, he is 
still agreeable. At least he was apoee-
able two minutes ago. So far as 
the principle is concerned. if we can-
not today after seven years, when 
people have4lldjusted their relations 
and they have been paying the rents 
rightly continue It then what Js the 
basis of the law of limitation? 

Mr. Deputy-Speaker: There were 
100 houses in 1944 but now there are 
10,000 houses. The rent as 0. whole 
has gone down. 

• Pandlt Thakur 1)&11 BhlLr!C3va: This 
ts pure fiction and imagination. My 
hon. friend says that there has been DO 
building activity. You were Dot 
present when he admitted it. 

Shri GadgU: The facts are otherwise. 

Pandlt Thakur Bas BhlLr!l'l\v~ Then 
those facts should be placed before the 
House. 

Shri GadrU: The point is that undue-
advantage has been taken by a num-
ber of landlords of this lucuna and we 
as a Government must corne to the 
help of the tenant. 

PaadH Thakur Du Bhareava: 11 
the premises are correct and if there 
are thousands of cases, then surely, 
Government must have recourse to 
law. Today they have stated that in 
future, for seven years, this law will 
Dot apply to new houses. After three 
months, they wtH come again to the, 
House and say that thousands of cases 
have come to their notice after allother 
five years. What is the guarantee that 
they w:iil stick ~n to one thing. They 
may give a thlDg today and take it 
bac:k tomorrow. . Is .lilat tht.! way in 
whIch you can InspIre ronlldenc:e in 
the Government? Tbe rule- of legisla-
tion is that when you have accepted 
certain facts, you must stand by them. 
I must submit, it is his zid that he does 
not choose to al1'ee witn this very jwrt 
amendment. 

Dr. Pattabhi (Madras): I am 
surprised at the very fa::ile waY-I use 
my word carefully-·-in which the hOll. 
Minister wants to go back upon the. 
assurance given by the hon. Deputy 
Minister. 

Shri GadgU: I have been warned. 
He wanted me to be L'OnsisLent. Then 
I said .in the interest of consisten<:y, I 
am qUite prepared ........ . 

Dr. Pattabhi: I wish to draw the 
pointed attention of the House to the 
fact that the hon. Minister threatened 
the House just now. He said: "If that 
is SOl I am going to cancel that Cont'es-
sion llso." If that f~ the way in whkh 
a senior Minister can revoke his junior 
Minillter's word, is it any wonder that 
this. Government ........ 
... Deputy-Speaker: I am sure he 

is sf,nding by that. What he said WIlS 
that\lf consistenl~y Is wanted, he would 
be C\lnsistent this way. 
P~t Thakur Das Bharrava: He 

can. be consistent the other way also, 
bu~' there he does not agree. 

.r. Pattabhl: We all of us ('an 
understand English and we understand·· 
people in 11 certain manner and the 
supposed intercession of the hon. Minis-
ter and his knowledge of rhetoric are 
all \lefore Us lind in thelie rircutn-
stames the poor Member bef!()meS 
helpess. The whule point is this: 
If aslklrances solemnly gIven in legisla-
tion \lVhl('h we had put through durin, 
the tureaucratic days, as was the case· 
in 19f.7. when the hcn. Minister w!'S a 
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[Dr. Pattabhi] 
; member. of the I.L.A., are thrown to 
the winds, then there is no san(~tlty 

· .about legislation. If you want to 
change it at e\'ery turn in order to 
suit your fancy or anytning else. it is 
not lair. You must not unsettle settled 
things in this respect. People have 
come to an agreement on these matters. 
It looks as if this legislation is f·)ment-
eel by someboely interesteel in litiga-
tion. No legislation inevitably binds 

· any litigant for vari.ous reasons. The 
· object and the purpose (If legislation 

should not De to promote litigation. 
You should positively encoulage 
people who hi.. 'Ie been transading 

· business on a Cc. lain agreed basis to 
settle by arllument of love. between 
the houseowner and the o('cupant of 
the house. As against this you want 
to encourage them to go to the court 

· and plead for the unsettling of the 
whole affair on the basis of seven and 
a half per cent. gross I·ent. It is a 

· different matter whether seven and a 
half per cent. is all rie:ht or not. For 
the time being we agree to that. I ask: 
"Is this the puX'po~e of legislation"? 
Then there is no guarantee. The sac-
red word of a Minister becomes no 
longer sacrosan-:t and It beeomes not 
equal to a bon:i. I wish the Minister's 
words to be a hondo The written word 
of 'legislation' which is a simple word 
has two meanings but the spoken word 
has only one mea:J.ing. We must not 

· encourage but try to put down litiga-
tion but in this case y.)U p'Jsitively 
encourage litigatio:l. I hope. the hcn. 
Minister will reconsider his position, 

Shri Gadrll: I agree with Dr. 
Pattabhi that ~ere should be sanctity, 
but at the same time any piece of 
legislation is not merely to stop 
litigation but to urJ jusUce and fair 
play between citizen and citizen and 
between the Government on the one 
hand and the citizen on the other. Now 
in March. 1947. the Government of the 
day decided that the first letting value 
should be the standard rent in order to 
expedite matters. But after some time 
the experience was that the rent chari-
ed was so much more t.han the sta~ard 
rent. in other circumstances. I ,put 
one simple question to this HOllse: 
After having discovered such injustice 
and such foul play. is it or is it not the 
duty of the Government of the day to 
amend a plece of legislatiot/. ... ? 
(Interruption). The courts haf no 
authority to ;:0 beyond this be ause 
the law laid down that if the ma has 
agreed to pay so nuch. it shou d be 
considered as standard rent. I that 
act had provided some such pro-

vision that the court could ,0 in the 

merits of the case, then the courts 
would never have passed such decrees 
l!'or the purpose of expediting matters, 
it iVas then stated that whatever the 
man has agreed to should be consider-
ed as the standard rent for the purpose. 
What are we don,:g here? Are we 
giving retrospectIve effec: to this'f No. 
What we are' doinr: is that we have 
defined that the standard rent should 
be something like seven and a half 
per cent. on investment. WI! are doing 
no injustice to the landlord. The case 
is like this. Through mistake or 
ignorance I give more change thAn is 
justified. Somebo(iy gives me a rupee 
and in exchange I give seventeen annas 
and I discover after some time that I 
have paid more. Is it not my duty in 
my own interest that I should ask 
back that one anna? '1'hat is exac:tly' 
what is being done. If r had stated 
in this Bill that this will have rE·trOll-
pective effect, I can understand op-
position. U I had stated that you 
should get nothiag. I can understand 
that. I have made a provision that 
it should not have a retrospective 
effect. I have .nade a provision that 

• the landlord is entitled to the standllrd 
r.ent. Therefore. If there is an' act of 
clear injustice. then justice must be 
done even if the heavens may fall. I 
stand by that. It is R principle to 
which every jurist and every lawyer 
will agree. Something was said by 
Dr. Pattabhi whic.'1 hurt me ...... 

Mr. Deputy-Speaker: What happens 
to the arrears? Are they payable at 
the old or new rate? 

Shrl Gacl,i1: Court will decide ac-
cording to the merits of the rase. 

Paadlt Thakur Das BbarlCllviL: The 
right reply to your question is this that 
there is a provision for l'eeovery of 
past arrears and for recovery of future 
arrears. The '!lJurt s1\a11 decide wbat 
the standard rent is so far as the land-
lord is concerned and as fm- the tenant 
he cun recover that if he likes. 

Mr. Deputy·Speaker: Arrears are 
according to the old rates. 

Shrl Gadgll: As regards Dr. Patta-
bhi's hit that I was not standing by 
the admission made by r.1Y hon. col-
league. I said I accept it and it would 
he wrong on my part Dot to accept it. 
Taking advantage of this. J was ·accu .. 
ed of inconsistency. Weil. then. in the 
interests of consistency. I am prepared 
to oppose both the amendments. 

Dr. PaUabhl: Is it rIaht to take up 
a position like that for an hon.- Min. 
ter? 
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Pudit Thakur Das Shar,avs: 1 may 
just invite your attention to clause 12. 
You were pleased to asit about refunds. 
In re,ard to that, you will oe pleased 
to see the provision there. 

Mr. l)epuiy-Speaker: With retros-
pec~ive effect? I~ it is higher rent, 

-can that also be recovered? If accord-
ing to a court's decision a l'easonable 
rent is fixed and the earlier l'ent Is 
held to be not I easonabl(f, then, the 

,amount that has been paid can be re-
.covered. Refund also C3n be claimed 
<under clause 12. Ihe House must 
know exactly what it is passin,. 
Whereas it may be that with respect 
to future rent, the court must have 
power ... 

Shri GadgU: Clause 8 is t~1ear. 
An BOD. Member: Clause 8(b) is 

-only in regard to the future. 
Mr. Deputy-Speakel': That is all 

:right. 
Shri Venkataraman: It says: what-

-ever is determined. to be the reason-
.able rent after the date on which this 
.application is made. Only an applica-
tion can be made after this Act comes 
into force. Then, something is said 
about past rent. 

Shrl GadgU: There is clause 12. 
Shri VeukataramuD: Clause 12 deals 

with rent and some over-payment. It 
must be over-payment. 

Mr. Deputy-Speaker: Over-payment, 
-over and above the reasonable rate 
that is now fixed. Let the House be 
clear as to what it is passing. It is 
my business to explain tt· the House 
when there is some dllubt or 
difficulty. 

Shri Gadgil: May I inform the 
House that so far as arrears are 
concerned, they will be paid at the 
old rate. When clause 12 is under dis-
cussion, I shall make It clear. 

PancHt Thakur Das Bharpva: Will 
dause 12 be consistent with this? 

PucHt M. B. Bharga.va (Ajmer): 
Will the amount 'be refundable? 

Mr. Deputy-Saeaker: The hon. 
Minister may consider that matter 
when we come to clause 12. 

Shri Gada'U: I may also bring to 
the notice of the House that sub-clause 
(7) of clause '(8) provides: 

"In every ·;:ase in whi:h the 
court determines the standard 
rent of any premises under this 
section, it shall ,pecify a date from 
which the standard rent. so deter-
mined shall be deemed to have 
.. ftect ...... " 

Pudit Thakur I) .. Bharpy,,: So 
that the court can say that from a much 
anterior date, or from the date OIl 
waich the house was takeR possessiQD.. 

Shri BuracohaiD: 'i.'ha proviso makes 
It clear; not earlier than six montba. 

PaacUt M. B. Bharpva: Let it be 
clarified. 

Mr. Deputy-Speaker: It is only six 
months. 

Paadlt Thakur Das Bharpva: It 
means that so far as the arrears are 
concerned, while accordinl to them-
selves the court. can determine the 
rate for that period during which a 
person had been in possession, if they 
do not amend clause 12, he will be 
entitled to refund and deduct from 
the rent payable in future. 

Mr. Deputy-Speaker: That will be 
considered when we come to clallBe 12. 
Even for refunds under clause 12., it 
will be for six months or an earlier 
date where a new rate can be fixed. 
Now, shall I place the amendment be-
tore the House? 

Paadlt Thakur Das Bharp,,&: Yes. 
Mr. Deputy-Speaker: The question 

is: 
In page 4, line 34, for "2nd dll,J' 0( 

June 1944" substitute "24th March. 
1947". 

The motion was negatived. 
Pudit Thakur D.. Bharpva: I 

beg to move: 
In page 4, after line 40 add: 

"(lA) The Court "h'dl not 
regard any rent as unreallonable 
if after deducting ground rent, 
municipal taxes and rates, repairs, 
maintenance, insurance and 
collection charges, if any, it does. 
not exceed six per cent. of the 
reasonable cost of construction of 
the premises." 

Sir, in regard to this there was some 
discussion in the House and I do not 
want to reopen all that discussion. 
Some hon. Member.i were of the view 
that six per cent. is too ~igh a rate. 
But, Government took up the position 
that as a matter of fact six per rent. 
was not too high. They were agree-
B'ble to five per cent. They did not 
consider that anything lt'ss than five 
per cent. was a reasonable return. I 
will not go into detailed arguments be-
cause we have already dealt with the 
question at great leneth, With your 
permission, I will just submit for the 
consideration of the hon. Minister one 
fact. That fact is this. The Govern-
ment of the day are the landlords 10 
far, as the Memberl of thil &ue are 
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[Pandit Thakur Das Bhargava] 
concerned and the Members are the 
tenants. During the session, they 
charge us some rate and during the 
DOD-sessiorn period, they cha:rge some 
other rate. There is a saying : 
'Yatha R.aja tatha praja'. The Govern-
ment should at least live up to their 
own traditions. If Government them-
selves have been charging rent at a 
particular rate, it does not lie in the 
mouth of that Govemment now to 
come forward and say that this rate 
i:; not "r~asonable. Otherwise, they 
will be open to the charge thlfl; they 
arc t;l~ most unreaS'Onable of people. 
I do not want this charge to be laid 
agai.nst. the Government. I am very 
jealous of the reputation of the 
Government. I will not allow this 
Government to be dubbed 8'S un-
reasonable. 

Sbrl Kamatb: Now it is 'fl4thtl 
praja tatha R.aja'. 

Paadlt Thakur Das Bharpva: I 
will Just quote trom the Fundamental 
Rules and the Compilation of the 
General Financial Rules Vol. II in 
which these principles are laid down. 
I do not know if hon. Members are 
aware that today Government charge 
from us six per cent. on the coat of 
constructiO'll as defined by them, then 
three per cent. as (lepa~mental 
charges, Municipal taxes etc. are 
borne by us. So that Government do 
Dot charge less than ten per cent. on 
the cost of cOlnstruction today. 

AD HOD. Member: Are the Govern-
ment charging so much from us? 

Mr. DepUty-Speaker: Is it Dot 
better to say that Government also 
should reduce and not ch.1rge such 
excessive rent? 

Kbwaja IDalt UIlah (Bihar): You 
flle a su;t against the Government. 

Pandit Thakur Das Bharp .... : I 
for one am not so unreasonable 
because I submit that six per cent. is 
Dot proper. Six per cent. is too high. 
They said even five per cent. is 
agreeable. I went further and lIaid, 
four and a half per cent. is sutftcient. 
Some Ministers also accused me of 

. betoe rather pro-landlord. I want to 
assure them that 1 111'11 not pro-
landlord. So far as ' he tenants are 
concerned. they are poor people and 
they should be treated with sympathy 
and cl1nsJd"o:'~ion. I was !:~ying that 
Government should char,!l~ six per 
qent. I am not looking a\ lhe question 
iIrom that standpoint. I ~1", ~'"lhmitting 
!bat the Government. in ')rder to be 

CCIlSistent, should revise their rule ... 
and accept four and a hali per cent. 
as the basis for rent. I would invite 
your attention to page :.!2 of the-
Central Government Compilation of 
the General Financial Rules. The rule: 
rutlS thus: 

"(5) When a Government build-
ing is let to a private person for 
rellidential or business PU1·poses,. 
rent should be recovered monthly 
in advance at the rate pl'cvailin: 
in the locality for similaT acrom-
modation used for similar pur-
poses ... " 

Govemment claim they have been 
very liberal in providing here that 
one month's rent can be taken iB 
advance. For their own purposes, 
they have already made it lit rule. The 
rule proceeds: 

"But, without the sanction 0:1: 
the minor Local Govt!rnment, sucb 
rent shall not be les,; than the rent 
calculated in accordance with the 
provisions of Fundamentlitl Rule 
45-B. In making the calculation, 
proviso (IV) under clause II anel 
Note I under clause III of that 
rule shall be ilnored and full 
department charges for establish-
ment (includinl ~ension), tools 
anti plant, a'I1d audit and ae(~ounts
charges shall be taken into 
account both for the purpose ot 
arriving at the capital cost and 
the additional charge to be 
included for ordinary :md special 
maintenance and repairs." 

There is a Note, which nlns thus: 
........ In all cases where build-

ings are merely acquired by 
Government through the agency 
of the Central Publir Works 
Department, a charge of :1 per 
cent. only on the c;;rpltal cost shall 
be levied in lieu of the full rate 
of departmental charges." 

Let me read out Rule l!~·B of the 
Fundamental Rules to the House. 
This is Audit Instruction No.2 under 
FR 45-A, which runs as follows: 

"(2) A question having arisen 
whether under proviso;;" (i) and 
(iii) to F.R. 45A-II, a local Gov~ 
ernment is competent to determine 
the present value of a residence, 
the ca'pital cost of which is Already 
known, the Government of !ndia 
have issued the following inter-
pretation: 
The substantive part of the Rule 

provides that 'for the purpose" 01 
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the assessment 01 rent' the capital 
-cost of a residence shall be either 

(a) the, cost at acquirinlt or con-
structing the residence and 
any capital expenditure incur-
red after acquisition or 
construction; or when this 
is not known. 

(b) the present value of the 
residence." 

'Then, we come to page 209 where a 
.:hedule is given, the rule reads as 
i,follows: 

"(4) The rates of interest "iven 
in the following Table should 
be applied in cal~ulatinl 
the standard rent of resi-
dences, under clause III(b) 
of Fundamental Rules 45A and 
45B." 

In the schedule, it is seen that from 
1st January, 1922 until further 
.orders, it is six ,per cent. for buildings 
.occupied on or before the 19th June, 
1922 and after 19th June 1922. six' 
.per cent. is charged. And then in 
the next page 211 you will find: 

"In the case of residences 
owned by Gpvernment, 'the .. 
Mr. Deputy-Speaker: Is it exclu-

:sivc of tax? 
Pan:ll.t Thakur Das Bhacava: 

About taxes also, I am submitting 
this: 

"In the case of residences 
owned by Government, the stan-
dard rent shall be calculated 
on the capital cost of the resi-
,dence, and shall be a percentage 
,of such 'capital cost equal to 
such rate of interest as ma, 
'from time to time be fixpn by 
the Secretary of State in Coun-
,cil, plus an addition for munici-
pal and other taxes in the nature 
of house or property tax pay-
,able by Government in respect 
of the residence and for both 
ordinary and special mainte-
nance and repairs. such au~ition 
being determined under rules 
which a local Government may 
'make." 
Mr. Deputy-Speaker: Yes, but 

these are not fixed. the charges vary 
'from time to time. 

Paacut Thakur Das Bharpva: But 
1hey have stated on page 209 that the 
Tate of interest shall be six per 
cent. plus the other items that I have 

,read out. 
Dr. Pattabhi: Please read out again 

the portion relatinl( to the six per 
cent. interest being charged. 

Pudlt Thakur Daa Bharpva: 
They have stated: 

"The ra.te of interest I(iven m 
the following table 'Should be ap-
plied in calculatinl( the standard 
rcrit of residences, under clause 
Illlb) of Fundamental Rules 
45A and 45B" 

and the!l they have a ,Schedule 'In 
which i1 is stated that for buildinp 
occupied after the 19th June, 1922 
the rate of interest shall be six per 
cent. 

Dr. Pattabhi: Then it is an iD-
ference thnt ...... 

Pudit 'J.'hakur Das Bhar,ava: No. 
it is there in the Government's own 
book from which I have read out. 
I am not quoting from my book, it 
is a Government's own book. Thq 
are their rules and not my rules. 

Dr: Pattabh1: I have ullderstood 
that. But what I want to know 18 
whether it is six per cent. including 
all these charges or is it such per-
centage as the Secretary of State 
decides plus municipal taxes. Is it 
one or the other or both as in the 
amendment? 

Pudlt Thakur Daa Bharpv.: AD-
cording to the rules here it is six per 
cent. plus municipal taxes and ad-
dition for maintenance and repairs. 
And ' there will be departmental 
charges of another three Der cent. 
and so it will in all come to nine 
per cent. And if you add the ground 
rent and the chhajja tax, it wiD 
come to about ten per cent. 

Mr. Deputy-Speaker: And if the • 
amount is paid in im=talments th_ 
in the course of 30 years the house 
will belong to the tenant himself! 

Pandit Thakur Dss Bharltava: I 
am not thinking of any hire pur-
chase system which probably the 
Chair has in mind. The charle" 
really more onerous than that. The 
Government owns a house and It 
rents it out to a private person and 
in all it gets according to the rules 
I have read out six per cent. as in-
terest. plus three per cent. depart-
mental ('harges and ...... 

Dr. Pattabhi: But we pay Rs. 25 lIS 
enquiry office charges and Rs. 111" 
for garage and servants quarters and 
Rs. 12-8 for the garden outside aDd 
another Rs. 2-8 for the garden inside-
though we do not get Rs. 2-8 worth or 
Howers in the whole year round. 

Paad1t Thakur Das Bbarpva: 117 
submission is this and I havR Dut it 
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[Pandit Thakur Das Bhargava] 
in the two parts of my amendment. 
I say: "The Court shall not rega.rd 
any rent as unr~asonable if after de-
ducting ground rent, municipal taxes 
and rates, repairs, maintenance, in-
surance and collection charres, if 
any, it does not exceed six per cent. 
of the reasonable cost of construc-
tion of the premises." 

I have explained the purpose of 
this amendment and I am prepared 
to come down to five ,per cent. or 
even four and a halt per cent., for I 
want to be reasonable. There may 
be a row amoni the landlords, but I 
do not care, for this is my own view. 
There will be no incentive but they 
will be recompensed. As I submit-
ted the other day-and Dr. Pattabhi 
was pleased to read out some calcll-
lations-it is clear as day li~ht that 
if you fix seven and a half per cent. 
they cannot get even five per ce"nt. I 
can give the calculations here. A 
house is built on 1,500 sq. yds, and 
the premium charged by Govern-
ment is about Rs. 70,000. Rs. 80,000 
ia the cost of construction, according 
to the P.W.D. and so in all it comes 
to Rs. 1,50,000 and seven and a half 
per cent. on that comes to 11,300. 
You have the two and a half per 
eent. ground rent (1750) and the 
municipal taxes (1'i50) and the depre-
ciation which comes to Rs. 1,875 and 
it will be clear that the return. that 
landlord gets cannot . possibly be 
even five per cent. or even four and 
a halt per cent. It is a matter of 
cal.culation. As regards the princi-
ple I will iO even further than the 
Government and accept even five or 
·four and a half per cent. but you 
should go a little into the calcula-
tion. If the court can find that the 
return to the landlord is five per 
cent. then it is reasonable. But 
conditions are not the same every-
where. Even· with regard til Delhl 

• and New Delhi the conditions differ. 
In D~lhi, for instance, you have' the 
ehha;;a and colonnade charge that is 
not prevalent in New Delhi. So in 
every case let the court decide what 

·will be the reasonable rent. It tak-
lng all the circumstances into consi-
deration if the return is not more 
than five per cent. then the court 
sbould not hold it as unreasonable. 

Mr. Deputy-Speaker: Has not 
enough been said about ~hls matter? 

IDIawaja Inalt Ullah: I want to 
oppose the amendment, Sir. 

'Blarl GacIdl: I will do 1t. I am 
opposiD8 the amendment. I cannot 

accept it though it is cleverly worded 
What is suggested is that the court. 
shall not regard any rent as unrea--
.onable if after deducting certain, 
Charges:, namely ground - rent, insu-
rance etC'. etc. I do not know whY 
the burden of all these should faU' 
on the tenant. According to our cal-· 
culation the net return will be 
about five per cent. and it compares 
very well with the provisions in the 
Bombay Act. And then when every-
one is talking of a socialistic society, 

_ here is my hon. friend advocating 
that the man must get a clear six 
per cent. In the industrial spheres. 
they are limiting dividends. But 
after paying all the charges, insu-
rance charges and this and that, tbe 
landlord mllst, it is said, get his 
six per cent. I think that is too much. 

Dr. Pattabhl: It is a travesty of 
what we have been representing 
here. Nobody has said six per cent. 
net. Jt is the Government which is 
charging six per cent. net on a. 
building costing 20 to 25 thousand' 
rupees, 

Shr:l Gadell: The hon. Member is 
not aware of the fact that in many 
cales it is less than six per cent. 
at a concessional rate and both to-
gether will work out at less than six. 
per cent. 

Paadit Thakur Du Bhargava: 
Only in respect of your own officers: 
you take less. If the hon Minister 
wants I am agreeable to these words 
being cut out from the -.mendmen~ 
namely 'insurance and collection. 
charges.' 

Mr. Deputy-Speaker: That can be· 
done only if the Minister accepts. 
Would that make any difference? 

Shr:l Gac1gtl: I am not prepared to. 
accept the amendment. 

Mr. Deputy-Speaker: He is not ac-
cepting it in any case. 

The question is: 
In page 4, line 40 add: 

"(1A) The Court shall not re-
gard any rent as unreasonable If 
after deducting ground rent,. 
municipal taxes and rlltes, re-
pairs, maintenance, insurance· 
and ,collection charges, if any, It. 
does not exceed six per cent. of 
the reasonable cost of construc-
tion of' the premises." 

The motion was negatived 
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PaJUIlt Thakur Das Bharpva: I 
want to move' another amendment 
which ill a substantive one. f beg to 
move: 

In pa,e 5, for lines 1 to 4 substi-
tute: 

"(4) In fixin, the standard 
rent of the premises under 
clause (b) of Rub-section (1) 
the Court shall fix an amount 
which does not exceed 9 per 
cent. of the reasonable cost of 
construction of such premises." 

The only difference is that in the 
present provision seven az\oti a half 
per cent. is used and I want to sub-
stitute it by nine. Previously in 
the Bill the percentage was nine 
which the Government had fileed. 
When they brou~ht the Bill they 
must have done it after mature con-
sideration. What has happened 
between bringin~ of the Bill and the 
passing of the Bill, in which this 
rate has been reduced from nine to 
seven and a half per cent. The 
words are "shall not exceed nine 
per cent." It does not mean that 
in every case nine per cent. will be 
given. We know that the Birla Com-
mittee recommended a hiJ(her Der-
centage. Considering all the things 
an incentive is to be provided for 
house building and it is necessary 
that seven and a half per cent. 
should not be accepted. It cannot 
in any way be justified. When you 
are putting the upper ceilln, you 
ought to give more discretion to the 
courts and if it is nine per cent. 
nothing will be lost. The principle 
is arcepted that six, five or four aDc:l 
a half per rent. is the proper rate. 
If vou put the celUng at seven and a 
half per cent. in hard cases the 
court will not be able to do justice. 
We are giving discretion to the COl,U't 
and the heavens wm not fan if YOU 
give this disrretion to the court to 
do justice in hard cases. 

The Deputy Minister of Works, 
Production aDd Supply (Sbrl Bura-

COhalD): This matter was. conside-
red by the Select Committee and 
they came to this decision. We 
will not like to change it at this 
atage. 

Dr. PaUabbl: Have they given 
any reasons for the change? Wa looked 
In vain for the reason. 

8hrl Gad&1l: The reason is seven 
and a half per cent. is Mood. 

Mr. Deputy-Speaker: The 
tiOD is: 

ques-· 

In page 5. for lines 1 to 4. substi-
tute: .. 

"(4) In fixing the standard 
rent of. the premises under 
clause (b) of sub-section (1) the 
Court shall fix an amount which 
does not exceed 9 per cent of . 
the reasonable cost of construc-
tion of such premises." 

The motion was negatived. 
Mr. Deputy-Speaker: The Ques-· 

tion is: 
"That clause 3 stand part of 

the Bill." 
The motion was adopted. 

Clause 8 was added to the Sill. 

Clauses 9 to 12 were added to 
BUl. 

Clause 13.- (Protection of a tenant 
against eviction) 

Pandft Thakur Das Bbarltava: l' 
beg to move: 

In page 6.-
(i) line 48. omit "for residen-

tial purposes"; and 
(if) line 50, omit "as a resl-

denre". 
Mr. Deputy·Speaker: The 

tion is: 
In page 6.-

que9-

(i) line 48. omit "for resl- -. 
dential purposes"; and 

(ii) line 50, omit "as a resi-
dence". 

The motion was neiatived. 

Sbrl GadrU: I beg to move: 

In page 6, line 51, after "suitable~· 
accommodation;" add: 

"that he has acquired his in-
terest in the premises at a date 
prior to the beginning of the 
tenancy or the 6th day of June. 
1951 whichever is later, or if the 
interest has devolved o~ him by 
inheritance or succeSSIon, his 
predecessor had acquired the 
interest at a date prior to the 
beglnnin, of the tenancy or the 
6th day of June. 1951 whichever' 
Is .later." 
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[Shri Gadgil] 
This is meant to help the refugees 
who have purchased property for 
their own use. 

Pandlt Thakur Das Bhargava.: 1 
oppose it. As a matter of fact the 
Select Committee did not favour it 
snd did not pass it. On the previous 

·case the Minister took his stand on 
the report of the Select Committee 
but the Committee did not ~ccept this. 

Secondly this will operate against 
the interests of the owners of the 
.h0!-ls~s. We have accepted the 
.prmc1ple that the owner of a house 
should be enabled to get his own 
residence in certain circumstances. 
Even under the Bombay Act on which 
the. hon. Minj~ter wants to 'rely even 
bus mess prem1ses are allowed to be 
taken back by the house owner We 

_have hedged it with such conditions 
-namely that it must be required 
fC?r a ~ona fide purpose. We have 

,gIven dIscretion to the court under 
(e) as also later ...... 

Shrl Gaddl: If you do not want It 
1 will not press it. 

[MR. SPEAKER in the Chair] 
PaDdlt Thakur Das Bbugava' I 

·,do not want it. • 

Shrl Gadgll: Then I do not press it 
Mr. Speaker: The question is: 

"That clause 13 stand part of the 
Bill." 

The motion was adopted. '. 
Clause 13 was added to the Bill. 

-Clauses 14 to 27 were added to the Bill. 
. Clause 28.- (Recovery of po.,e._ 

. Ston by manager Of a hotel etc.) 

Clause 33.- (Juri.!diction of cout't.). 
Shrl Oadgll: I beg to move: 
In page 12, line 37, after "pro-

visions" add: "but does not include 
any proceedings which a Controller 
is empowered to determine under 
Chapter IV." 

Pandit Thakur Das Bbarpva: May 
I just understand something from the 
hon. Minister? . Does it mean t.hat if 
a Controller "ives a certificate tilen 
the matter need not go to court and he 
will be able to pass eviction orders 
himself? 

Shrl O .... U: What the amendment 
reaU, means is that he can issue a 
certificate and after the certificate is 
issued then only proceedings in the 
court will be started. 

Paadlt Th'akur Daa Bbarlava.: Then 
my amendment will be necessQr7. 
So far as his amendment is concern-
ed I have. no dispute with it but my 
amendment has become necessary be-
cause his is there. . 

Mr. Speaker: I have not studied 
the amendment, but I take it that 
if this is passed the hon. Member'. 
amendment will not be barred? 

Paadlt Thakur Das 
Sir. 

Bharpv.: No, 

Mr. Speaker: The question is: 
In page 12, 

visions" add: 
line 37, after "pro 

"but does not include any pro-
ceedings which a Controller is 
empowered to determine under 
Chapter IV." Amendment made: i;~"" 

In page 11, after line 44, add: I r' . 
"(e) that the lodger bas failed 't v.. ~ The motion was adopted. 

to pay the rent due from him." I ~~' Paadit Thakur 
-[Shri Gadgil]""'" be, to move: 

Das Bharrava: I 

5 P.M. 

Mr. Speaker: Then Pandit Bhargava. 
'.Pandit Thakur Daa Bharpva: My 

frIend has taken his amendment trom 
~mine. 

Mr. Speaker: The question is: 
"That clause 28, as amended, 

stand part of the Bill." 
The motion was adopted. 

-Clause 28, as amended, was added to 
the Bill. 

'CIau"s 29 to 32 were added to the 
Bill. 

In page 12, line 31, after ''in the 
case" add: 

"except in the case of proceed-
ings based on the certiftcate of the 
Controller under Section 28 when 
the value shall be determined by 
the amount. uf rent which i.s or 
would be payable for a 'period 
of one month." 

The simple proposition is this. I 
quite agree, as the hon. Minister bas 
been pleased to say in his amend-
ment that the Controller's certificate 
should be taken to court. Then the 
question in court will be as to what the 
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value of the suit is fot purpCl8es of 
court fe~, jurisdiction, assessini' 
cost, etc., I have said that in ordinary 
cases the assessment will be one 
year's rental, but in some eases one 
year's rental may be too much. There-
fore I have said that in certain cases 
ot lodiers in hotel. etc., one month's 
rental may be taken as the proper 
rental for jurisdiction, value of the 
suit etc. 

Ibn GadsU: I cannot accept it as 
I am told that we cannot fix court 
fees. 

Pandit Thakur D&8 Bbupv.: 
Court fees will not be ftxed by you. 
My friend has not appreciated what 
I have submitted. The court fee is not 
to be fixed by him-it is the business 
of the State legislature. The only 
point is that since he has not been 
pleased to fix the jurisdictional value 
etc. I am only ftxing the jurisdictional 
value, hOt the court fees. In an 
ordlriary suit the rental value of one 

,yeaI' Is ftxed, but in the case of a 
person who stays tor two or three 
days.onl}r it will be too much and It 
is enougn If one month's rental value 
Is ftxed. 

Sbn Gadgll: I shall accept it. 

Mr. S.,~er: Does the wording 
,iven by the hOft. Member Ilt the 
main section? It the amendment ill 
accepted In the same wordin" wtll 
it fit in? 

Ibn GadJr1I: I have not 1I0ne into 
that. 

Mr. Speaker: Then. if the amend· 
ment is areepted. the House may as 
well al(ree that the draftsman may 
examine this and I may be aulhoris-
ad to rhanl(e the lanlUage of the 
draftsman. 

Ii.. Memben: Yes. 

Mr. Speaker: Subject to this r Am 
putting the amendment to the vote. 

The question is: 

In pasre 12. line 31. after "in the 
case" Ildd: 

"except in the case of proceed-
in,s "ased Oft the rertlfteate of 
the Contl'oller under Sectlon 28 
when the value shall be determin-
ed by the amount of rent which 
is or would be payable for a 
period of aile month." 

The motion was adopted. 
+28 PSD 

Mr. Speaker: The queaUon w: 
"That clause 33. as amended. 

stand part of the bill." 

The motion was adopted. 

Clause 33, as amended, was added 
to the Bill. 

Clauses 34 tQ 38 were added to the 
Blll. 

Clause 39.~ (E~emption of certain 
premises from the operation of the 

Act.) 

PandiC! ThUul'! Du Du,&\·.: 1 
Deg to move: 

In page 13. omit line 33. 

The reason for this motion I lave 
in detail On the day when this BiU 
was considered and I' do not want 
to repeat my reasons. ,I would only 
advance \one more arlUment in re-
lation to this amendment. We have 
seen that even after a few years the 
hQn. Minister has gone back upon 
the promise which he ,ave in the Act 
of 1947. So there is no pomt. in 
having this period of seven years 
put here because at any time he 
chooses be can change the entire basis 
of the law as he has been pleased to 
do, All a matter of fact. in all such 
leJdsln.tion the oeriod is given. The 
alte at the Bill should have been for 
five years but to that he does not 
III~rpe. He says the period of exemption 
IlhA 11 he ~pven vears. but how can 
we IlAV what will hapoen w{thln that 
~imp in the future. especially when 
mv frien" III nnt. Iltickin« to what hf! 
lIal" in 111471 Tn the Act of HI47 'liP 
enacted that all new buildings shall 
not he brousrht within the operation 
of: that law-after seven months he 
,.hana:ed the law. 

Mr. Sneaker: There is a bunch of -, 
thellp. Amendment,; and they all reo 
lnt.p to the period. Dr. Pattabhi. 

Dr. Pattahhl: This is an Agreed 
amendment. I be, to move: 

In patre 13. linell 30 and 31. for 
"after the commetlcement of this Act" 
lIuhlltltut.e "after the tat day of June. 
19!H ". 

Mr. SDeaker: It is an ~ amt'nd-
ment and need not be discussed. 
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Dr. PaUabhi: I beg to move my 
second amendment: 

In pale 13. lines 31 and 32, tor 
"such commencement" substitute "the 
commencement of tbis Act". 

Mr. Speaker: Before I put these to 
the House. I shall call on the other 
movers also. Mr. Kapoor. 

Sbn l. B. Kapoor (Uttar Pradesh): 
I think the bon. Minister may b.~ iu 
an agreeinl mood so far as this 
amendment is concerned if I further 
tone it down with your permission. 1 
beg to move: 

In page ,13, line 33, for "!leven 
years", substitute ··ten years". 

Instead of twelve I have made it ten 
years. My only reason .for suggestin" 
this amendment is that only the other 
day the hon. Minister brought to our 
notice the fact that the Government 
bad been pleased to issue a com-
munique to the effect that for ten 
years hereafter, in the case of new 
buildings they shall not requisition 
them. Similarly, I sUliest that in tbe 
case of new buildings which are 
constructed hereafter or which may 
have been constructed after the 1st 
day of June. 1951.-according to the 
amendment suggested by Dr. Pattabhl 
wbich I understand is going La be 
accepted-the provisions of t.his Act 
may Dot, tor ten years, be applicable 
to those buildings. This is just to be 
consistent with the provisions of the 
communique which has been recently 
issued. 

~ 1 beg to move: 

In page 13. line 33. for "seven" sub-
stitute "ftve". 

iru ~m"if W SAiJ"{ t f~ ~ 
~ ~ ifIimI' I:f'i;f ~m 11": ~r 1iIT~ I 

;a;r ~ ~ ~ it; ~ q'J~ ~ ~ 
'f,Z it ~ ~f~ aftl: tri"it ~ ~ 
,,~ ~ ~ i119iT em '8, \'Rf it; 
~t ~r f~ 'f(Y qr;fr ~ I 

~~~mZl:~ 
;f~ t fir; q fQ~~pr 
t (R e- e'~ iii( ~ 1ilT3f , W it; 
q'\'if\ q ~PT fift f,sr;f e'lqr IfiT ~ 

~ ~z (Standard rent) ~ 

~) 'f~ t i"tt' IfiT 1ft flfil: ~ 
~ IT~ ~ IiIl1mT I Wfwri If' 
~r i flfi iJf)!" ~) ~~~« qlR 
it; 81lffS' ~ arA it; m 11ft ~ 
~ "'rf~ I M q'~ ifr.m 
1f11ft' qy tr.ft ~,anl: 11' q 
mn~Ai\ml'mw~ 
fq1fR erzr Cfil: _ Iff;r m~ Ifil: t.f\ 
"if~1 

(English transZation oj the above) 

Sbri Bhatt: I beg to move: 

In page 13, line· 33, for "seven" 
sabstitute "ftve". 

My amendment is tbat the period 
should be five years instead of seven. 
They sbould be given exemption for 
only ftve years and let them take ad-
vantage only during that period. 
There should not be any further ex-
tension of time: 

Then, my bon. friend Dr. Pattabbl 
said that this Bill should have eflect 
from the date it was introduced. It 
would mean puttin, those landlords 
in trouble 8Iain. tbe standard rent of 
whose premises has already been 
ftxed. I want that this Act should not 
bave any retrospective effect. [would 
again submit that the period sbould 
be reduced from seven years to five. 

Mr. Speaker: I shall put the aireed 
amendments ftrst. 

The question is: 

(I) In page 13, lines 30 and 3], for 
"after the commencement of this Act" 
substitute "after the 1st day of June, 
1951"; and . 

(Ii) In page 13. lines 31 and :i2, for 
"such commencement" .ubstitute "the 
comrpencement of this Act". 

The motion was adopted. 

Mr. Speaker: I think the other 
amendments fan throu,h now, be-
cause there j.s no Question of any ex-
tension. 

8hri l. B. Kapoor: The other 
amendments will not be debarred. 
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Mr. Speaker: I shall not contest it, 

in view of the sQorta;e of time. 11 
he serious about putting his amend-
ment to the House? 

Sbri J. B. Kapoor: Yea. If the hon. 
Minister is prepared to accept it. 

Sbn GadcU: No, 1 cannot accept It. 
Mr. Speaker: The question is: 
In Pale .13, Une 33, for "leven 

yearR" substitute "ten years". 

The motion was negatived 
Mr. Speaker: What about Pandlt 

Thakur Das Bhargava? 
PmdU Thakur D.. Bhar«aft: It 

may be put. 
Mr. Speaker The question Ia' 

In pale 13, omit line 33. 

The motion was negatived. 

Sbri Bbatt: I do not pr6U my 
amendment. 

Mr. Speaker: The question ls~ 

"That clause 39. as anlended. 
stand part of the Bill." 

The motion was adopted. 

Clause 39, as amaDded was added to 
the BID 

Clause 40.- (Landlord's duq, to keep 
'the premises in good l"epafl".) 

Padlt Thakur Du Bbar .... : J 
be, to move: 

In page 13, Une 44, before "Where 
any repairs" insert: 

"Except in cases provided for 
under clause (g) of the Proviso 
to section 13". 
Sbri Gadlll: Sir, I oppose It. 
Mr. Speaker: The question Is: 
In page 13, line 44, before "Where 

Rny repairs" insert: 
"Except In calles provided for 

under clause (I) of the Proviso 
to section 13". 

The motion was negatived. 
Mr. 8peaker: The question Is: 

"That clause 40 stand part of 
the Bill." 

The motion wal adopted. 
Clause 40 was added to the Blll. 
Clause 41 was added to the Hlll. 

Clause U.-(Landlord's dutu to give 
notice Of new constructiona to 

G01)emment.) 

Sbrl Gad,u: I accept my friend 
Pandit Bhargava's amendment. 

Pmdlt Tbakur Du Bbarpva: I 
was goiOl to say that if he Is not in 
a mood to accept then I iball not 
move itl 

Mr.8peakea-: Would such an ~ 
ment as that not be alainst publJAt 
policy? 

Amendment made: 
In paf.e 14 line 31. for "flfteen" sub 

sUtute • thirty". 
-[Pclnciit Thakul" Das BII41"g4vCl) 

Mr. 8peaker: The question w: 
"That clause 42. as amended. 

stand part of the Bill." 

Tbe motion was adopted. 

Clause 42. as amended, was added 
to the Bill. 

Clause 43 was added to Lhe Bill 
Claue 44.-. (Penalde,) 

Ibn GadID: Sir. I accept the ameDO-
ments tabled by Pandit Sharl.va. 

A mendment made: 
(1) In page 15. line 46, ~or "six" sub-

stitute "three": and 
ell) In pale 15, line 49, for "ooe 

thouaand" substitute "<JDe hundred". 
-[Panciit ThClkur Das BlI4l"gava] 

Mr. Speaker: The que,tion fa: 

"That clause 44. as anlended. 
stand part of the BlU." 

The motion waa adopted. 

Clause 44, as amended. was added 
to the BlI1. 

. Clauses 45 and 46 were added to 
the Bill. 

The Firat Schedule and the Second 
Schedule were added to the Bm. 

Clause 1 was added to the BIll. 

The Title and thf' Enac.wtlna Pur· 
mula were added to the Bill 
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Slirl GadgU: I beg to move: 
"That the BUI. as amended, be 

passed." 
Itt. Speaker: . The quetltioo't.: 

"That the Bill, as amended. be 
passed." 

The motion was adopted. 
Sbrl lbm.tII: Before you adjo'Jrn 

the House sine die shall we not, Sir, 

[pvoke the blessings of God on our 
Parliament. and say with one voice. 
"Long live Parliament". 

Mr. Speaker: I entirely associate 
myself with the sentIment. but while 
Members may come and Members 
mar go, Parliament will continue. Tbe 
Hou'se is now adjourned sine die. 

"The HouII! then adjourned sine 
die." 
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